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Ilf'l'RODUCTION 
I, the Chairman of the Public Accounts Committee as authoriled 

by the COmmittee, do present on their behalf this Thirtieth Report 
on Appropriation Accounts (PBrT), 1962-63 and Audit Report (PBrT) , 
1964 and Para 62 of Audit Report (Civil), 1964. 

2. The Appropriation Accounts (PBrT) , 1962-63, Audit Report 
(P&:T), 1964 and Audit Report (Civil), 1964 were laid on the Table 
of the House on "the 11th March, 1964. The Committee examined 
these at their sittings held on 21st, 22nd, 23rd, 24th and 28th October 
and 18th November, 1964. A brief record of the proceedings of each 
sitting has been maintained and forms part of the Report (Part 11-). 

3. The Committee considered and ftnalJsed the Report at their 
sitting held on the 15th December, 1964. 

4. A statement showing the summary of the main eonclUlionsl 
recommendations of the Com!l1ittee is appended to the Report (Ap-
pendix XXXI). For facility of reference these have been printed 
in thick type in the body of the Report. 

5. The Committee also considered the replies of the PBrT Board! 
Department indicating action taken or proposed to be taken on the 
earlier recommendations of the Committee which are included in 
Part m- of this Report. Their comments on a few selected items are 
contained in Chapter VIll of the Report. 

6. The Committee place on record their appreciation of the 
assistance rendered to them in their examination of these accounts 
by the Comptroller Br Auditor General of India. 

They would also like to express their thanks to the officers of the 
P&T Board and Ministries of Steel and Mines (Department of Iron 
and Steel) and Industry and Supply (Department of Supply and 
Technical Development), for the co-operation extended by them in 
giving information to the Committee during the course of evidence. 

NEW DELHI; 
December 16, 1964. 
Agrahaytln4 25, 1886 (Stika). 

R. R. MORARKA, 
Cludnncm, 

Public Accoum. Committee. 

-Not printed (One cyc:lostyled copy laid aD the Table of the Hou!e and five cop/a 
PlIccd In Parliament Librar». 
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POSTS AND TELEGRAPHS DEPARTMENT 

Financial worki", of the P.&T. Department, 1962-63. 

The following table shows the Grants and Charged Appropriations ari4 
expenditure actUally incurred there-against during the year 1962-63 : 

Working Expenses- Charged 

Voted . 

Dividend to General Revenues and Appro-
priations to Revenut Funds-

Voted 

Capital Outlay 'On Posts and Telegraphs (not 
met from Revenue)-

TOTAL 

GRAND TOTAL 

Cltarred 

Voted . 

CItGrged 

Voted . 

Amount of 
Grant or Expenditure 

Appropriation 

Rs. Rs. 

60,000 

-----------------------------------------------------
As the Grants and Appropriations are for gross amounts, the above dr-tail. 

do not include the recoveries which are adjusted in the accounts in reduction 
of expenditure. The total of actUal recoveries against aU the Grants amounted 
to Rs. 17,02.,09,765. 

1854 (Aii) L.S.-l. 
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Rl'lJtnUe Position-para I of Audit Report, pages 1-2 

2, The total revenue receipts of the Posts and Telegraphs D'cpartment 
a. budgeted for and realised during the five years ending with 1962-63 are 
liYen below:-

Percentage 
Year Budget Actuals Excess of excess 

(In crores of Rupees) 

~  63'64 66'31 2'67 '4,2 

1959-60 69'24 70'40 1'16 1 '7 

1960-61 75'4° 77'14 1 '74 2'3 

1961-62 81'00 87'89' 6,89 8'5 

1962-63 89'22 97'87 8'65 9'7 

The variation from the budget was the highest during 1962-63; this waS' 
accounted for mainly by substantially increased revenue from stamps and tele-
phones as shown below:-

1962-63 

Budget Actuals Variations 
Estimates 

(In crores of Rupees) 

(i) Sale of ordinary stamps (including 
posts cards) 27'53 31 '08 +3'55 

(ia') Sale of service stamps 7'30 8'20 +O'9() 
(iii) Postage realised in cash 5'50 ~  +0'17 
(iv) Receipts on account of money 

orders, Indian postal orders, etc, 5'65 5'8,.. +0' 19-
(to) Telegraph charges realised in 

cash 7'00 6, 17 -0'83-
(vi) Rent of wires and instruments 

leased to railways, canals, etc, 1'56 2'24 +o,t;g 
(vii) Telephone revenue on account of 

rentals and local and trunk call 
fees etc, 30'34 33'29 +2'95 

('IIiii) Advance rentals under "Own 
Your Telephone" Scheme 0'90 r'SS +0'68 

(iA') Other receipts (net) 3'44 3,80 +0'36 

TOTAL 89'22 97'87 +8'65 
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Explaining the reasons for large variations (9.7%) between the 
Budget Estimates  and the Actuals of Revenue during 1962-63, the 
representative of the P. & T. Board stated in evidence that unfortu-
nately the Board did not have a direct control on Revenue and a 
great deal depended on the traffic that might be generated. The 
traffic depended on the general economic trend in the country. He 
added that they were not able to get very accurate figures from 
month to month-that was the main reason why in spite of their 
best efforts to get as close to the estimates as possible they did not 
succeed. He added further that the revised estimates for the year 
1962-63 were increased to Rs. 96.40 crores (as against the budget 
figure of 89.22 crores) when the figures for the first six to eight 
months were available and if this figure was taken into considera-
tion the percentage of excess would be 1;5 only. He stated fur-
ther that while framing the estimates for 1962-63 an increase of 
Rs. 8 crores was provided for in antiCipation of increase in traffic 
and other sources of Revenue. 

Asked what were the special reasons for further increase in per-
centage of variations as compared to 1961-62 (which was due to 
phenomenal increase in traffic). it was stated by the ~ 

tive of the Board that as in 1961-62, during 1962-63, also, there was 
a further phenomenal increase in traffic. Part of it was stated to 
be in keeping with the trend of increasing commercial prosperity 
resulting in the growth of traffic, opening of new post offices, new 
telephone exchanges etc., and a part of it was stated to be due to the 
"sudden increase in traffic because of the Chinese trouble that u;Jset 
this particular estimate". It is, however, significant to note tlult the 
_riginal estimate of B.s. 89.22 crores had been revi'ied to B.s. 96.40 
crores iD November, 1962, against which the actual figure was 
Its. 97.87 crores. Thus the increase in revenue receipts was antid-
.. ted in November, 1962 itself, and it is difticult to appreciate how 
it ~  be ascribed to the Chinese trouble which was unforeseen. 

Admitting that the Board were not very happy about the bme 
lag between the time of getting the actual figures and ~  

of estimates, the representative stated that as there were difficulties 
in collecting figures for preparation of Revenue estimates from the 
Circles based on the trend of past traffic (as suggested in paragraph 
2 of the 14th Report of the Public Accounts Committee-Third Lok 
Sabha) P. & T. Board had appointed foreign Experts in accounts 
as Consultants who were assisted by two officers, one nominated by 
the Comptroller and Auditor General and the other nominated by 
the P. & T. Directorate and also some representatives of private 
Chartered Accountants. The consultants were investigating into 
P. & T. procedures for keeping the accounlo;. making forecasts, 
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methods of costing, tari1fs etc. '!'he Consultants were at present 
going round and examining the accounts. It was hoped that some 
improvements would be made when P. & T. Board got definite sug-
gestions from these Experts. 

The Chairman of the P. & T. Board informed the Committee 
further that the Consultants had been charged. specially to look intI) 
the accounts and accounting procedure regarding the Telecommuni-
cation Branch (which includes Telephones, Telegraphs, Radios and 
allied subjects) but not the postal side. It was also stated that the 
Consultants were appointed in August, 1984 and their report was 
expected to be submitted in January, 1965. The Team consisted 
of4 Consultants and one Supervisor from the finn. While explain-
ing the background about the appointment of the Consultants the 
representative of the P. & T. Board stated that when the P. & T. 
took a loan from the International Development Association, it was 
one of the conditions of the loan that on the telecommunications 
side the whole accounting procedure and the budgeting etc. !'hould 
be reviewed by a Team of Consultants to be appointed in consulta-
tion with the World Bank. He stated, however, that the responsi-
bility for framing the estimates' of P. & T. was solely the concern 
of the P. & T. Department and the Consultants would indirectly 
help in devising various mechanisms which would helt> the P. &. T. 
Department in getting correct and useful data in time. 

With regard to item (y) "Telegraph charges realised in cash". 
the representative of the Board explained that the variations against 
item (i) and item (v) were interconnected. As an experimental 
measure the affixing of the stamps on the telegram forms was done 
away with. It was expected that to that extent direct cash reali-
sation from the telegraphs would increase but this expectation did 
not materialise fully; hence the shortfall. It was added. that in 
spite of the fact that telegraph charges were being realised in cash 
there was a continuous increase in stamps Revenues. This was due 
to high rate of increase in traffic. The Committee desired to b(' fur-
nished with a note giving the break-u{> of Actuals under item (i)-
sale of ordinary stamps and item (v)-Telegraph charges realised 
in cash indicating to what extent the discontinuance of ~ the 
stamps' on the telegram forms had brought down the ~  of stamps, 
The .Statement furnished by the P. & T. Department lS at Appen-

dix 1. 
As regards the variations of Rs. 2.95 crores in "Telephone Reve-

nue on account of rentals and local and trunk call fee!'l etc." ITtf''''' 
.. ) th C mmittee desired to be furnished with a statement show-
VlJ, e 0 (C' I .. ) 
Ing the figures of variations in the Telenhone Revenue. ,]rc ("·wlse 

during 1962-63 giving the ~ ~  ~~  
-.Not vette 1 by Audit. 
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In a ~ ~ to the Commi"ee the P. " T. Board have 
_tated that the revenue bqet for the year 19a-63 was tram'" 
centrally, based on past ~  and other factors in accordance with 
the then practice and estimates from the individual circles were 
not obtained. The suggestiQn of tJle Public Accounts Committee 
(in para 2 of their 14th Report-Third Lok Sabba) to collect figures 
from Circles also fOr preparation of Revenue estimates has been 
adopted in framing the revenue budget prepared thereafter namely 
that for 964-65. Hence there were no Circle-wise figures of budget 
for 1962-63. 

The Committee enquired as to the various steps tatten by the 
P. & T. Board. to implement the suggestions made by the P.ublic 
Accounts Committee in para 2 of their 14th Report ~  Lok 
Sabha) about the need  for greater accuracy in the ~  of 
estimates. The Chairman, P. & T. Board while explaining the in-
ability of the ffeld units to Sive ~  and full statistics and the 
difticulties in the Circles in getting Revenue income figures stated 
that they were trYing to improve P. & T. Accounting Sya. in con-
aultation with the Experts (as mentioned earlier). The ~  

were also informed that P. & T. Board were of the opinion that the 
Circles should be associated more closely with the Revenue income 
fjgures so that P. & T. Board got quicker figures, for better manage-
ment control in the field both of Revenue income as well as expen-
ditqre. 

While the CoaunitbMt DOte that the P. " T. Departmeat did not 
have a direet contml _ Reveoue and were not able to aet any accu-
rate fI8we &om month to mODdl, they are UDable to appreciate that 
this could be the OIlIy or even the main reason. why .. .., wu • 
eoutinuing tendeocy to underestimate the Revenue. Ja ~ pi the 
(act that there •  a continuo ... all ro1lDd development in the various 
~ oftered by the p. & '1\ DeparbDeDt which ia ImowIa to *be 
~  it is surprisinr to the Committee that the percentage 
of esc... (budpt Rs. 88,ZZ crores, aCtuais Rs. 97.87 c:rorea) durinc 
196Z-63 .... been. '.7, ..... b Is the higheet reeordell so far. 

The Committee note the expectation of the Department that some 
improvements would be made in Revenue estimates when some defi-
nite suggestions are made by the Experts (Consultants) who are 
now looldDg into the accounts and accounting procedure. A copy 
of the note indicating the terms of reference of the Consultants 
as furnished to the Committee is enclosed in Appendix n . 

• Not vetted by Audit. 
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The Committee would like to be furnished with the Report ef 
the Consultants when received., together with a detailed note iadi-
cating the action proposed to be taken on the recommendati.,. ef 
the Consultants. 

The Committee, however, note that the suggestions of the Ex. 
perts would not cover all the aspects of this matter in view of lbe 
fact that the terms for Consultants cover the Tele-communication si.e 
only and not the. postal side. 

The Committee, therefore, suggest that the question of inaprov-
in&' the technique of budgeting on the postal side should be exllJDin.e.. 
eel separately by the P. & T. Board, if necessary by appointing a 

separate committee of experts., In this connection it will also '" 
worthwhile, in the opinion of the Committee, to consider the feasibi-
lity of obtaining accurate figures month by month and of :lSS"-
ciating the circles more closely with their Revenue income figures. 

Growth of Revenue-Increase under main heads, para 2 pages 2-3 
3. The Growth of Revenue for the five years period ending 

1962-63 is indicated in the table below. The main increase occurred 
under Telephone Revenue. 
---. "-"- . ---------- .. --_._---._---

Increase 
Main heads of revenue 1958-59 "1959-60 1960-61 1961-62 1962-63 

Amount Percen-
tage 

(1) Sale'()f'--ordinary·----
stamps 25'06 26'04 26' 55 29'06 31'08 6'02 24'0 

Cii) Sale of service 
g'20 stamps 6'71 7'69 7'73 7'96 1'49 22'2 

(iii) Postage realised in 
46' I cash 3'88 4' 19 4'49 S'I5 5'67 1'79 

(ifl) Receipts on account 
of money orden, 
Indian postal orden 

5'84 28'9 etc. 4'53 4'80 5"4 5'5T 1'31 

(v) Telegraph charges 
4'28 6'17 2'46 66'3 realised in cosh 3'71 3 '95 4'79 

("i) Rent of wires and 
instruments leased 
to railways, canals, 
etc. 1'14 1'14 1'76 2'04 2'24 1'10 96'5 
(vii) Telephone revenue 
on account of rentals 
and local and trunk 
call fees etc, 18'47 21 '00 25'29 29'15 33'29 14'82 80'2 

(-iii) Advance ~ 

under 'Own Your 
Telephone' scheme 0'99 0'71 0'86 1'62 1'58 0'59 59" 

(ht) Other receipts (net) 1'82 0'88 1'04 2'61 3'80 • 1'98 108" 

TOTAL 66'31 70'40 77'14 87'89 97'87 31'56 47" 
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Explaining the reasons for the higher increase under the Tele-
phone Revenue (Item. vii) during the five years period ent!-
ing 1962-63 (figures for 1962-63 were higher by 80.2 per cent as com-
pared to 1958-59) the representative of the P. & T. Board stated. 
that as the Third Plan was progressing, more places ~  covered. 
.and more lines were given with the result that the Revenue was 
increasing year by year. He added that in the year 1962-63 the 
expansion was :t>ractically one and half times of what it was in the 
previous year. In the local telephone installation, the number went 
up by 61 per cent. In the trunk telephone channels the ~  

was 56 per cent. 

Asked whether the improvement was only quantitative or quali-
tative as well, the representative of the Board stated that it wa5 
both. He admitted, however, that qualitative improvement had 
.taken place on the main routes only. In another two or three years 
the services in the interior of the country would be much better. 
As regards the potentiality for increasing trunk telephone services 
'it was stated that it depended on financial resources and facilities 
to provide trunks Circuits. As regards provision of new telephone 
connections it was urged that the demand was so great that ~  

were not able to meet it. In support of this, it was stated that 
whereas at the time of Partition there were only 118,000 telephones 
in the whole country, during 1962-63 alone about 79,000 more new 
telephones had been provided. The witness added that there was 
paucity of funds and of foreign exchange which stood in the way 
and it was not therefore possible to say when the demand would be 
fully met. 

As regards item (v)-"Telegraph charges realised in cash", ~ 

Committee enquired whether stamps sold were also accounted for 
in this item. The representative of the Board stated that in a few 
Telegraph Offices like Bombay Central Telegraph Office and Cal-
cutta Telegraph Office, P. & T. Board introduced, as an experimen-
tal measure, cash payment, which is credited as Revenue to the 
Telegraph Branch. A National Cash Register is also maintained in 
the large Telegraph Offices for this purpose. This cash payment sys-
tem had nothing to do with the other system of affixing stamps Oft 
the Telegraph form which was prevalent in other Telegraph Oftlces. 
A percentage of Telegraph Revenue is worked out of the total 
'Stamps Revenue and on the basis of that percentage, money is alle-

.cated to the Telegraph Branch. j 
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As regards item (ix)-''Other Receipts", the representative of 
the Board explained that these canstit4ted. &Q.vertiSement ~  

rents collected on some petty items, fees for pupils in night classes, 
Contributory Health Services, Kiosks for  advertisementS and sale 
of publications. They also collected fees for broadcast receiver 
licences. Moreover, in 1961-62 there were large adJustments on 
account of recoveries made towards Savings Bank work performed 
by P. & T. Board on behalf of Ministry of Finance. The rates were-
revised from 1st April, 1959 which took place only in 1962-63. One 
instalment of about ~. one crore was realised in 1961-62 and an-
other of Rs. 1'4 crores in 1962-63. This accounted for the sudden 
jump under this item. 

The Committee feel that there is considerable scope for im-
proving the Telecommuni,:atiOli (Telegraph and Telephone) services 
in the cOllntry. Paucity of funds and of foreign exelumge hue . ~  

offered as rea!ij)l)s for the inability ~  P. & T. Department to meet 
the demands f"lIy. The Committee ftnd it diftlcult to accept this 
fully in view of the inordinate delays in the execution of variOUs pro-
jects -.Jready .. nctioned, as referred to In the subsequent paras 54-&5 

~ VI) of this Report. The ~  would like the p. & T. 
poard to give 8 ~ of urpncy to ~  execution of various projects 
for which ~  have been allocated to increase the telecommuniea-
tion ~ ~ as ~ meet the increasin, demand. The Committee 
.. Iso hope ~  every ~  will l-e made by the P. & T. Depu1t-
mJ'nt ~ improve ~ quality of the services fly recfueing elelays and 
improving etIlclency all-JOIInd. 

4. The Committee were informed in the course of evidence that 
item (ix) of the Audit para (Other Receipts) included inter alia. 
Revenue on accoWlt of broadcallt receiver licence fees ~  by 
the P. & T. Departmellt. At the iBstan.ce of the ~  a note-
showing the number of broadcast receiver sets ~  without 
licences/with expired licences during 1959-1963 had ~  furnished 
by the p. & T. Board (Appendix lIt). ~  tile ~ are glad 
to note that daere had beea soqt.e iD.erease in tbe D.1I.Q1ber of ~  

during 1163 as compared to 1961 and 1962, they h_ ~ uti-pirlleY 
campaign would coatlnu.e to be pursued with ~ v"'lJf and the 
defaulters dealt with suitably. They would also like to be haformed 
of the action taken (i.e. levy of penalty, realisation of ~  .~ etc.) 
in the nmnber of cases detecteti durill.g each year (1959-1963) . 

• Not vetted by Audit. 
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Growth of Revenue in FOI,I.r . .~  Qf the DepclrtfMtlot a.I compc,..d 
with the increase in Expenditure-para 3-pages 3-4, 

5, The growth of revenue in the four branches of the Departmen. 
~ compared with the increase in expenditure (inclusive of interest! 
dividend paid to general revenues but excluding contributions/appro. 
priations to the Renewals Reserve Fund) during the five years ending 
1962-63 is indicated below:-

Po"tJl BraftCh : 

1958-59 

1959-60 

J960-61 

1961-62 

1962-63 

Years 

rekptJph BratlCh: 

1958-59 

19159-60 

19ficHj1 

1961-62 

1862-63 

~ ~  

1958-59 

1959-60 

~  

1961-62 

1962-63 

Percentage 
Revenue Expen- ofexpen' 

:.diture diture 
to revenue 

(In crores of Rupees) 

37'87 36'47 96'3 

39'22 38'22 97'S 

40'78 ·P'55 101 '9 

045'62 43'29 94'9 

50'95 50'06 98'3 

8'26 7'CS2 92'3 

9'10 7'9? 87" 

9'85 9'83 99't. 

11'06 9'92 89'7 

II'S.5 11'43 99':) 

X» '03 13'12 65'S 

21'96 14'11 64'3 

26'38 17'66 66'9 

~ 21'99 70'8 

305'08 26'29 74'9 



Years 

. Radio Branch : 

1958-59 

1959-60 

1960--61 

,196J-62 

1962-63 

TOTAL (Department as a whole): 

1958-59 

1959-60 

1960-61 

1961-62 

1962-63 ' -

10 

Revenue Expen-
Percentage 
ofexpen-

diture ditute to 
revenue 

(In crores of Rupees) 

0' IS 0' 19 126'7 

0'12 0'31 258'3 

0'14 0'24 171'04-

0'15 0'33 220'0 

0'29 0' 14 04-8'3 

66'31 57'40 86'6 

70'40 60'63 86'1 

77'14 69'28 89·8 

87'89 75'53 85'9 

97·87 87'92 89·8 

The results of the Radio Branch, are, in fact, not comparable as there were 
adjustments, relating to previous years. If those adjustments are excluded 
rthe figures for three years ending 1962-63 would be as follows :-

"----

Years Revenue 
Percentage 

Expert-fo expen-
diture ditureto 

revenue 

1960-61 0'18 0'14 77'8 

1961-62 0' 18 0'26 144 '04-

1962-63 0'21 0'31 147'0 

The percentage of expenditure to revenue showed an increase 
during ~ as compared with 1961-62 in all the branches. 

The percentage which the expenditure of the Department as a 
whole bore to its total revenue was the highest in 1962-63 during the 
above five years, This was partly due to the revision -ot rates of 
dearness allowance and consolidated allowances of extra-departmen-
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tal employees from 1st November, 1961 and of travelling allowance 
from 15th September, 1962 as also due to grant of children's educa-
tion allowance from 1st March, 1962. 

Explaining the increase in Revenue by Rs. 5'33 crores and increase 
in expenditure by Rs. 6'77 crores in the Postal Branch during 1962-88 
as compared to 1961-62, the representative of the Board stated that 
the increases were due to the inherent characteristics of the services 
provided in the post offices, wherein with increase in traffic, there 
was rapid increase in man power and also increase in expenses. He 
elucidated this further by adding that the postal service was all 
manual, and a large number of men were employed. Hence even a 
.slight increase in the dearness or other allowances or facilities reflect-
ed to a very ~ extent in expenditure. 

In reply to a question, the Committee were informed that in the 
case of Telegraph Branch, the refund given to public for sending 
telegrams by post was also taken into account while calculating the 
net Revenue for the Telegraph Branch. In this connection the Com-
mittee desired to be furnished with:-

A statement shOWing the total number of telegrams transmit-
ted during 1961-62, 1962-63 and 1963-64 and the number 
out of them transmitted incorrectly. 

The Committee were furnished with a statement giving the total 
number of paid telegrams booked during the last three financial 
years (These figures are given in the next para). As regards the 
nwnber of telegrams transmitted incorrectly in relation to the total 
number of telegrams transmitted, it has been stated that such statis-
ties are not maintained by the Telegraph Oftices. TbeCoJnmittee. 
'SUftest that such statistics may be maintained in future as it will 
serve as a good index of eftlciency. 

6. As regards delay in transmitting telegrams, the representative 
()f the Board stated that delay took place due to human factor in 
transmitting telegrams from Circuit I to Circuit II and so on, which 
was known as "Circulation delay". P. & T. Department hoped to in-
troduce "Gentex System" in the next few years by putting in auto-
matic exchange at various large centres for passing messages directly. 
P. & T. Department was also building up a net work of very high 
frequency radio Circuits for the interior routes for transmitting 
messages which were not subject to the vagaries of the weather to 
-the extent that land line was. 



At the instance of the Cormnittee, in a statement ~  by 
the p. It T. Department relating to the ~ of posted tele-
Ifams, the following figures have been furrushed:-

No. of No. of Percentage 
Year Booked ~ . of posted 

Telegrams sent by telegrams 
post to telegr-

ams 
booked 

(Millions) (Millions) 

11)61-62 4°'36 2·61 6'74 

1962-63 40'66 2'38 5.85 

11)63-64 41 ·80 1'49 3'57 

It has been stated that separate statistics for refund granted on post-
eci traftic alone are not maintained, but that on an average Rs. 20· 
lakhs are refunded by the Telegraph Department under all counts 
namely refund of overcharges, un-utilised late fees, reply paid vou-
chers and all sorts of service lapses including delay due to posting. 

The Committee feel ~ to D.oW the large ~  of tele-
&rams sent by post during .the last three years. Although the per-
centage of posted telegrams to telegrams booked is showing a down-
~~  treo4, tlle Coaunittee feel that every effort should be . ~ to 
avoid the cireumsf.aD,ces necessitating despate.h of telecrams by post, 
IIiAce ~ tbp" fadOl' ia of main aipiftcanee in the despateh of a tele-
p,'UIl. If, due to unavoidable eircumstan.ces, whkh should be very 
~""  ~ tel ........ have to be &eDt by poat then the aeDders shoald 
~ ~~ immediately uul the amoun. of telegraph ,eharges re-
faJuled witbold waitiDg for a fOil'lDBI appUcatiOll. . 

The Committee hope that with the completion of the "GeDtes: 
Systl!Ql" 8Q.d .. et ~ of ~  ~ radio Circuits ~  the iate-
q,;.r ro'-.... , the number " com.pla.illts about delays in receipt of tele-
Il'IPIl& will be lubataatially reciu*. 

7. As regards the Radio Branch, in answer to a question as to why 
tbe results of Radio Branch were not comparable, the representative 
of the P. & T. Board stated that Radio Branch was in peculiar posi-
tion. Apart from the fact that Radio Branch was first of all for the 
maritime services, it provided a stand-by link to the normal 
ehannels of communications. The result was that so far as the stand 
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-y channels wt!re concerned, the revenue that accrued frbtn theJe 
channels, went to the particular Branch, either telegraph or telephone 
.and not to the radio. 

Ih answer to the specific question why while the Revenue in both 
1960-61 and ~ lVaS Rs. 0-18 crores, the percentage of expenditure 
to revenue had. gone up from 77:8 (1960-61) to 144:4 (1961-62) the 
C. & A.G. pointed out that when a telegram was booked the receipts 
were appropriated to Telegraph Branch. But it might be that the 
radio channels had to be used as the telegraph line was not working 
in particular cases. Therefore while the money was spent on radio 
channels the receipts had gone to the telegraph Branch. That ac-
·counted really for the continuous deficit for this particular Branch. 

The representative of the P. & T. Board, however, stated that the 
·question of amalgamating the radio expenses with telegraph or tele-
phone expenses was under consideration. 

The Committee would Uke to be jnformed of the· final dec:isioll 
taken in this tnatter. 

Renewals Reserve Fund-para 4--page 5. 

8. It was stated in paragraph 3 of the Audit Report, 1963, that, 
while examining the adequacy of the balance at the credit of the 
Renewals Reserve Fund, the Department had held that an appro-
priation of 4 per cent per annum of the "present Value" of the tele-
·communication assets would be necessary and that for this purpose 
the present value was considered by the Department to be roughly 
twice the book value. Subsequently the question of due contribu-
tions to the Renewals Reserve Fund was re-examined by the De-
partment which came to the conclusion in July 1963 that the pre-
sent value of telecommunication assets should be taken as twice the 
book value of assets constructed upto 1950-51 and one-half times 
the hook value of assets constructed between 1951-52 and 1959-60. 
The extent of shortfall in the Fund is under examination by the 
Department. On the basis of the asswned lives of the different 
classes of assets and the present value of the assets, it is estimated 
in audit that at the end of ~  the deficiency in the amount at 
the credit of the Renewals Reserve Fund would be of the order of 
Rs. 30 crores. During 1960-61 to 1962-63 Rs. 7' 8 crores of this short-

fall were made good as follows:-

1960-61 
1<)61-62 
11}62-63 

(In crores 
of ~ 

o· ~  

4'84 
2'40 
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The estimated deficiency in the Renewals Reserve Fund at the 
end of 1962-63 was thus of the order of Rs. 22 crores. 

From 1960-61 onwards the contrtbutions to the Fund are being 
regarded, not as part of the working expenses, but as appropriations 
et the net surplus arrived at after meeting the working expenses 
and paying .the dividend to general :revenues. The Public Accounts 
Committee in paragraph 3 of their 2nd Report (1962-63) recom-
mended that the contribution to the Renewals Reserve Fund should 
be treated as a charge on the working expenses and not as an a11o-
<1ation out of the surplus. It has been decided that the recommen-
.tation of the Puiblic Accounts Committee will be given effect to 
from 1964-65. 

The Committee were informed by C&AG that the present value 
of Assets owned by the P&T Department as on 31st March, 1961 on 
the basis of the formula previously claimed by the P&T Department 
worked out to an estimated figure of Rs. 263 crores. On the basis 
of the formuia finally adoptea. i.e., on certain valuations for assets 
acquired before 1952, certain Assets acquired ·between 1952 and 1960-
and so on, the vall1e was now computed at Rs. 214 crores. The 
arrears on account of Renewals Reserve Fund had been calculated 
on the present value (Rs. 214crores) plus Assets acquired after 
31st March, 1961. He adqed that as rega:rds the question of the rate 
at which the contribution should be made to the Renewals Reserve 
Fund, on the various categories of Assets, Government would have 
to take a final decision on what exactly the contribution should be. 
lt was under consideration at present. 

The Committee would like thislDatter of rate of contribution to 
tile Bellewals Reserve Fund to be settled by Government at an early 
~ .... 
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GENERAL RESULTS OF APPROPRIATION 
AUDIT AND CONTROL OVER EXPENDITURE 

Ixcess over voted gTants-pa.ras 5 and &-pages 6-7. 

9. General.-The following table compares the expenditure dur-
hag the year 1962-63 with the total of voted grants and charged ap-
propriations:-

Actual Excess Percentage 
expenditure (+) of col. 3 

Saving(-) to col. r-

(I) (2) (3) (4) 

VDted (in crores of rupees) 

Original " 122·03 

Supplementary ~ 

Final 129·97 135.85 +5.88 4·5 

Charged (in lakhs of rupees) : 

Original 1 ·63 0·35 -1·28 78.5 

The excess expenditure of Rs. 5· 88 crores in the voted section 
l\'as the net result of-

(i) an excess of Rs. 1· 70 crores in Grant No. 98-Posts and 
Telegraphs Dividend to General Revenues and Appro-
priations to Reserve Funds; 

(ii) an excess of Rs. 4· 44 crores in Grant No. I4O--Capital 
Outlay on Posts and Telegraphs (not met from Reve-
nue); and --(iii) a saving of Rs. 26 lakhs under Grant No. 97-Posts and 
Telegraphs Working Expenses . 

• :rcess requiring regularisation-

B:rceSl over voted grants.-The excess over the two grants refet'-
red to in the previous paragraph requires to be regulartsed under' 
Article 115 of the Constitution:-
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Number and name of Amount of Expenditure Excess 
Grant Grant 

1) 98-Postl!l and Telegraphs 
Dividend to General 
Revenues and APP-
ropriations to Reser-

Rs. Rs. Rs. 

Percent-

• 

ve FUnds . 13,92,00,000 ~  1,70,51,137 12'2 

, 140-Capital Outlay on 
Posts and Telegraphs 
(Not met from Reve-
nue) . 25,58,09,000 30,01,84,963 4,43,75,963 17' 
Item I.-The excess was due to-

(i) an increase in the amount of dividend paid to general re-
venues by Rs. 9,93,725 as a result of increased capital 
outlay during the year; and 

(ii) a large surplus being available for transfer to the Renew-
als Reserve Fund after payment of dividend to general 
revenues (Rs. 9,95,39,412 against Rs. 8,34,82,000 budget-
ed for). 

The excess was primarily as a result of the adjustments made 
"hen the actual surplus. was known after close of the financial year. 

Item 2.-The excess of Rs. 4' 44 crores was 17' 3 per cent 8S com-
;pared with a saving of 6'1 per cent which occurred in 1961-62. The 
excess occurred mainly under "Telephones-GeneraJ. projects" 
where the expenditure exceeded the original budget provision of 
Rs. 5 crores !by Rs. 3' 53 crores. The excess has been explained as 
mainly due to better progress thart was anticipated in acquisition 
of sites and construction of buildings aOdin the supply of cables 
and equipment relating mainly to telephone works. The excess 
came to notice only after the close of the financial year. 

No supplementary grant was obtained f()([' the excess in f:'ither 
case. 

The excess over voted grant "No. 9S-P06ts and Telegraphs Divi-
dend to General Revenues and Appropriations to Reserve li'und" has 
been  explained in a note furnished by the Department (Appendix 
IV). It has been stated that this grant is fixed at an amount equal to 
the difference between the budgeted "Revenues" of the Department 
and its budgeted "Net Working Expenses". Thus ~  improvement 
in Revenue or reduction in expenditure in relation to the budgeted 
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.auaounta will automatically caUSe an excess over this erant. The 
excess is comprised of Rs. 11' 22 lakhs under the head "Dividend to 
·GeQeraI Revenues" due to larger capital outlay than anticipated and 
as. 159' 29 lakhs under "Appropriation to Renewals Reserve Fund" 
due to more surplUs being available than anticipated after payment 
.0£ dividend to General Revenues. The excess in this demand, it is 
stated, actually represents an improvement in the financial position 
of the Department over what was anticipated. 

The Chairman P. It T. Board admitted in evidence that P. & T. 
BQ&fd regarded the excess under Grant No. 140 as a major irregula-
rity and assured the Committee that abundant care would be taken 
to emure that such irregularities were reduced to the minimum. He 
Ulged in extenuation, however, that this frregularity was due to 
various factors including diftidence on the part of the oftlcials, book-
iDg of expenditure of RI. 6 crores as late as March when it was not 
posdble to reviae the estimates and much more increQe<J sqpply, 
than anticipated, from the Indian Telephone Industries, Hindtistan 
Oables and D. G. S. & D. which made it rather difficult to ~  

tlorrectly. 

Explaining the position in further detail the representative of ill-
Board added that during the year under consideration, they took 

~  action all round to see that no amount lapsed and the factories 
and worlp;hops Were BIked to step up production. Although the 
Board considered that the estimate of Rs. 14'19 crores provided for 
~ on the low side, they did not dare to go in for a higher figure 
due to lack of confidence based on past experience. That is why they 
did not go in for a supplementary grant. It was added that whereas 
the progressive expenditure for the month of JanWllj' (whIch. 
was received only by 15th March) showed an ~  

of only about Rs. 10 crores, March figJ.treS went upto 
Rs. 17'75 cl'ores. Had it ~  known that the debits would go up to 
that extent, they would have come forwafd for sQPplementary grants. 
But they could not do So as the accounts were three months behind 

~ . 

In reply to a question it was stated that the Board never ~  

that they would spend Rs. 17'75 crores, although they thought that 
they would spend more than what was provided for and hact, there-
fore, increased by Rs. 1 crore, the proviSion under "Capital", by re-
appropriation. 

The Committee desired to know whether the difficulties emune.. 
rated were inheren't iii' the ~  ~ ~  wher!,!by' ,xcesse8 
-came to notice only after the close of the jrear. '!be Comptroller and 
Auditor General pointed. out that GoVemmenthad issued orders to 
18M(Aii) LS-2. 
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all Departments that Controlling Authorities should maintain Liabi-
lity Registers. He, therefore, thought that that the system of collect-
ing information about commitment and payments for the proper 
maintenance of the Liability Registers as enjoined by the orders of 
Government, did not work properly. The real and important thing 
was, therefore, for the departments to tighten up the procedure. 

The Committee were informed that the Board maintained Liabi-
lity Registers at circle levels only where the expenditure was actual-
ly incurred. Liability Registers were not maintained at Central 
level. The main difficulty was that the p. & T. Board got informa-· 
tion rather late from the Circles and if the delays in getting infor-
mation from the Circles could be cut out, a central Liability Register 
could be maintained. It was admitted that unless some improve-
ment was effected or .procedural changes made to ensure that intima-
tion about expenditure was received in time, much reliance could 
not be placed on the Liability Registers. The Chairman P. & T. 
Board stated further that a quarterly review of the progress of ex-
penditure and revenue both on the capital as well as on the revenue 
sIde was made. Such meetings were held on 24th ~  1962 
and 4th February, 1963, but inspite of these the Board had slipped in 
this case. 

Asked whether the Circles had asked for additional funds more 
or less to the extent of Rs. 3'56 crores in their final.estimates, the 
representative of the Board admitted that it was so, but urged in 
extenuation that from their past experience it was found every year 
that while the Circles asked for more funds at the end of the year. 
they did not spend that much. That was the reason for not coming 
up for a supplementary grant. 

Asked about the system of financial control that existed in the 
P. & T. Department and the stand taken by the representative of the 
Finance in the P.· & T. Board, in this case, the Member (Finance) of 
P. & T. Board stated that there was a representative of the Finance 
Ministry in the P. & T. Board whose function was mainly recom-
mendatory and he had no special control OVE!ll" the disbursements of 
P. & T. In the case of Grant No. 140, P. & T. Board instead of seek-
ing advice for going for a supplementary grant, asked for a reappro-
priation to the extent of Rs. 1 crore from the R. R. Fund and Tele-
phone Development Fund where the' expenditure was expected to 
be less, to which the representative of the Finance Ministry readily 
agreed. 

In reply to a question, the Member (Finance) P. & T. Board 
stated that efforts were being made by him to have the reviews made 
more often and in greater detail and for this purpose, he even went 
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down to the field and had a direct review made there. His sugges-
tions would be brought before the P. & T. Board. 

While explaining the relationship between the Member (Finance) 
and the P. & T. Board, the Chairman P. & T. Board stated that the 
Finance Ministry functioned in the same manner in relation to P. & T. 
Board as in the case of other administrative Ministries except to the 
extent that a Joint Secretary (Finance) who is Financial Adviser to 
the P. & T. Board is also a Member of the Board. The Member 
(Finance) therefore was much more acquainted personally with the 
day to day working of the Administrative side than a nonnal Joint 
Secretary (in the Finance side) in any other administrative Ministry. 
He pointed out however that the review of expenditure and of esti-
mates was done by the Expenditure Control Committee in the P. & T. 
Board. The Member (Finance) was a member of this Committee 
but basically the responsibility rested on the administrative Members 
of the Board and not on the Member (Finance). It was added that 
the Expenditure Control Committee reviewed the expenditure of 
every one of the grants every quarter. 

The Committee regret to note the lapse on the part of the P. & T. 
Board in incurring this large expenditure of Rs. 4'44 erores without 
the authority of Parliament. The Committee note that the prescrib-
ed procedure was not being followed inasmuch a8 the intimatioa:s 
about expenditure are not reCeived promptly from the paying autho-
rities (in India and in the U.K.) and hence upto-date information 
about expenditure and liabilities incurred are not known. 

The Committee were informed in the course of evidence, that in 
their final estimates when the Circles asked for additional funds more 
or less to the extent of Rs. 3'56 crores, the Department did not con" 
sider it necessary to obtain a supplementary grant on the ground 
that from their past experience it was found that every year while 
the Circles asked for more funds at the end of the year, they did 
not spend that much. The Committee are not fuDy convinced of this 
reason. In their opinion, estimates made by Circles should have been 
improved in the put when they proved incorrect, instead of ignorIDl 
them. They find no justiftcation for the rejection of the req ... 
from. the Cireles for additional funds without a thorolllh 'e'U'!'1ne. 
tioo. of the reasons advanced or the information furnished by the 
Cireles in support of their request. 

, The Committee hope that in future a cOIDpiete and thoroap ~
mination of the proposals from the Cirdes would be made Won a 
tleciaiOD. ia taken thereon by the p, Ii: T. Board. 
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In ~ ~  set 4l better . ~  of the reasons for this exceu, 
the Committee desired to have a detailed statement containing the 
list of individual projects, works in which the excess expenditure 
had been ~  indicating the rellions for the excess in each case. 
l\. perWial of this statement showed that in a number of casel, the 
~  given ~ "higher priority given". The CDplmittee fail to 
~ .  why additional expelJAlitgQ wu Dot anticipated. and pro-
~  for ~  .. mpeJ' priorii)' wu pvell to a "hem •. 

The fact ~  ~  , ~" ~ ~ .~ ~ ~ ,... ~  W 
~ ~ .~ ~ ~ ~  ~  ~ ~~ b)' Par • .,. !114 ~ 
~~ ~~ ~~  ~  ~~. of ~~~ ~ it, ~ ~ 

~  of ~  ~~~ ~  a ~ . ~  feaque. ~ ~ ~ .. P-. 
~~ tlae ~ of the p .• T. ~  ~ .~ ~  tips WP 
a ~ ~" ~~ ~ ~~  ~  Co)lUJ:littee ~ ~~  ., 
~~ • ~  to ~  that ~  ~~ ~ ~ ~ ... 
~ ~ . ~  ~  ~  ~ ~.~  .",ps, .1,,4haJ 
~ ill ~~ ~ .... ay be ~  lVilJ ~ ~ •• , ~ 
Department, at the earnest ~ ~~  1:P p:oid .. ~ 
renee of such irregularities. 

~  to th __ . ~ ~  ~  ~~. ~ ~ 

~~ 1IJl4er ~ GrlJD4 ~ ~ ~ ~  ~  ~~ 
b, ~  iJl tIae ~~ ~  ~ ~ ~ of ~ ~. 
tutMa. 
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REVENUE 

ChM,u fOT imtallation 01 Telephones-Para 7-page 8. 

10. The ~  cost for each telephone connection from de-
partmental exchanges and also from private exchanges and private 
branch exchanges was estimated by a departmental committee in 
1958 at about Rs. 50. The committee,  however, felt that charging 
this amount might discourage the demand for new connections and 
recommended the charges to be recovered might be fixed at Rs. 40 
per connection. Government accepted the recommendation with 
effect from April 1960 and this rate is still in force. 

A1I. the ~  lists for new telephone connections are generaHy 
large, the justification for charging a lower amount than the estimat-
ed cost is not apparent. In 1960-61 the number of telephone connee-
tlons from such exchangeS increased by about 40,000 while in 1961-62 
the nmrib!r further increased (over that of 1960-61) by about 57,000. 
The tiXation of a concessional installation charge has thus resulted in 
the Departlnellt foregoing a reCovery of rupees four to five lakhs 
every year. 

Asked for the reasons why installation charges for telephones col-
lected by the Department were less than the actual expenditure, the 
representative of the P. & T. Board informed the Committee that 
previously the charge was fixed at Rs. 10. The Tariff Review Com-
mittee appointed by the p. & T. Board found that the expenditure 
on the installation of telephones, was on an average, of the order 
Bs. 50. Keeping in view the various aspects, the Tariff Review Com-
mittee made the ~  il"E!COllUllendation: 

"The installation charge should cover ordinarily the depart-
ment's expenses on the formalities of giving a Ilew con-
nection and the cost of wiring at the subscriber's pre-
mises. At the same time, the charge should not be 80 
heavy as to discourage the demand for new connections." 

Balancing these two considerations, the Review Committee sug-
gested a figure of Rs. 40. Since it was a well-reasoned suggestion, 
Government accepted it. 

21 
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The Committee were further informed that the cost of the instal-
lation was now less than Rs. 40 because of the improveIIJ,ellt in the 
technique of wiring. 

The Committee were informed that the Department would review 
the adequacy of the installation charges during the next quinquen-
nial review of the tariff structure to be held in 1965· The Committee 
SUi'gest that at the time of this review, the instalIatiOIl charges for 
telephones should be fixed on "No profit no loss" basis. 

OLd .outstanding dues-para B (i)--pages 8-9. 

11. When lines are erected or instruments provided by the Posts 
and Telegraphs Department for the railway and canal administra-
tions, advice notes (intimating erection of the lines/supply of the 
instruments and showing the date from which rent is to commence) 
are issued to those administrations for acceptance and on the basis of 
those accepted advice notes rents are recovered from them. Delays 
in issue of the advice notes and in obtaining their acceptances,and 
the consequent delay in the recovery of rents (amounting to Rs. 4'40 
lakhs), are brought out in the table given in Appendix V. 

The Committee enquired the reasons for delay in the issue of ad-
vice notes to Railway and Canal Administrations and obtaining their 
acceptance and the consequent delay in the recovery of rents in 
certain cases where services were rendered to these Departments. The 
representative of the P. & T. Board stated that many cases referred 
to in the Audit para had actually been settled. It was added, how-
ever, that now that this matter had come to notice, they would take 
action to improve the procedure and in cases where delay could be 
att.ributed to human failure, disciplinary action would be taken. 

The Committee find no justifieatiDn for the IODg delays (extending 
upto 10 years) in the issue of advice notes and in obtaining their &c .. 
~  which resulted in delay in the recovery of rents ~ 

to as. 4'.40 lakhs. They trust that such laxity would not reeur. 

They would also Uke the Department to fix a suitable time-limit 
within whieb other Departments should send intbnation regar.u. 
ac:c:eptanc:e (or otherwise) of the advice ncrt.es, after whlc:h they 
should be taken as accepted. 
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At the instance of the Committee the P. & T. Board have furnish-
.ed a* note giving the latest position about the recovery of outstand..inc 
dues (Appendix VI). The Committee note that a sum of ah9ut 
Bs. 1:97 lakhs in respect of 21 cases, OIlt of Rs. 4'40 lakhs mentioned 
in Sub-para (i) of the Audit Para has been realised. The Coll1lDittee 
were surprised to learn that in one case the work was ~  actually 
carried out, but an advice note claiming a sum of B.s. 5$82 for the 
work was issued. The Committee would like the P. & T. Board to 
take suitable steps to avoid such mistakes in future. . 

The Committee also desire to be infonned of the result of the 
first review to be conducted by the Heads of Circles in January, 1965 
and steps taken to dear all old arrears . 

.old ou.tstanding dues-para 8 (ii)-page 10. 

12. Other old outstanding dues as on 30th June 1963 were as 
lollows:-

Particulars of outstandings 

(a) Default by seven mail motor 
contractors in Kashmir Cir-
cle in payment of royalties for 
the privileges of carrying 
mails. 

fOTAL 

{b) Amounts due Upto 
from local bodies 1956-57 
and private per- 1957-58 
sons as gurantors 1958-59 
for makinguC 1959-60 
the losses s ered 1960-61 
by guaranteed 
telegrrph offices. 

TOTAL 

-Not vetted by Audit. 

~ 

to 
1958 
1959 
to 
1960 

Amount 

Rs. 

12,900 

17,400 

26,100 
15,693 

11,821 
9,792 

63,606 

Remarks 

The contracts were termi-
nated as the contractors 
defaulted in payment of 
their dues. The cases we-
re referred to the. Dir-
ector General Posts & 
Telegraphs, for arbit-
ration in March and Sep-
tember, 1963 and hi s 
decision is awaited 
(January, 1964)· 

From 3 local bodies Rs. 
6,590· From 17 
private persons Rs. 
57,016 . This includes 
Rs. 12,890 recoverable 
from a private party in 
Mysore Circle relating to 
the period from March, 
J956 to March, 196r. 
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In regard to the dues in respect of Guaranteed Telqraph Oftlces 
mentioned in para 8(U) (b), the note- given in Appendix VII give. 
the latest position. From this note. the Committee find that agaimlt 
the amount of Rs. 63,606 involved as per Audit para, the IinOUIA 
Settled is only :as. 5,219. The Committee feel that the • ...,..... e6 
recovery is very slow. They desire that tile P"T Beard. IIhOIIhl take 
ttPeeial measures to settle these .Id outstaadiDg dues. 

-Not Vetted by Audit 
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STORES PURCHASE AND CONTROL 

Import of Store8-f'M1I ~ 11 

13. TIie stores utilfsed in the Posts 8l'1d Telegraphs Department 
Ml under two categories, vk (1) General Stores which are stoeked 
ia the five maiD sotres depots at CalClftta, Delhi,Jabalpur, MadrAs 
and Bombay and the Circle stores depots and are meant for direct; 
use on woHl a1'id (if) Worbh61; Stor'b ~  are stocked in ~ de-
partmental workshops for use in the manufacture of components 
etc. 

The vaiue of stores purchased during 1962-63 was Rs. 14.61 croree 
(Gene'ra1 Stores Rs. ~.  crores and Workshop Stores RB. 2.28 croree) 
as agiliJist Rs. 8.21 cr6tes purchased in 1961-62. These include fmo 
~ stOres valued at Its. 1.98 crores purchased in 1962-63 as against 
Its. ~ iakhB purchased ill 1961-62. 

Asked whether tliere were any special reasons why the value (Jf 
imported stotes purchased during the year 1962-63 rose to Rs. 1.98· 
crores from RS. 0 1akha fn the previous year, the representative of 
the P&:T Board stated that it was due to greater foreign exchange 
release on account of loan froIn International Development Associa-
tion and placllig to that e:d'ent target numBer of orders abroad. The 
Committee -weN alI6 infM'liied that the PIiT Department tried to get 

~  they could from indigenoUs sources. If however, an article 
was not aV811abIe ill sufBcient quantity then it was in'lported. The 
Commlttee ~ to be furnished with a statement showing the 
compirltive 'Value of stores finported by PIiT Department, stores 
pUrchased indigenously and stores produced in the P&T Workshops 
dWing the laSt three yeara which has since been furnished· (AP-
pendix VItI). 

The Committee find from the ~  that the value of im-
ported stores pUi'chased through the India Store Department, 
London, and the approximate value of stores imported forms a 

• Not vetted by Audit. 
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'substantial part of the total value of stores purchased. In the 
course of evidence the Committee were informed that in order to 
keep pace with the developmnts it would be difficult to eliminate 
imports of stores altogether. 

'While the Committee note that it may not be possible_to elinli-
nate imports altogether they feel that if efforts are made to increuc 
the capacity of the P. " T. Workshops aad new items are designed 
indigenously to keep pace with the latest developments depen. 
dence on imports could be gradually reduced. With the increased 
industrial production due to technological developments it should 
be possible to manufacture JDOIIt of ,the items except very compli. 
cated 01' newly developed items. The Committee hope that suitable 
steps in this direction Would be tak. by the P. " T. Board. 

Absence of penalty clause in purchase orders-para 10-page 11. 

14. The purchase orders issued by the Chief Controller of Tele-
graphs Stores do not contain any penalty clause for failure on the 
part of the suppliers in completing the supplies according to the 
terms of the orders. The desirability of including a penalty clause 
in the purchase orders was suggested by Audit to the Chief Con-
troller of Telegraph Stores in December, 1959. 

The Audit para has cited an instance given below, where, in spite 
of prolonged delay on the. P.art of a supplier, the Department was 
unable to cancel the contract and make purchases at the risk and 
. cost of the defaulting supplier. ' 

An order for supply of 5,000 120 A.H. lead acid cells at Rs. 80 
each was placed by the Chief Controller of Telegraph Stores in 
March, 1961 on a manufacturing firm. The supply was to be com-
pleted by September, 1961. No supplies were made by that date 
and even upto 31st August 1963 only 3,700 cells were supplied. 
Orders were therefore placed in July, 1961 and October 1962 for 
the purchase of 334 and 1000 cells from two other firms at a price 
of Rs. 120 and Rs. 110 per cell respectively resulting in an, extra 
expenditure of Rs. 43,360. As no risk purchases could be made ill 
the absence of a penalty clause in the purchase ~  the ~~
ment secured, by negotiation, a red,uction of Re. 1  m the pnce of 
each cell supplied by the finn from 1st August, 1962 onwards. and 
a modification in the terms of delivery from F.O.R. Bangalore to 

F.O.R. destination. 

, Asked about the reasons for the!lbsence of penalty cl8,)lSe in PW'-
. chase orders of the P. & T. Department, the representative of the 
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P. & T. Board stated that in the beginning the clause was not intro-
duced in the orders which the Chief Controller of Telegraph Stores 
generally placed, a$ these orders were in the nature of developmen-
tal orders. It was apprehended that if there was any penalty clause 
in such orders, the firms might not come up at all. This aspect of 
the problem weighed with the Department in not introducing the 
penalty clause. The witness added that the Board had since then 
accepted that there should be a penalty clause and they were look-
ing into the details as· to the form in which the clause should be 
introduced. 

In reply to a question it was stated by the representative of 
the Board that the allocation of power to place orders as 
between the Chief ControJler of Telegraphs Stores 
and the Director General of Supplies & Disposals was 
both on the basis of financial limit and the variety of stores to be 
supplied. In the case of stores which were in common use by the 
other Departments the Chief Controller of Telegraph Stores could 
place orders direct only upto Rs. 10,000. But if there were cases 
in which the stores were used only by the P. & T. Department, then 
exemptions were given and orders could be placed direct after com-
pleting the formalities. The acid Cell referred to in the . present 
case was a specialised item used only by the P. & T. DepRrtment. 

The Committee regret to note that in the case cited above, 
higher price had to be paid to two other firm!; for the purchase of 
cells due to the original order not bein« complied with by the manu-
facturing firnl concerned. The extra expenditure of RIi. 0.360 could 
not be realised from the defaulting ttrm. • .due to the absence of the 
])eIl8lty clause. The Committee feel that ~  of. the items have 
been developed long ago and hence t"is penalty clause should have 
been 6naUsed and introduced much carBer. The CbmDlittec woulc! 
like this clause to be introduced as 8 rale in all contracts gil-en by 
the Chief Controller of Telegraph ~ . 

Excessive stocks-PaTa 11 (i)-pages 11-12. 

15. The stock limits of general stores are fixed every ye-.. r bued 
1>n their turnover and the time required for procurement. The 
stock limits of workshop stores, however, are fixed ad hoc on the 
basis of the production targets. Instances where the balances of 
individual stores on 31st March 1963 in the Posts and Telegraphs 
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Worbhope were much in aeen of ~ ~  1lDi1ta fut:ed for-
them are given ~ . 

Name of Worbhop 

1 

Atiporc 

Jabalpar 

Bombjy 

~~  of wotbhop 

~ • 

Jabalpur 
Bombay 

NG. tjf TO'ta1 TDttl 
items en ~ (J{ ~ vatue Of 
lJtorcs the ~ in ,col. !be permb--
b8larice of 2 held in lible ~~
wHich ~  011 mum Uiiiita. 

~  ~ 3 is!: Maf.- for die ~
permissible eb; 1963' in eol. 1_ 
limits 

StOck on 
lit .ApfU, 
1960 

2 3 4 

(iri lakhS of rUp&S) 

ri 

2S 

34 

2'76 0'42-
7'24 0'56' 

$'04 2'03, 

&sues du-Stock _ on' riD, i9$i-31st Mar-
61 to ch 1963 
1962-63 

(in Wth. of Rupees) 

d'SI 3'54 t'ot 2,-,'6, 

1'90 6,80 1'67 7'24 

1'38 6'28' 3'30 $'04 

The Committee were informed in evidence that the ovet'r.1l limits 
of the stock balances of the workshops were fixed on an ad hoc 
basis every year. It was pointed out by the Comptroller & Auditor 
General that though overall limits wele flxed, in the C&"le of a large 
number of indi\19ual items no limits werp. fixed. He ~ that the 
P. & T. Board had revisNi the over-Rll limit upwards but had fail-
ed to fix limits in the case Clf several individual items_ 
Tlfe latest position about the balances referrea to in the Audit 'Para 
as given by him: was-Alipore lis. i'5 takbs, Jabalpur Rs. 2'6 laklis 
md Bombay 2.49 lakhs as some of the large stocks had ~ utilis-
ed in the $ucceedin8 yean. 
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n wM ~  by the representative of the Board in reply to a 
~  that the over-all limits fixed for three workshops during 

~ ~.  1962-43 were Alipore as. 60 lakhs, Jabalpur RS!. 70 lakhs 
and Bombay Rs. 60 1akl:uJ. 

The Committee feel that ~  only ev.,-all IipUts ~ sto4 
balances of the workshops, on ~  ad hoc basil, Is ~ of ~  ¥.." If 
in • Iarare number of iteDu no limit" are ~  ~  ~  With ~~  • 
·system, the posaibiHtJr of overprovislonlng of lOme ,tems .~  JUl-

detected cannot be ruled out. Such ~  . ~" frpPl 
capital beiag unnecesarily locked may alSo result in ~ due to 
.deterioration, wastage of ~~ IIpaee, ex.tra ~ ~~ ~ ~  

a .. 4 waal etc. I'beeommtttee desire ~ ~  to ~ ~ ~ 

tw. matter euefuIIy an. arrive at a more ratiollal and ~ ~  

. q.t.D of tbdq limits of the doCk balaD4!esof the worklilhops. 

16. ~ was a ~~ of ebpp.it,e ta.d ~  rods and sheets 
v4ilued at Rs. 50,000 in the ~ ~  ~  workshop on 31st 
March, 1963; out of ~  a qlJantity ~  at RI. 27,000 had re-
~  \Jnus¢. ~  ~ ~ ~ ~ ~  ~  ~ ~ had remained un-
used for 5 to 9 ~~. Tn¢r avftrage ~  consumption during the 
period 1960-61 to 1962-63 'V,'I8t$ qnly ija. ~ . It has been stated 
by the General Manager, Posts and Telegraphs Workahops, that 
stores va.\JeCi ~ ~. ~  have become surplus. Audit hat; pointed 
~  ~  siJpilar ~ valued at about Rs. 24,000, which had 
~  1;aken over 1r:qlll the ~  Telephone Company in 1943-
44 and has replained in stock in BQmbay Telephone Workshop, were 
Wl1ittel). ~  ~ ~ ~ tA!itir Ul4ula.tion had deteriorated due to age. 

Asked whether P. & 1'. Department had a system of periodic 
reviews for the stocks held, the representative of the Board stated 
that they had a system of periodic reviews of the storks heJd in the 
workshops. When it was found that the stocks had heeume obso-
lete due to change in methods or due to the use of a new type of 
~  the ~  had to· be disposed of. Askeu when the 
stopks of ~ anel ~  ~ at 'BC'mpAY workshop were dec-

~  surplus, the ~ ~  of the P. & T. Boar4 stated that 
~  anei bake}ite rods \VE!re importeq Plater!al and it was diftl-

eWt t!> ~  theJP Iffid 51> ~  of declaring them !is surplus and 
-d1$pq$iflg ~ pf through pormal disposal process, the! were try-
ing ~  use them ~  Indian Telephone Industries or by offering 
them to other sister organisations within the ~~~. ,t\sked 
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whether ebonite and bakelite rods and sheets had also become obso-
lete due to new processes coming into existence, the represen-
tative of the Board stated that ebonite r0d5 of Ii" size were stocked 
for manufacture of sleeves for board plugs etc. 

Asked about the general policy relating to the period for keep-
ing of stores in stock, the representative of the Board stated that 
it all depended on the procurement of a particular item. In the 
case of imported items the stocks were kept upto three years and 
in the case of items to be manufactured indigenously, six months 
stock was considered sufficient. 

A statement· showing the quantity and value of Ebonite and 
Bakelite items the stock of Which would last for more than five 
years as furnished by the P. & T. Board is given at ~ IX. 

The Committee are not convinced that proper efforts were made 
during the last 9 years to see whether these stores could be pro-
perly utilised or not. The Committee are surprised to note from 
the statement furnished that the P. " T. Department are unable 
to say when some items of ebonite and bakeUte were originally pur-
chased as the records are not there. The Committee hope that all 
poIISib.le efforts will now be made to utilise the quantity lying in 
stock for the last several years. The Committee would also like 
the P. & T. Board to ensure that sueh heavy acc;wnulation of stores 
much in excess of normal requirements does not take place. 

17. As regards. the materials valued at about Rs. 24,000 which had 
been taken over from the ex-Bombay Telephone Company in 1943-
44 and written off in 1962, the Committee were informed that it 
was an imported item, and that eft'orts were made to make use of 
it or to give it to their sister organisations. It was, however, ad-
mitted by the ~  of the P. & T. Board that it should 
not have taken 19 years for this process to be completed. 

At the instance of the Committee, in a note "'furnished by the-
P. & T. Board it has been stated that 

"the Bombay Telephone Workshop was not manufacturing 
any item of equipment in which these imported insu-
lating materials could be used. Since, however, perio-
dically new items of equipment and changes in designs 
are introduced for manufacture in the Workshops, there 
culd have been a possibility of using these items which 
were imported and were otherwise difficult to obtain . 

• Not vetted by Audit. 
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Apparently under this expectation, these items were not 
disposed of. However, no records are available to indi-
cate specifically why the position regarding the dis-
posal was not reviewed earlier." 

The Committee are unable to accept the justification advanced 
for the abnormal delay of 19 years in deciding about the utility of 
the materials. Owing to this delay, by the time a decision was taken 
in the matter, the utility of the materials bad probably been lost. 
It is also surprisine that no records are available to indicate speci-
fically why the position regarding disposal was not reviewed ear-
lier. The Committee feel Wlhappy to note that such a state of 
affairs should exist in the workshop. They desire that suitable steps 
should be taken early to remedy the position by having reviewlI of 
stock at. regular intervals and keeping proper records thereof. 

Components parts required for repairs of telephone di.als, para 11 
(iii)-pa.ge 13. : 

18. In the Bombay Telephone workshop certain component parts 
(valued at Rs. 1.83lakhs) required for repairs of telephone dials were 
in stock at the end of March, 1963. This included stores valued at 
Rs. 21,000 and Rs. 18,000 Which had not been required for use dur-
ing the preceding three years and six years respectively. On the 
basis of their consumption during 1960-61, 1961-62 and 1962-63, the 
balance of the rest ot the components on 31st March, 1963 repre-
sented requirements for 3 to 20 years and more. 

Non-utilisation of these component parts had been stated to be 
due to an order issued in December, 1953, prohibiting repairs if the 
cost of such repairs would exceed 50 per cent of the market price 
of the articles. 

The Committee were informed that the component parts in the 
Bombay Telephone Workshop were acquired for repairs of tele-
phone dials on the basis of a programme of repairs drawn up in 
1956-57 and 1957-58. 

The Comptroller and Auditor General stated in this connection 
that orders we-re issued in 1953 that repairs should not be under-
taken if the cost of such repairs was more than 50% of the markell 
price of the article. According to the Director General Posts and 
Telegraph's letter dated January, 1964 to Audit, the Indian Tele-
phone Industries had developed and standardised their special type 
dials and spares, and it was then found that repairs would cost much 
more than 50% of the price- of the newly developed dials. Because 
of the new development, the cost of repairs which was less than 
50% in the beginning became more than 50% later. The Committee-



were ~  infor;med by th, representativ-e of the P &: T Board that 
the dial was develope4 by the Indian Telephone Industries in 1954 
and supply in substantial quantities started from 1957. The Cem-
ptraller and Auditer General pointed out toot altheugh the stock was 
acquired fer 20,000 dials, actually between ~  ~  1961-f2, ~.  

numbers had been repaired and still ~  was .a ~ of tb.e old 
material purchased for old type dials. Therefor,e Ulere was an over 
indenting of tnGterials even on the basis of ~.  numbers. 

The representative of the Board stated in ~  tbat in a 
dial there were about 100 components and there were sezpe p,rts 
which frequently went out of order where8$ other parts ~ not. 

~ Conmaitte.e •• u..t jn thil case net only was there ~
indentiqa' of . . ~ to P  ' .... Ie edeIlt, wt abo there was failure to 
conduct Ievlew of ~ stqres ~ tiJne to f;bJ,e 4ufinI ~  ~ 
years. The Committee wou'ld like to know what ~  ~  

bas been taken or is proposed to be taken by the P. & T. ~  

*" pu:cl ~  ,,,cia • situation arising in. future. 

Loading coils. para 11 (iv)-pa.ge 13. 

19. Out of ~.  J9a.ding coils (costing abo11t as. 1,800 each) received 
betweeQ May, ~ .  and Janual')', ~ against the orders placed with 
Messrs IndiaJl ~  Industries, Limited in September, 1955, 56 
coils (Value Rs. 1 lakh) were lying unissued in the Madras stores 
depot, upto June, 1963. 

Exp:lainil\,g the background of the case the represen.tive of the 
Board stated that the Circles required a certain number ot coils b\Jt 
they everleeked the fact that in one unit, 14 coils were put so that 
if they ~  tpr 10 qnits, they were likely to be suppUed with 
140 coils. Tl}at was clearly an oversight or ~ . 

The Committee were also. informed in ~ ~  there WitS ~ 

procedure whereby when it was detected that the coils were in excess 
of requirements, the qrcles t¢orme<i the P. & T. Board Dr the Con· 
troller of Purchase. It was acl<ifJd that the bAlance Qf ~ ,::oils as 
on 31-8-1964 was 'nfl'. 

~ the Committee are glad to Dete that the balance of the eoils 
~ siaee been utilised, they hope that auch mbtakes &ad .oversights 

.. placiQl' inelents wauld not neur • 

. ~  11 (v)-pall1! 13. 

20. ~~~ ~  fpr ~~ ~ ~ ~~ in Ja57 pn, tb4 AU-
p>ra "~ . suppUes ~ ~ ~  ~ ~  ., yep, ~ lQfl ... 
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1962 by which time the demand for those coils had ceased. Colli 
valued at Rs. 22,000 were lying in stock in the Alipore stores depot. 

The Committee were informed that P. & T. Board were examining 
the possibility of using the impedence Coils lying in stock in some 
way or the other. 

Asked a question as to why the order placed in September, 1957 
could not be cancelled when it was found in 1959 toot the coils were 
not necessary the representative of the Board stated that this could 
not be done because indent etc. had been placed and certain parts 
had already been manufactured. Other components were manufac-
tured earlier and the supply of Swedish wire was awaited which took 
about three years. It was added that if the manufacture had been 
abandoned, the components would not have been worth even scrap 
value. 

The Committee in this connection have been informed that in a 
*note submitted by the P. & T. Board that the cost of the imported 
material viz Swedish Iron Wire used in the manufacture of Impe-
dence Coils was Rs. 131,2' 50. 

The Committee learn from Audit that although in July, 1959 
General Manager P. & T. Workshop did not agree to the canceDation 
of the order on the ground that bulk of the articles had been manu-
factured, the manufactured articles were supplied only in 1961 and 
1962. In that case, the Committee find it difficult to accept the plea 
otlered by the representative of the Board for not cancelling the 
'Order in 1959. They woUild like to be informed of the progress of 
utilisation disposal of the impedence coils. 

Delay in Repairs to Serviceable Stores-para 12-pages 13-14. 

21. In paragraph 17 of the Audit Report, 1962, it was mentioned 
that repairable stores . worth Rs. 2' 9 lekhs and Rs. 13' 6 lakhs were 
kept in stock, without repairs, by the Telegraph stores depots in 
Madras and New Delhi respectively. The Public Accounts Commit-
tee were informed by the Department in 1962 that a repair centre 
had been opened in Madras and that another was proposed to be 
opened in New Delhi in order to facilitate the execution of the re-
pairs. The following points had come to notice in this connection:-

(i) Rs. 3'] lakhs worth' of repairable stores were collected at 
the Madras stores depot from 1955 upto March 1963, but 
no repairs have been executed so far. A repair centre 

-Not vetted by Audit. 
1854 (Ail) LS-3 
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opened at Madras in November 1961 is repamng the 
equipments of the Madras Telephone District only. The 
repairable stores of the Engineering Divisions continue 
to accumulate in the Madras stores depot. 

(ii) In the Alipore stores depot repairable stores returned by 
the units (book wlue of Rs. l' 69 lakhs) have accumu-
lated from 1960-61 to 1962-63 and are awaiting repairs 
due, it is stated to the fuller utilisation of the Alipore-
workshop capacity for production. 

(iii) Repair shops have been established in the telephone ex-
changes in Delhi. Out of Rs. 13: 6 lakhs worth of stores 
despatched as repairable to the New Delhi stores depot 
upto April 1961, stores worth Rs. 11' 5 lakhs (about 84 
per cent) were found unserviceable. Stores worth 
its 96,000 were taken to stock without repairs. Out of 
the balance (Rs. 1'1 lakhs) which was repairable, 
stores worth Rs. 41,000 are still awaiting repairs (August 
1963) . 

(iv) Of Rs. 15' 58 lekhs worth of stores returned as repairable-
to the Jabalpur stores depot upto March, 1963, 78 per 
cent were declared as unserviceable. 

Explaining the reasons for the delay in repairs to serviceable 
stores, the representative of the P. & T. Board stated that delays oc-
~  to some extent from a change in Policy. The Departmental 
Workshops were first set up as repairing and manufacturing organi-
sations. As for a manufacturing organisation to be efficient, the re-
pair work had to be taken out of it, a decision wes taken to do so. 
P. & T. Board set up repair organisations in the four Telephone ~ 

tricts to start with, but the tempo of repairs was ont very fast. How-
ever, efforts were being made to gear up the tempo and it was hoped 
that the repairs would be expedited. 

The Committee drew attention of the witness to the fact that the-
Committee were informed two years ago that a repair centre was 
opened and yet repairable stores continued to accumulate in the 
Madras Store Depot [Item (i) of the Audit para refers]. The re-
presentative of the Board stated that the repair centre at Madras put 
greater stress on repairs of equipment belonging to Madras Tele-
phone District but P. & T. Board recently issued instructions that the 
repair centre of the Madras Telephone District should undertake re-
pairs of the material that was lying with the C.T.S.S. ,Store Depot 
Madras also. The Madras Repairs Centre had some accommodation 
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end with some additional machines they wouid be able to cope with 
this additional work and the arrears would be cleared by the end of 
1964. The Committee enquired whether repairs of a similar character 
were done in all the three repair workshops and what was the co-
ordination between those workshops. The representative of the 
Board stated that actually the workshops repaired ordinary items 
like telephone or switch boards. otherwise the items would have to 
be transported over long distances which would cause further damage 
to stores. 

The Committee feel that the earlier efforts of the P. & T. Depart-
ment to stream-line the process of repairs had not borne fruit due to 
the fact tbat the instructions had not been fully given effect to. Now 
that further instructions have been issued and efforts have been made 
to expedite the repairs, the Committee would like to watch the pro-
gress made in this matter through future Audit Reports. 

22. As regards item (iii) in the Audit para the Committee desired 
to know the circumstances under which the stores sent for repairs 
became uniserviceable without being repaired and were disposed of. 
It was explained by the representative of the P. & T. Board that the 
Divisions were asked to send all their stores which they thought 
could be repaired to the repair shops. In the repair shops the stores 
were examined in greater details to see whether they were worth 
repairing or were unserviceable. If the repair shop felt that they 
could not be repaired or the expenditure on them would be too high 
and these could not be repaired economically, then the stores were 
declared unserviceable. The unserviceable or unrepairable stores 
were sold by auction either through the D.G.s. & D. or by the P. & T. 
Department. The representative added that in September, 1962 
P. & T. BOElrd issued orders for setting up Circle Scrapping Commit-
tee. The Circle Committees saw whether the articles were worth re-
pairing and worth being sent out to the four repair shops at Calcutta. 
Bombay, New Delhi and Madras. The special Technical Survey 
Committee appointed in June, 1964 would again scrutinise the arti-
cles at the four repair shops before they were ordered to be repaired. 

The large percentage of stores originally sent to Delhi and Jabal-
pur depots as repairable, but actuaOy found to be UDlIel'viceable indi-
cates that an adequate prelbninary examination was not being made 
in the circles to determine whether it would be economical to under-
take repairs to the stores proposd to be sent to the Depots. Tbi" 
resulted in Jnfructuous expenditure on packing, freight etc. lind 
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wastage of transport capacity. The Committee trust that with the 
setting up of the C'lftle Committees and the Special Technical Sur-
vey Committee, there would be an all round improvement and delay 

~~  to serviceable stores reduced to the minimum, if not 

Delay in disposal of unserviceable stores-para 13-page 14. 

23. In paragraph 18 of the Audit Report, 1962, it was brought out 
that unserviceable stores valued at Rs. 11'41 lakhs declared for dis-
posal during 1953-54 to 1959-60 had not yet been disposed of. Accord-
ing to the Department the accumulation was mainly due to the res-
trictions on disposal of scrap imposed under the Iron and Steel Con-
trolOrder. 

In August, 1962 Government decided that price and distribution 
control on all categories of scrap, other than fresh unused defective, 
re-rollable scrap and ingot moulds, should be removed. Despite this, 
unserviceable stores valued at Rs. 29 lakhs, which were declared for 
disposal during 1953-54 to 1962"'{)3, have not yet been disposed of 
(June 1963). Of these, stores which had been declared for disposal 
prior to April 1960 amounted to Rs. 2'28 lakhs. 

The Committee were . informed in evidence that one of the factors 
for delay in the expeditious disposal of unserviceable stores was the 
limitation of financial powers and P. & T. Board was actively con-
sidering the question of enhancement of financial ~  of the var-
ious officers. 

The Committee have been informed in a note'" [Appendix X 
Item (ii)] subsequently that with a view to speeding up the work 
of disposal of unserviceable stores, Stores Scrapping Committees had 
been formed with effect from 1st November. 1962 and authority dele-
gated to them to declare certain kinds of stores as unserviceable. 
The question of including more items of stores in the list of disposal 
by these Committees and the question of having repairs or servi-
ceable stores done locally within the Circles and reorganisation of 
Circles and Divisional Store Depots were under consideration. 

Tbe Committee hope tbat all these questions will be finalised early 
so as to streamline the entire procedure or repairs and disposal of 
stores. Tbey would also like to be informed of the final outcome of 
these proposals under consideration. . 

-Not vetted by Audit. 
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As regards the latest position the representative of the P. & T. 
Board stated that out of a total of Rs. 25'52 lakhs of general stores 
kept, stores worth Rs. 8:44 lakhs had been disposed of upto January, 
1964; Rs. 7'21 lakhs worth of stores had been declared for disposal; 
balance about which no action had been taken was about Rs. 7'44 
lakhs. (The addition of the value of the scrap in the unserviceable 
general stores stated to be Rs. 2'38 ~  would make up the total of 
Rs. 25.:47 lakhs), 

The Committee also desired to be informed as to what was the 
value of scraps in the unserviceable stores which were declared sur-
plus for disposal during 1953-54 to 1962-63. The Committee have been 
infonned· (Appendix X) subsequently that the value of scrap in the 
unserviceable stores was Rs. 3'39 lakhs. 

The fact th8Jt the unserviceable stores valued at about Rs. 29 lakhs 
included scrap valued at Rs, 3'39 lakhs indicates the need of exercis-
ing greater caution in making purchases of stores. The Committee 
would like the p, & T. Department to take vigorous steps to dispose 
of the balance of unserviceable stores and apprise the Committee of 
the progress made in the matter, 

Stock verification-para. 14-page 14. 

24. The table given below indicate the number of statements of dis-
crepancies noticed in stock verification, in regard to which final 
action, after necessary investigation, is awaited. 

Year 

1959-60 

1960-61 

1961-62 

1962-63 

-Not vetted by Audit. 

Discre-
pancy 
statements 
awaiting 
final 
disposal 

Numbers 

~ 

44 

81 

176 

Value of Value of 
surpluses shortages 

(In lakhs of Rupees) 

1'36 1 'B4 

1 ·81 1 ·80 

1'17 0'57 

2·89 1'31 
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In reply to a question, the representative of the P. & T. Board 
stated that if the discrepancies found in stock verification were irre-
concilable they had to be written off. 

As to the reasons for such a large number of surpluses appearing 
in the discrepancies, the Committee were informed that it was really 
a matter of accounting and issues to work orders. The witness add-
ed that the number of discrepancy statements pending at present was 
119. 

The Committee do not feel happy over the large iiuIiiber of dis-
crepancies disclosed in stores verification, nOr do they appreciate this 
long· delay in the final adjustment of discrepaneies. They would 
desire the P. & T. Departmen.t to take definite and urgent steps to im-
prove the position. 

Defective maintenance of stock in the postal stock depot in Madras-
para 15-pages 14-15. 

25. According to the departmental rules, physical verification of 
perishable goods in postal stock depots is to be conducted half-yearly 
and that of non-perishable goods annually. In the postal stock depot 
in Madras, this was not done for over three years and when the 
work was taken up in January-April, 1961, the following stores were 
found damaged and ~

(i) 1040 pairs of chappals received from the Government 
Harness and Saddlery Factory, Kanpur, prior to 1958-59 
were found unserviceable and unfit for issue to staff due 
to long storage. These were disposed of by auction in 
November, 1961 for Rs. 700 resulting in an estimated net 
loss of Rs. 10,220. 

(ii) 544 pairs (Rs. 5,712) of old chappals became shrunken and 
unfit for issue to staff. Samples were sent in 196.2 to the 
Government Harness and Saddlery Factory, Kanpur, for 
redesigning them or utilising them in the best manner 

possible. 

Admitting that the departmental rules required verification of 
perishable stores every half year and non-perishable . stores ~  

year the representative of the P. & T. Board stated In extenuatIOn 
that'though there was a stock verification in Madras Postal Stock 
Depot it was not a complete physical verification in as much as owing 
to lack of time and staff the officers could not check up the ~  
of every single pair of chappals which had accumulated ()Ver a penod 
of years (from 1953-54 or even earlier). He added that the chappals 
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were packed in gunny bags and for want of space they were kept 
in storage in the bags. Therefore, some of them got damaged in tran-
sit and in storage. He also stated that out of 1'2.1 lakhs of chappals 
received. in the past 7-8 years, only 1040 pairs were rendered. unser-
viceable. He stated in reply to a question that in this case there was 
no neglect of duty or failure to go by departmental rules but he 
thought that this case arose because the distribution was not effected 
in a systematic manner and storage arrangements were not altogether 
satisfactory. However, very detailed instructions had been issued. 
that stores should be disposed of as soon as they were received and 
in the chronological order of their receipt. 

The Committee regret ~  the stock verification at the Madras 
Postal Stock Depot had been perfunctory as a result of which 1840 
pairs of chappals were rendered Ullserviceable, They trust that ~ 

detailed instructions now issued in the matter wUl be scrUpulol1!1ioy 
followed by all concerned and sUICh cases would not recur. 

Losses of Stores-para 16-page 15. 

26. The figures of losses for the years 1960-61, 1961-62 and 1962-
'63 are given below: 

Year 

1960-61 

1961-62 

Number 
of cases 
of losses 
of stores 

2 

5,462 

5,801 

5,873 

Amount 
involved 

3 

12'08 

15'07 

13'94 

(Amount in lakhs of 
Rupees) 

Copper wire thefts in-
eluded in columns 2. & 

3 

Number Amount 

4 5 

4,967 9'51 

5,376 12'19 

5,591 12'56 

An analysis of the losses by main categories and the agencies res-
ponsible is given in Appendix XI, 

Asked a question as to what measures were taken to reduce the 
loss of copper wire by theft and how far they had been found effe(lao 
1:ive, the representative of the Board stated that wherever the thefts 
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were heavy, copper wire was being replaced by copper-weld wire. 
Unfortunately, the persons who were involved in the theft moved 
from one place to another and so it looked as though the only perma-
nent solution was to replace all the copper wire by the copper weld-
wire in the country. 

Asked what were the 'other reasons' for the losses mentioned 
under item 'Loss in Transit' in Appendix XI the representative of the. 
Board stated that in these cases the loss was due neither to theft nor 
to accident and as it was not possible to find finally as to what it was 
due to, these losses in transit had been put ·under 'due to other re-
asons'. In reply to a question it was stated that the reason for the 
increase in the number of cases where responsibility could not be 
fixed (S. No.3 of Appendix XI) was that P. & T. transactions were 
increasing year by year. 

The Committee desired to be furnished with a statement showing 
the number of cases (out of 5,873 cases of loss of stores in 1002-63 
referred to in Appendix XI) where prosecutions were launchE'd, the 
number of cases in which convictions were secured and the amount 
of recoveries made. 

The Committee have been informed subsequently in written no"es· 
that in the cases of copper wire theft during 1962-63, in 208 cases 
there were convictions' by Courts, 44 cases were acquitted and go casE'S 
were still under trial in Courts. (Some of the Court cases may re-
late to theft cases of earlier years, according to the P. & T. Depart-
ment). The recoveries made in these cases were insignifient. As 
regards other losses of stores in 1962-63, prosecutions were launched 
in 11 cases and convictions were secured in 7 cases, the amount re-
covered being Rs. 387 only. 

". 

The Committee cannot view with equanimity the number of thefts 
especially of copper wire (which is an imported item) occurring year 
after year, and P. & T. Board being helpless in the matter. The Com-
mittee feel that greater efforts are needed with the help of ~ ~ Gov-
ernments and Police Authorities to bring to book the guIlty lD the 
cases of losses due to theft, specially in the case of theft of copper 
wire, which accounted for a loss of as much as about Rs. 12'56 lakbs' 
during 196%-63 alone. The COID;I11ittee would also like to be inform-
ed of the progress made in the use of copper-weld wire. 

-Not vetted by Audit. 



V 
WORKSHOPS 

General-Para 17-page 16. 
27. The following table gives certain data on the working of the-

Posts and Telegraphs workshops during the three years ending 
1962-63-

Alipur Jabalpur Bombay 

1960- 1961- _1962- 1960- 1961- 1962- 1960- 1961- 1962-
61 62 63 61 62 63 61 62 63 

I •• Totaloutlay 
(IUpe slakhs) 136.07 135.47 152.39 103.70 108.98 J48.59 60.73 64.87 89.90 

z. Percentage of 
oferheads to 
dIrect labour 216 207 2J9 301 309 258 

The Committee were informed in evidence that the correct figures 
of total outlay in 1962-63 at Alipore and Bombay Workshops were 
Rs. 15'} '53 lakhs (instead of Rs. 152'39 lakhs) and Rs. 87'83 lakhs. 
(instead of Rs. 89-90 lakhs) respectively but the percentage of over-
head to direct labour remained the same. 

Asked what was the reason for the wide variation between the 
figures of the total outlay in the three workshops for 1961-62 and 
1962-63, (showing an increase in the total outlay) the representative 
stated that there was an all round increase and the percentage of 
increase depended on various factors such as availability of raw 
materials, limitation of space etc· He added that the figures of pro-
duction for the three workshops for 1962-63 were Alipore Rs. 1 :49 
crores, Jabalpur Rs. l'S5 crores and Bombay Rs. 83 lakhs_ He further 
explained that there were two sets of figures for production. One 
was the actual figure based on the value of raw materials and various 
other costs. The second figure was based on the standard cost 
because it was only on the basis of standard cost that they could 
compare the performance of the workshops from year. to year. It 
was, therefore, decided that even though for production purposes for 
1964-65, the actual production based on the value of the materials 
and labour would be shown, for comparison purposes the figures 
which would be arrived at on the basis of 1962-63 figures would be 
taken, so as to give the correct position of production. 

-Total outlay of P&tT Workshops represents direct labour, material and 
overheads. (Annexure A to Appendix XlII) 

41 
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Asked a question, the representative of the Board stated that 
labour cost was going up because of the various benefits that were 
being given to labour. The scheme of incentive bonus for workshops 
had not worked very well so far. When it worked well, the labour 
cost per unit would come down. 

The Committee while inviting attention to the last sub-para of 
para 24 of the 14th Report of P.A.C. (Third Lok Sabha) at page 24, 
desired to be furnished with a statement showing the reasons for 
the increase in the percentage of direct labour and overheads in 
Alipore workshops during 1961-62 and 196·2-63 as compared with the 
-previous year (1960-61) inspite of increase in production. The Com-
mittee also desired tD be furnished with a note shoWing the position 
in 1963-64 in the case of Alipore Workshop regarding percentage of 
·overheads to production. 

A *note explaining the reasons for the increase in percentage of 
direct labour and over-head charges during 1961-62 and 1962-63 in 
Alipore Workshop has been furnished (Appendix XII). It has been 
stated in the Annexure 'A' to this note that the ratio of Material, 
Direct Labour and Overhead to total production or total outlay will 
vary from year to year depending on the nature of products and 
quantity produced each year. Thus the ratio of Direct Labour and 
Overheads to total production cannot be compafed from year to year. 
In view of this the Cominittee feel that it is difficult to assess clearly 
what progress is being achieved by the Workshop, on the basis of the 
information furnished. The Committee ~  like the P. & T. De-
partment to improve the system of maintenance of statistics relating 
to Workshops, in consultation with the Audit, so as to give a correct 
and clear picture of their achievements from year to year, to enable 
the assessment of comparative progress. 

The Committee are unhappy to learn that the scheme of incentive 
bonus has not worked very well so far. They were a1se informed 
in evidence that the response of the labour in the Telegraph Work-
shop at Calcutta had been very poor. The Committee tmst that the 
Department will conduct a detaUed enquiry into the reasons for the 
failure of the scheme and make every effort to improve the position 

in this regard. 

28. When the representative informed the Committee about the 
figures of production in the three Workshops as a result of incentive 
.schemei, the Committee enquired whether there was any scope for 

-Not vetted by Audit. 
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fncreasing the total production assuming that raw materials were 
available and whether the workshops were already working to the 
-optimum capacity. The representative stated that production could 
be increased but it was a question of time, additiona.l space, additio-
nal machines and training up additional personnel, if required. 

The Committee desired to be furnished with information on the 
following points:-

(i) Had the P & T Board considered the desirability of running 
the workshops in two or three shifts in order to reduce 
the overheads as compared to the cost of layout etc. in 
order to increase the economic efficiency of the work-
shop. 

(ii) if so, what were the difficulties that stood in the way. 

(iii) In case the difficulty was about raw materials, whether 
the items of raw materials were imported ones or were 
indigenous. 

In a note'" furnished to the Committee (Appendix XII) it has been 
'stated that introduction of additional shift is primarily to be deter-
mined on the amount of work load placed on the workshops and other 
considerations such as whether the job is machine intensive or labour 
intensive. Apart from these, it has further been stated that raw 
material difficulties also exist. (Mild Steel Sheets, Brass rods and 
sheets are in short supply. The supply position of M. S. Sheets from 
indigenous sources continues to be difficult. Brass rods and sheets 
are made from copper which is imported.) It has been stated that 
in Calcutta and Jabalpur Workshops there are 2 shifts and 3 shifts 
shops whereas in Bombay there are 2 shifts shops. 

In the optni!)n of the Committee it is desirable that in O'rder to 
improve the "economic efficiency" of the ~  by !'educing the 
'Overheads and increasing the production by funer utilisation of the 
capacity both by increasing the production per shift and increasing 
the number of shifts should be considered, subject to availability of 

raw material and other considerations. 

Extra expenditure on purchase of tubes due to insufficient supply 
from workshops.......para IS-page 16 of Audit Report (P&T) , 1964. 

29. Galvanised tubes required for telegraph and telephone poles 
-are manufactured in the Jabalpur workshops. but the production is 
not adequate to meet the entire demand. The prices at which the 

-Not vetted by Audit. 
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rest of the requirements have been purchased, mostly through the-
Director General, Supplies and Disposals, have been higher than the 
all-inclusive manufacturing cost of the tubes in the workshop by 
about 18 to 38 per cent. Thus, in respect of the purchase orders. 
placed 'in 1961, 1962 and 1963, the extra cost amounts to Rs. 118 lakhs. 

It was decided in May 1962 to introduce a second shift in the tube-
making shop in the Jabalpur workshop, but so far (September 1963) 
the second shift is stated to have not been introduced owing to the 
non-availability of mild steel sheets. 

It is understood that the suppliers on whom orders are placed 
by the Director General, Supplies and Disposals, for supply of 
galvanised tubes obtain from him quota certificates and other assis-
tance for obtaining the required supplies of mild steel sheets 
through the agency of the Iron and Steel Controller. While assis-
tance is thus being rendered by Government to firms which supply 
galvanised tubes to the Posts and Telegraphs Department,. 
the Department itself has not been able so far to obtain 
supplies for starting a second shift in the Jabalpur workshop where 
the cost of production is much lower. 

The Committee were informed in evidence by the representative· 
of the P&T Board that the second shift had been started only partial-
ly from August, 1964 and the delay in starting the second shift was 
due to inadequate 'supply of steel. He urged that while the Iron and 
Steel Controller was willing to give the P&T Deptt. steel quota for 
the existing level of production, he was not prepared to give the 
P&T Department anything extra. 

The Chainnan P&T Board stated that the P&T Department got 
their full quota of steel fixed on the basis of their previous produc-
tion and requirements. When they asked for additional quota to 
increase the capacity apparently due to overall shortage of steel 
sheets in the country, the Iron and Steel Controller did not consider 
it advisable to increase their quota because they felt that this would' 
probably starve somebody else who was entitled to a certain quota. 

The Committee were further informed that the Workshop Board 
in its 46th Meeting held on 7-6-1962 directed the General Manager, 
P&T Workshop to introduce the second shift in the tube making 
shop in the Jabalpur Workshop. The Workshop Board reconsidered 
the whole matter first on 30th October, 1962 and then in January, 
1963 and directed that the recruitment and training of additional 
workers required for the second shift should be started only after 
ensuring that adequate supplies of stock of raw materials for the-
plant on the two-shift basis was available. • 
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In reply to a question whether as suggested by the Estimates 

<Committee vide para 28 of their H3th Report (Second Lok Sabha) 
that in order to increase the production of tubes, the Department 
should take up the question of adequate supply of iron and steel 
with the Iron and Steel Controller and if necessary with the Plan-
ning Commission, action was taken, the representative of the P&T 
Department stated that in pursuance of the decision taken in May, 
1962 to go in for a second shitt and to review the position about steel 
requirements for the second shift, the Secretary of the P&T Depart-
ment wrote on 31-12-1962 (Appendix XIII) to the Secretary of Minis-
try of Steel and Mines asking for additional steel and also to arrange 
for steel sheets to be given to P&T Board on priority basis. 

In a note submitted in this connection [Appendix XIV-item 
(iii) ] about the efforts made by the P&T Department to obtain steel 
for "the requirements of P&T Workshops and Telecommunication 
Buildiiigs", it has also been stated that the question of allotment of 
sheets "is now being pursued with the Iron and Steel Authorities 
to give us a direct quota and in adequate quantities". 

The Committee enquired whether the attention of the Iron and 
'Steel Controller was drawn by the P&T Department to the fact that 
there was necessity of increase in production by introduction of a 
second shift which would result in a saving to the exchequer as it 
would not then be necessary to buy from the market at higher cost. 

In the note furnished by the P&T Board [Appendix XIV-item 
(i)] on this aspect, it has been stated that "it was not pointed out 
to any authority connected with the Ministry of Iron and Steel in 
specific terms that by not giving supplies to Jabalpur Workshops and 
by giving it to private parties Government was losing large sums 
of money!' In the evidence given later on also it had been admitted 
that the attention of the Iron and Steel Controller was never drawn 
specifically to the fact that there was necessity of increased produc-
tion by introduction of a second shift which would result in a saving 
to the exchequer. It was also admitted in evidence that while ask-
ing for additional allotment of steel, it was mentioned as require-
ments for particular years and not as required for increased produc-
tion. 

The representative of the Iron and Steel Controller stated that 
the Secretary of the Department of Iron and Steel forwarded to the 
1ron and Steel Controller a copy of the letter dated 31-12-1962 writ-
ten by the P&T Department to the Secretary, Ministry of Steel and 
Mines and asked that the supplies against the orders placed by the 
P&T Workshops should be expedited. 



The representative of the Iron and Steel Controller added that 
in so far as allocation of priorities by the Iron and Steel Controller 
was concerned after the emergency started in 1962 three grades of 
priorities were given for supply of iron and steel; the first priority 
was given to the Defence operational needs (which was very restrict-
ed) ; the second priority was given to the Core Projects and portions 
of Railway Demand. The third priority was given to most of the 
processing demands which included P&T demands also. Only with 
regard to certain orders for supply of tubes placed with private 
parties, the Chief Controller of Telegraph Stores wrote to the Iron 
and Steel Controller in January, 1963 that some of the tubes were 
needed for border roads operational purposes, and asked for an 
operational priority for about 15,000 tons, which was given. But 
the P&T Workshops never approached the Iron and Steel Controller 
for supply of steel on operational priority. 

The Iron and Steel Controller stated that if P&T Department had 
pointed out to the Iron and Steel Controller that the end product i.e. 
tubes were required for defence purposes, he would have given ope-
rational priority. In fact, Iron and Steel Controller did so in the 
case of private suppliers. The representative of P&T Board stated in 
this connection that they were pressing continusouly for release of 
steel and towards the end of 1962, they asked for additional steel and 
it was then that ~  operational priority came into play. Iron and 
Steel Controller replanned the order and 1258 tons of steel were 
diverted from Rourkela with whom the original indent was placed, 
to Tatas. 

The Committee desired to be furnished with a statement (by both 
P&T Board and Iron and Steel Controller) shOwing the details of 
indents for supply of steel made by P&T Department on the Iron and 
Steel Controller from July, 1961 onwards (itemwise dates) indicat-
ing the quentities indented for, the dates on which they were actual-
ly supplied and the quantities actually supplied. 

The P&T Board have furnished the required information (Ap-
pendix XIV-Annexure VI). Information as furnished by the De-
partment of Iron and Steel is enclosed as Appendix XV (Annexure). 

The representative of Iron and Steel Controller added that 
D.G.S.W. contractors ordered for 51,000 tons of steel from 1961 on-
wards up-to-date and the total supply so far made to them was only 
21,000 tons, of which 15,000 tons were on operationa) priorities and 
about 6,000 tons against other orders. II) the case of P&T Workshop-
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as against about 13,000 tons, about 12,000 tons had been supplied in-
cluding supplies from imports. In the case ofP. '& T. order which 
was diverted from Rourkela to Tatas in 1962, he added, the supply 
had not been completed as the Tatas were also heavily booked. 

In a note furnished by the Department of Iron and Steel in this· 
connection (Appendix XV) it has been claimed that considering 
the overalL shortage of steel sheets and the usual time lag between 
the date of booking of order and date of supply, the supplies to 
P&T Workshop, Jabalpur been quite satisfactory. 

The Committee were informed by the representative of the Iron 
and Steel Controller that had the P&T Department booked the orders 
earlier, they would have got the sheets much earlier as the 
D.G.S.&D. Contractors booked orders earlier for the same material 
and got it earlier. He added that had P&T Department pressed their 
demand strongly, Iron and Steel Controller could have transferred 
their demand to other producers. 

The Committee were also infonned that Rourkela was in a posi-
tion to supply steel sheets in 1961. Early in 1962 the machi.nery at 
Rourkela broke down and they could not supply steel sheets of exact 
size required by the P&T Department. When it came to the notice 
of the Iron and Steel Controller he arranged some imports from 
Russia and these supplies were made to meet the P&T requirement. 

The Committee have been informed in evidence and in the notes 
furnished by the P&T Board that all along they had been making 
efforts to obtain the supply of steel but they did not succeed. The 
repJ'esentative of the Iron and Steel Controller on the other hand has 
stressed that while indents for supply of steel sheets were placed 
with the Iron and Steel Controller in 1961 the orders were actually 
finally booked with the Steel Plant by the P&T Department only 
in March, 19.64 and the supplies started immediately. The repre-
sentative Qf the Iron and Steel (::ontroller further pointed out that 
the P&T Department had never asked specially for priority for 
steel. Nor did the P&T Department ever bring it to the notice of 
the Iron and Steel Controller that the steel sheets were required for 
starting a seCQnd shift which would result in a great deal of saving 
to the eXA:hequcr. The Committee further observe that even in the 
letter dated 31st December, 196Z from the Secretary P & T. Depart-
ment to the Secretary, Ministry of Steel & Mines, there is no "Ipeciflc 
mention about the need for mild steel for introducing lIetond shift 
for manufacture of tubes, in Jabalpur Workshop. The contentions 
of the b'on and Steel Controller's representatiV'e bave been corro ... 
bora.ted hy the P&T Board in their written notes and in the evidence 
given by their representative. 



It is, therefore, apparent that no serious efforts were made by the 
P&T Department during the years 1961 to 1963 when they placed 
orden with private parties for the supply of tubes involving ali' 
extra cost of Rs. 118 lakhs, either to increase production in the exist-
ing workshop in the first shift which they were running .or by in-
troducing a second shift. On the other hand, the P&T Department 
chose the easier but costlier method of obtaining their supplies from 
private trade. It is indeed surprising that in spite of the recom-
mendations made by the Estimates Committee in March, 1961 (Para 
28 of the 113th Report .of Estimates Committee-Second [,ok Sabha), 
no serious attempts were made by the P&T Department for ensur-
ing regular supply of steel for manufacturing; the tubes in the work-
shop. The Committee regret to note that the recommendation of 
the Estimates Committee was not given the attenti.on it deserved. 
The delay in the supply of steel from the Rourkela Steel Plant has 
been clearly and squarely laid at the dOlOr of the P&T Department 
as they themselves delayed booking the final orders from 1961 to 
March, 1964 after settling the tenns, conditions, specifications, etc. 

30. Incidentally the Committee n.ote from Annoxure VI to 
Appendix XIV that although in the case of first two indents, there 
was no delay on the part of the Iron & Steel Controller in planning 
the orders, in the case of some other items there were delays rang-
ing from 3 to 9 months in planning the orders. The Committee feel 
that this delay On the part of the Iron & Steel Controller was avoid-
able. '-

31. In reply to a question whether there was enough steel to 
ensure the running of a single shift, the representative of the P&T 
Board stated that against their minimum requirement of 4,000 to 
4,500 tons, allocation of only 1300 tons had been made. They 
would have to take up this matre.r at· the highest level as 
Iron & Steel Controller was unable to do anything in the matter. 

The Committee are perturbed to note that even for running the 
single shift for tube making in Jabalpur Workshop there is now un-
eertainity about the regular and adequate supply of steel sheets. It 
is really a matter of regret that only now the P&T Board propose 
to take up this question at the highest level. This again indicates 
how lop-sided and haphazard has been the approach of the P&T 
Department to this important matter. 

32- In regard to the availa.bility of zinc, in a note (Appendix XIV-
item IV) submitted to the Committee, the P&T Board has stated 
inter alia: 

"owing to the chronic shortage of foreign exchange, more 
money could not be spared for the import of zinc than 



49 

was being allowed till then and this was, therefore, 
another difficulty in the way of starting the second 
shift". 

During the course of evidence, however, the representative of 
the P&T Board stated that if they had known that they were going 
to get adequate quantities of steel ,at the proper time they might 
have been able to 8.lTange for zinc with the foreign exchange avail-
able with them. 

In the opinion of the Committee, this indicates that no attempts 
had been made by the P&T Department to ensure that the supply 
of enough zinc and that the question of starting the seeon.d shift in 
the Jabalpur Worksholl was never given the serious consideration 
it deserved. 

33. The representative of the P&T Board stated in evidence that 
when the order was placed with Rourkela by Iron and Steel Con-
troller, there was a lot of difference in specifications of sheets from 
what they wanted. The P&T Department use 10, 12 and 14 gauges 
of sheets but the order placed on Rourkela was for 11, 13 and 15 
gauges. Secondly. after the Shearing Plant in Rourkela broke down 
it was given in rolled sheets instead of cut pieces. Even though 
they tried to use these sheets by cutting them, they failed as these 
were not suitable fur use by their machines. 

Asked a question as to how, Iron and Steel Controller had 
enough steel for making bulk allotment to D.G.S. & D. who in turn 
distributed steel among private contractors with whom they placed 
orders, whereas for idents placed by P. & T. Board on the Iron and 
Steel Controller in 1961 booking could ~  be made till March, 1964, 
the representative of the Iron and Steel Controller stated that 
when the indent from the P&T Department was received in July. 
1961 the indent waS passed on to Rourkela Steel Plant in August, 
1961 itself. After considerable correspondence between P&T Work-
shop and Rourkela about the terms and sizes of the sheets (Speci-
fication) to be supplied, final work orders were issued by the P&T 
Department in March, 1964 only against July, 1961 orders. 

In a note famished by the Department of Iron and Steel (Appen-
dix XV) it has been stated inter alia: 

"The Shearing Plant had two units., One of the Units did 
not give satisfactory serVice from the very beginniq. 
. . . . . . . . .. 'l1le other Unit also c:ould give only very 
smaH supply of sheets .......... " 

1854(Aii) LS-4. 
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!tis therefore apparent that die so ealIed 'break clewn' of the 
Shearing Plant did not make any cWfereace in the supply of &teel 
sheets. The difficulties, if any. existed from the very beginniq. 
The Committee regret that correct infonnation had not been given 
~ them in the first instance. -
34. The Commit11ee were also informed by the representative of 

the Iron and Steel Controller that in 1963, the imported material to 
be obtained from Russia was also of different specifications for 
which Calcutta Office of the P&T Department was consulted before 
placing the order. The representatiVe of the P&T Board urged, 
however, that they were compelled to accept material of different 
specification because it had been imported without P&T Depart-
ment's prior approval and the steel sheets had arrived in this COUll.-
try and demurrages were piling up. In this connection, the Com-
mittee desired to be furnished with a copy of the letter giving P&T 
Department's clearance before Iron and Steel Controller decided to 
import steel sheets of different specification. 

It transpires from the note (Appendix XV) subsequently fur-
nished by the Department of Iron and Steel. however. that no 
prior consultation with Jabalpur WorkShop was held but only an 
informal discussion took place with the Office of the Chief Con-
troller of Stores (P&T) , Calcutta. 

The Committee feel that even if there was shortage of time, 
written· clearance should have been taken by the Iron and . Steel 
Controller from the proper authorities in the PM Department 
about the import of steel of specifications different fl'Olll tha.e 
indented by the P&T Department. 

35. The Committee also desired to be furnished with a note in-
dicating the exact amount of dem.urrage, Pl!t:T Board had to pay for 
steel sheets imported from Russia for the req,u.iremeat of· PacT 
Department and other relevant details. In the note (Appendix XIV, 
item x) furnished by the P.&.T. Board subsequently, it had been 
stated that a sum of Rs. 20.627.77 became payable to the Handling 
Agents for transport and removal charges. It was a1&o admitted in 
evidence later that no demurrages had to be paid. 

The Committee find that the argument advan.eed by the P&T 
Board. that they had been compelled to accept the imported sheets! 
of .difterept specifications because demurrage ~ wwe pilinl 
up, had. no substance. 

From this it is also apparent that sheets of different specification 
could be used for the manufacture of these tubes and tberefDre the 



SI 

CGmmittee I'elNt to observe that the delay in plat!ing the orden 
ftnalIy with Bourkela on the score of settling the issue of specUka-
tlODI etc. was avoidable. 

36. Asked a question why in the month of August, 1964 the pro-
duction of tubes was 30,966 nos. (the figure for July, 1964 was 
26,765) while in September, 1964 after the second shift was started 
partially, it came down to 21,585 nos., the representative of the 
P&T Board stated that there was some difficulty in getting rivets. 
This again would indicate that proper planning for startm., the 
second shift bad not been done. 

It is mdeed interestmg to note that in spite of all the argumeota 
advanced ror the non-introduction of the second shift at Jabalpur 
Workshop, the seeond shift was actually started though partially 
in August, 1164 without any improvement in the supply of Steel 
sheets and zinc (hardly two months before the matter came up for 
examination by P.A.C). Surprisingly enouch, the procluetion after 
the introduction of second shift went down iIn September, 11M to 
~  nos. as apinst 30,998 nos. prodUCed in August, 1964 aDd 28,786 
n... produced in July, 11Nt4. 

37. With regard to the figures of production furniahed to the Com-
mittee (Annexure II, Appendix XIV), it was pointed out that there 
was a footnote in the statement where it was stated that the figures 
represented the number of tubes "challaned" to C·C.T.S. which would 
be different from the figures of actual production. It was stated In 
extenuation that owing to acute shortage of tubes a separate stock 
room or a separate stock register for finished tubes was not being 
maintained· 

The Committee feel tha1 in a comm.ercie1 orpniINItieft like the 
P&T Department the records should be malntabled in suell a DUlIlner 
H woaId give a dear and correct pieture of the actual figures of pr0-
duction. They hope that necessary !!Iteps In the matter would be 
taken early. 

38. In reply to a question, the representative of the DGS&D 
informed the Committee that since the DGS &: D did not buy steel on 
behalf of the DGP & T, they were unable to issue quota certiftcates 
for the requirements of the Jabalpur Factory. He stated further 
that the DGS & D did not know the factory cost and therefore he 
was not able to say by how much the prices were higher. but there 
was an estimate giV1en in the indent sent by the P&T Department 
and the DGS&D could make purchases within a limit of 15% 
above the estimates. 
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The Committee were further informed that since the P&T 
Department was unable to get extra steel, they placed indents for 
additional requiremenJts of tubes on the DGS&D and quoted their 
own rates. DGS&D called for tenders and orders were placed 
with private parties. The private parties were given steel quota on 
the recommendations of the P&T Board. 

Asked why in spite of private Indusuys failure to supply any 
tubes during 1960-61 and ~  P&T Board placed further orders 
for 18,37,000 tubes in 1962-63 with private Industry (vide. statement 
in Annexure III to Appendix XIV), the representative of the Board 
stated that during emergency defence requirements were given prio-
rity and so P&T Department who had no alternative, recommended 
private Industry with piorities for supply of raw materials and only 
during 1962-63, the private ~ started the supplies. 

The representative of DGS&D stated in this connection, that 
delivery of tubes contracted for during 1960-61 and ~  depended 
on supply of steel. At that time production schedule was 10,000 nos. 
per month only if all the steel had been received. Steel was really 
received after emergency started. in October, 1962. Therefore, the 
production had been coming up according to the declared capacities. 

The Committee desired to know since the private trade failed to 
supply the tubes during 1960-61 and 1961-62 and the P&T Depart-
ment claimed that they were making efforts to obtain steel, why were 
further orders placed with the private firms instead of trying to 
produce these in the Workshop. It was stated in reply, that in 
private trade the capacity to produce was aVlailable. If, however, 
DGS&D had pointed out that supplies could not be obtained with-
in two years, the P&T would have thought over the matter agai" 
In the P&T Workshop man-power capacity was not available and 
the Manager of the Workshop had pointed out that 206 additional 
workers would be required for starting the second shift and they 
would have to be trained in rivet-making, galVl8Ilising, bending and 
cutting etc. for 6 months for which Rs. 27,000 per month would have 
to be spent and yet production during this period would be on an 
average 25% of the normal production. 

39. In reply to a specific question, the representative of the P&T 
Board stated that at the time of placing the orders with private firms 
they were not aware of the price differential (the difference in the 
cost of production in the workshop and the market price); they came 
to know of it through the audit para. 
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The Committee desired to be furnished with the following infor-
mation in this connection:-

Did the P&T Board purchase the Tubes from the market 
before 1961? Were the Board aware at that time or 
later that there was difference between the price at 
which these could be produced in the P&T Workshops 
and the price at which they had to be purchased? 

In a note (Appendix XIV; item vi submitted subsequently in 
this connection, it was stated, "we were aWlU."e of the difference bet-
ween the price at which tubes could be produced in the P8tT 
Workshops and the price at which they we1.1e purchased by the 
DGs&D". The representative of the P&T Board stated in evid-
ence that they had made further investigations in the matter and 
found that they were aware that there was a price difference. 

The Committee regret that they were not informed of the correct 
position in evidence in the first instance and that there should have 
been such a major discrepancy in such a vital matter. 

It is, therefore, clear that orders were placed with private firms 
by the P&T Board with the full knowledge that there was a ereat 
deal of difference between the cost of production in the P&T Work-
shop of the tubes and their market price, which has resulted in such 
a heavy loss to the Exchequer which could have been avoided. In 
the circumstances now discJosed the Committee are unable to escape 
the conclusion that the blame for the loss of Rs. 118 lakhs to the Ex-
chequer entirely rests on the P&T Department. 

40. After a detailed examination of all the aspects of this case, the 
Committee are constrained to come to the followiDK conclusions:-

(i) The P&T Department failed to make serious effort to 
procure the steel sheets in time even with the support 
lent by the Estimates Committee for increasin, produc-
tion. This delayed the starting of the second shift in the 
Jabalpur Workshops and resulted in plaeinc of orden 
with thCl private trade. 

(U) This failure becomes all the more glarinc when it is noted 
that while the P&T Department were not able to 
arrange for adequate supply of steel for manufacture of 
tubes in their OWD workshop, they arranged for steel for 
private trade on 'operational priority'. 

(iii) The P&T Department delayed placin, the final orders on 
Rourkela Steel Plant on t.be Jround of settlin, the sped-
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fications etc., but actually did accept st",lsheel. of differ-
ent specifications. 

(iv) The P&:T Department did DOt make any serious effort to 
ensure the supply of enough zinc, another raw material, 
necessary for manufacturing tubes. 

(v) Even ~ the private contractors failled to supply anyth!nc 
apinst contracts placed during 1960-61 and 1961-62, 
P&:T Board placed further order for l8,37,OOO tubes in 
1962-63 with the private industry. 

(vi) AU this clearly indicates the failure in the P&T Depart-
ment to appreciate the position in its correet perspective 
and their lack of initiative which resulted in extra expen-
diture of Rs. 118 lakhs, which could bave been avoided . 

. (vii) The action of the P&T Department becomes inexplicable 
in view of the fact that the Committee clllne across 
. several instances where P&T Workshops produced 
items of stores at higher costs while these were available 
. at eheaper rates in the market, whereas in the present 
case they chose to purchase Uibes at rates hlgher tho 
that at which they could be produced in the Workshop. 

'1. The Committee would only like to recommeud in conclusion 
that . in order to stop further drainage of public funds, the P&T 
Department shouW even now wake up to the situation to ensure that 
all the future requirements of plvanised tubaL are met by the PitT 
Workshop itself and not by pUrChasing them from the market at much 
hiPer rates. 

The Committee would in this connection strongly recommend that 
the Chairman of the PitT Board should aRaBle a meeting with the 
Secretary, Ministry of Steel & Mines and the Secretary, Finance (and 
otber Authorities like Development Wine, etc.) to plan out regular 
and adequate IUpply of steel sheets and obtain release of foreign 
exchange needed for the import of zinc &ad take .11 necessary steps 
to increase the production of galvanised tubes by intJooduclng two or 
more shifts, as may be needed, so tbat all the requirements of the 
Department of galvanised tubes are met by the PH 'Workshop 
itself. 

Rejections in M4nufacture-pa.ra 19, poges 16-17 

(a) Switch Board Plugs 

42. In lhe. Bombay Telephone workshops, out of 3,500 sWitch board 
plugs malnufactured during 1958 to 1961 for departmental use at a 
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cost"f as. 29.600, 2,065 numbers. vglued at Rs. 17,500 approximately. 
were rejeeted due to· the defective manufaeture. The rejected plugs 
were disposed of as scrap for a price of Rs. 1.100. Further. out of 
4,000 components fGr plugs manufactured dwing 1958 to 1959, 1,520 
·were rejected involving an amount of Rs. 4,600 approximately. The 
. total loss in the two cases amounted to Rs. 21,000 'approximately. 

The heavy rejections have been attributed to the manufacture of 
plugs being under development. It is not clear why the execution 
of an experimental order for a smaller nwnber and a careful instlec. 
tion of the product were not undertaken with a view to minimising 
the loss during the development stage. 

Asked a question why the manufacture of switch board plugs was 
not done on a modest scale on an experimental basiS, the represen-
tative of the Board stated that experimentation had to be done in 2 
or 3 stages, in any manufacture. The first stage was to prepare smRll 
samples. Then  tests were carried out to see whether they fulfil!ed 
the standards and requirements of specifications. . The next stage 
W81 to do it on a larger 8cale. The last stage was to undertake com-
mer'Cial production. In the case of switch board plugs, on the ba.is 
of the tests canied out on small samples, the department thought 
that the experiment would succeed and they undertook manufacture 
of a batch of 3,500. He urged that considering the department's re-
quirements, 3,500 was not a large quantity. He stated further that as 
the required degree of insulation could not be reached. the f'xperi-
ment was unsuccessful resulting in 80 many rejections. The Chnir-
man, P&T Board infonned the Committee that the P&T Depart· 
ment consumed about 5 lakh nos. of this item per year. Attempts 
to manufacture these in the workshop and efforts to obtain them 
through private tenders were not successful. The Indian Telephone 
Industries were now hopeful that they might be able to produce 
them in the nald few months. If Indian Telephone Industries suc-
. ceeded in the production, there would be saving in foreign ~. 

The Committee would like to be informed of the developments' in 
the production of Switch Board  Plugs by the Indian Telephone In-
dustries and the actual savings of foreign exchange on this account. 

(0) Spacing strips, page 17 

43. Spacipg strips (for use in switch boards) are regularly manu· 
factured in the Bombay Telephone workshop. 

In eight work orders (issued between January 1957 and December 
1960) for the manufacture of 17,500 spacing stripa, the materia} iuued 
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was adequate for the production of this number plus 5 per cent. to 
allowed for losses during manufacture but only 14,3U usable strips 
were produced. The rejections in respect of individual work orders 
ranged from 7 to 34 per cent. Taking the eight work orders to-
gether, the rejections averaged 18 per cent. which meant a loss of 
about Rs. 13,000. 

The higher percentage of rejection is attributed by the manage-
ment to the use of indigenous ebonite sheets in the manufacture. 

The Committee were informed in evidence that the Developme-nt 
Wing of the Ministry of Commerce and Industry and the P.&T. Board 
thought that some orders for ebonite sheets should be given to in-
digenous manufacturers. The specifications were also relaxed bf the 
P.&T. Department. When, however, the material was actually sup" 
plied by the indigenous manufacturers, it was found that they were 
not standing upto the requirements. So the rejections became vpry 
heavy. Even after protracted eiforts, it was not possible to find 
suitable indigenous material and the Department had started 
importing them. 

The Comptroller and Auditor-General enquired whether it was 
necessary to manufacture as many as 17,500 spacing strips before it 
could be decided whether it would be successful or not. In reply, the 
representative of the P.&T. Board stated that a bulk purchase of the 
particular raw material suftlcient for so many spacing strips was 
made. Indents for certain quantities had been placed on the DGS 
& D. Before arranging imports the Development Wing of the Minis-
try of Commerce and Industry was consulted and then it was deciaed 
to get this manufactured through indigenous sources. 

The representative of the P.&T. Board agreed that after manu-
facturring a flew thousand numbers, it could have been found out 
that it was not successful. 

At the instance of the Committee, the P.&T. Department have 
intimated- that the consumption of spacing strips for the last three 
years is as follows:-

Year 

.Not vetted by Audit. 

Spacing 
Springs 
20 pairs 

Spacing 
Strips 
10 pairs ----

8386 
10453 
11744 
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In the opinion of the Committee, in cases where specificatioos are 
relaxed to eaeoarage indigenous production, etrorts should always be 
made to produce items on a trial basis initially. Only when trial pro-
duction is found to be succesful according to the' standards ftXM. 
should bulk production be undertaken. 

Variations in the costs of production, para 20 (i), page-17. 

44. Differences in the cost of production of the same article in 
different workshops of the department have been noticed. 

Appendix XVI indicates that the cost of production of one type 
of switch board in the Alipore worklrhop was higher than in Bombay 
worklrhop by 13 per cent. while the cost of production of two other 
types of switch boards was higher in the Bombay workshop by 13-14 
per cent. than in the Alipore workshop. The cost of production of five 
articles in the Alipore workshop was hihger tban in the Jabalpur 
workshop by 11-19 per cent., while the cost of production of an-
other article in the Jabalpur workshop was higher than in the AUpore 
workshop by 50 per cent. 

It has been noticed in this connection that there are wide vari-
ations, ranging from 19 to 500 per cent., in the standard schedules for 
Labour in different workshops as indicated below:-

Labour hours required 
for manufacture of 

Stores 1000 articles as per 
standard labour Per-

schedules centage of 
difference 

Alipore Jabalpur • workshop workshop 

I. Bracket channel iron 4 wire telegraphs 2°5'00 II6'30 76 
12- separation. 

2. Bracket channel iron 4 wire telephones 200'00 101 '40 97 

3. Bracket channel iron 4 wire telegraphs 24°'00 116'00 107 
IS" separation. t 

4. Copper strips 12" 0·80 4. 80 SOO 

S· Stalks S-I/4" 83'00 69. 88 19 
r 

6. Bracket attachment double 914'33 366·80 149 
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Asked on what basis the estimates of cost of proclUcts were pre-
pared. in advance, the representative of the P. & T. Board atated that 
the estimate of the cost of the material, cost of labour on it (the total 
num:ber of man-houra enlpJoyed on it, and the standard rateoiman-
hours put in) etc. were taken into account for arriving at the manu-
facturing cost of the products. Thereafter, the standard overheads in 
the P.&T. workshops were added and the final figure arrived at. 
He admitted that they had never compared the actual cost of produc-
tion in the workshop with the cost of similar ~  in the market, 
but added that it might have been done in individual cases. 

The Committee desired to know whether it was not reasonable to 
stop production of those items in the workshop, where the cost of 
production excluding the profit element was higher than the cost of 
production in the private sector inclusive of profit element, provided 
the private sector had the capacity to produce these items. The re-
presentative of the P.&T. Board stated that as a result of a review 
conducted production of quite a few items, which were readily avail-
able from the market at lower prices, had been given up. He added 
that they would not undertake the manufacture of any new item 
which could be got cheaper in the market. They had also decided 
that they would like to keep some nucleus production in the work-
shop and some nucleus staff to serve as an effective check on the 
prices. 

The Committee, in this connection., desired to .be furnished with,-

(i) a complete statement of such items whose cost of produc-
tion in the P. & T. Workshops was higher than the market 
price and whose production was given up after the review; 

(ii) a note showing. the method of calculating the COK of pro-
duction of various items and different elements which were 
taken into consideration (overheads). 

The Committee also desired to be furnished with a statement 
about the number of work orders in 19t52-63 in the P.&T. Workshops 
(workshop-wise) and the percentage of work orders already com-
pleted. All this -information has been furnished by the P.IrT. 
Department and is at Appendix XVII. 

Asked about the reasons for wide variations in the labour-hours 
required for manufacture of 1000 articles as per standard labour 
schedules, between the Alipore and Jabalpur workshops for the 
manufacture of the same item of store, the repreeen.tative of the 
---.------------_ .. ---
-Not vettcc1 by Audit. 
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P.&T. Board ~  that apart from the general reason that some 
of the workshops had better machinery and more modern methods of 
production, this kind of variation in cost was more a paper variation. 
However, this matter was being looked· into. 

Asked about item 6 (Bracket Attachment Double) where the vari-
ation W88 149%, the representative of the Board stated that the di1fe-
renee was in the labour schedule. In Alipore, the labour content was 
0.70, whereas in. Jabalpur it was 0.49. Oowing to the use of difteren.t 
kinds of machines, in one case, more men were employed and in 
another lesser man-power was used. 

The Committee feel that the P&T Departmeat would do well ill 
futpre to concentrate on the manufacture of those items which could 
be done cheaper in the workshop than in the private trade and not 
lock up their capacity of production in manlifacturin, stores which 
are easily obtainable from the market at cheaper rates. Tbey would, 
therefore, sUllest that this matter mi,ht be examined and the deei-
... taken bapl ... ented to avoid uneeoaomie production in the won-
shops resultin, in financial loss to the Exchequer. 

Varia.ticm in labour coBt-Pa'l'a 2D (ii), Page 18. 

45. 'nle actual labour cost per unit in five work orders issued dur-
ing 1960 to 1962 for manufacturing wooden cabinets for C.B. non-
multiple switch boards in the Alipore workshop are shown below:-

._-_ .. _ ..• _-----------_ ..... _ ... -. 
Year of work order 

----_ .. _---_ .. _-------

1960 ... 

No. of 
work 
orders 

Labour 
cost per 
unit ' 

Rs. 

3 ~ ~~~  159 
193 

L (iii) I16 

lSI 

1 222 

--_.,. ... _--_ •.. _---_ .... _-_._ ... _ ... _---_ ... _ .. __ ..... -.-. __ .. _ .... _._-._-
'n1e Committee were informed in evidence that the variation in 

the labour cost per unit related to wooden cabinet. Originally the 
order was for the use of Burma teak. As this kind of wood was not 
available for a number of years, the Department started using C.P· 
teak, in which were more rejections and re-work W88 more. 
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Asked why the labour cost per unit was Rs. 116 and Rs. 193 res-
pectively in the same year (1960) when the cost of raw materials was 
stated to be Rs. 895 in both the cases, the representative of the P.&T. 
Board promised to furnish a note giving specific reasons for variations 
in labour costs for the two work orders. 

From the note· (Appendix XVIII) furnished by the Department, 
the Committee note that the variation was mainly due to the quality 
of logs used. Some panels developed bucklings and cracks and in 
some cases joints gave way. The panels which developed more of 
these defects were used in the costlier amongst the two work orders 
of 1960. The rectification of these defects required more labour and 
consequently the labour cost per annum was higher. 

In the opinion of the Committee, the reasons advanced do not fully 
justify such a wide variation (Rs. 193 and Rs. 118) in the labour cost 
per unit in the same year, i.e., 196f)' They feel that this matter needs 
further investigation. 

Utilisation of 6O-ton weigh-bridge in the Jabal'[YUT Workshop-Para 
21, page 18 

46. In paragraph 28 of the Audit Report, 1961, mention was made 
about the delay in installation and putting to use of a 6O-ton weigh-
bridge acquired in 1951. The Department informed the Public 
Accounts Committee in July, 1961 that the weigh-bridge had been put 
to use. . ~ 

After the weigh-bridge had been brought to use in June, 1961, the 
work of converting it for recording weights in metric system was 
entrusted to the Central Railway who had originally constructed the 
foundation and the weigh-house. In October 1961, the Railway 
authorities reported that the wall of the pit in which the weigh-
bridge had !been installed had developed cracks and that water had 
seeped in, parts of the weigh-bridge had become rusty, and the 
machine could not be used. The repairs to the pit-wall and the 
weigh-bridge were completed only by the end of July 1963, after a 
delay of about one year and nine months. Consequently, only 22 out 
of 1300-1400 wagons which had been received during June, 1961 to 
July, 1963 were weighed on the weigh-bridge. The probable loss to 
the Department owing to non-weighment of wagons is difficult to 
assess. In September 1963, cracks had again developed in the foun-
dation and there was continuous seepage of water into the pit. The 
Railway authorities have again been requested to repair the founda-
tion. 

-Not vetted by Audit. 
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The Committee ~ informed in evidence by the representative 
tlnally at the end of December, 1959 and brought into use in 
The project for its installation was sanctioned in August, 191>2 and 
revised in November, 1956. The question of the utility of the project 
was considered by the Manager of the Workshop who tried to dispose 
it of in April, 1958. Subsequently in May 1958, orders to install the 
Bridge were issued and work was completed by the end of 1959. 

The Committee, in this connection, desired to know (i) on what 
. date was the Weigh-Bridge actually instaJled finally; and (ii) what 
was the total amount spent by the P.&T. Board on this project. In 
a note· furnished by the P. & T. Board [Appendix XIX (Annex-
ure I)] it has been stated that the Weigh-Bridge was actually 
installed finally at the end of December, 1959 and brought into use in 
February, 1960 and the total cost and installation charges was 
Rs. 57,311. 

Asked about the action taken between 1951 (when the weigh-
bridge was acquired) and 1958 (when orders to install the weigh. 
bridge were issued), the representative stated that on 9th July, 1951. 
the General Manager, P.&T. Workshop suggested a change in the 
site; estimate for extension of railway line and the crossover was 
received from the Railways on 27th August, 1951. The project esti-
mate was sent by the Manager, Jabalpur Workshop to higher autho-
rities on 7th April, 1952 and sanction was issued on 10th September, 
1952. Subsequently, detailed plan was received from the Railways 
in May, 1953, approval to which was communicated to them in July, 
1953 and again a revised estimate was received from them in June, 
1954. Sanction for the estimate was obtained in March, 1955 and in 
April, 1955 the Railways were requested to take up the work. The 
foundation pit was completed in 1956. At this stage, after repeated 
reminders, the firm asked for increase in supervision charges in June, 
1957, which was granted in June, 1958. The firm's Engineer visited 
the site in December, 1958. In the meantime Rai,lways continued 
their work which was completed in April, 1958. 

The representative of the Board, in reply to a question, stated that 
the weigh-bridge was first put to use in February, 1960· It remained 
in use from February, 1960 to August, 1961 after which date it had 
to be placed out of use to ,be re-calibrated for Metric Units. The 
Comptroller and Auditor-General pointed out that D.G.P.&T. had 
informed Audit that the machine was in use from February, 1960 to 
August. 1961, when it had to be put out of use for re-calibration into 
Metric Units. But the Workshop Manager informed Audit that the 
weigh-brIdge was used from June. 1961 to August, 1961 and not from 
February, 1960 to August, 1961. 

-Not vetted hy Al\dit. 
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The representative of the Railway Board stated that as far 81 they 
were concerned, they ~  the constrw::tion in 1959 and on· an 
enquiry made from the Manager of the Workshop they were inform-
ed that it was brought into use in June, 1961. 

The Committee are unhappy to DGfie that difterent dates were eOln-
munieated to Audit by the D. G. P. & T. and the Woduhop MBaapi' 
about the period during which the weigh.bridge was actually used. 
They hope that such discrepancies would not occur in future. 

47. With regard to the responsibility of the Railway authorities for 
the re-calibration of the machine and repair work, the representative 
of the Railway Board stated that they were given specific work to do 
at different times. They were to see that the machine worked properly 
and gave correct reading. In October, 1961 they were asked to re-cali-
brate the weigh-bridge to give the weight in Metric Units. Their Ins-
pector of Weighing Machines did the calibration to convert it into 
Metric Units but he found. that the machine was not recording the 
correct weight. He said that it was not possible to set the weigh-
bridge right because the whole pit was full of water. At that time 
there were certain defects in the walls of the pit. It was only one 
year after that, in a joint inspection in September, 1962 that the Rail-
ways were given the task of repairing the masonry work. Owing, 
however, to some delay in getting tool vans and test wagons, there 
was a delay of about 6 months. That was why there was delay from 
October, 1962 to June, 1963 before they could get the equipments for 
testing. The representative stated in reply to a question that re-
calibration would take 'Only 10 to 15 days and it was pointed out by 
them in a letter to the P&T Department in November, 1961 that the 
weigh-bridge had been re-calibrated but it did not function properly. 

As regards appearance of cracks on the wall within two months of 
the completion of the foundation w'Ork of the pit. the representative 
of the Railway Board added that most of the water which collected 
was surface water and for months together the water shod in the 
pit and damaged the masonry wall. Their latest report was that 
there were defects in the plastering. He added that the repair work 
was also ti.ni5hed in the beginning of the monsoon. Throughout the 
mon.soon period the whole thing was drowned in water and in 
October when it was inspected it was found to be damaged. He de-
nied. that there was inadequacy of supervision on their part in this 

work. 

He added that the weigh-bridge went out of order to\yice, both 
times during the monsoon, because the whole place was filled with 
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water. It was built as per ttJe data furnished by the supplier of the 
weigh-bridge and their (Railways') own knowledge. 

When the representative of the Railway Board stated that in 
August, 1959 they had pointed out to the P.&T. Department that 
water got into the pit and a pump was necessary for pumping out 
water, the Committee enquired what action the P.&T. Board took 
in this matte-r. The representative of the P.&T. Board stated that 
there was a hand trailer pump and it was being used. But it was 
not sufficient in rains; , 

The Committee are of the view that there has been a failure on 
the part of the P&T Department in not taking adequate action, 
when the Railway Authorities ~ out the need for a pump in 
.\ugust, 1_. Such a failure has to a great extent contributed to the 
delay in the' proper functioning of the weigh-bridp. 

48. The Committee were informed by the representative of the 
Railway Board that .calibration was done in October, 1961, as reported 
by ·the Inspector of Weighing Machines. But the Comptroller and 
Auditor-General pointed out that according to a letter from the Mana-
ger, Telegraph Workshop, Jabalpur, to the Divisional Engineer, Cen-
tral Railways, the calibration was done in July, 1963. 

As there seemed to be a good deal of . lack of clarity on the ques-
tion of dates and other facts relevant to the ease, the Committee 
desired to be furnished with a joint note by the P. & T. Board and 
the Railway Board giving all relevant facts and dates of the case 
in chronolog,i.cal order from the period 1961 onwards. The Committee 
desired that the note should also include information on the follow-
ing points:-

(i) the period. for which the weigh-bridge had actually been 
made use of; 

(ii) how the requirements of weighment were mt!'t since 1949 
(when a decision to install the bridge was taken); 

(iii) what were the reasons for deciding in 1958 to do away 
with the bridge completely. 

The P.&T. Board and the Railway Board have submitted a joint 
n.ote· giving a chronological statement of relevant events commenc-
'ing from JUDe, 1961 {Appendix XIX (Annexure II)]. The P.&T. 
BoeN. have also stated in the note· furnished [Appendix XIX (Annex-
ure I) 1 that the weigh-bridge had actually been made use of from 
February, 1960, to August, 1961; August, 1963 to 24th September, 1963; 

-Not vetted by Audit 
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and from November, 1963 todate (2-10-1964). In this note the de-
tails of the manner in which the requirements of weighment were 
being met since 1949, have also been given. 

. In reply to the question as to what were the reasons for deciding 
In 1958 to do away with the bridge completely. the P.&T. Board 
have stated in the note· furnished [Appendix XIX (Annexure I)] 
that there was no such decision made. The P.&T. Department were 
considering the pros and cons in view of the abnormal delav that 
had occurred in the installation of the weigh-bridge. • 

The Committee are surprised that the P&T Board should take 
this stand now, when in 1961, the P&T Department informed the 
Public Accounts Committee in evidence that "The Manager of Work-
shop who had his doubts about the utility of the weigh-bridge had 
on his own initiative tried to dispose it of in April, 1958"(Para 21 
of 38th Report of P .A.C. (-1961-62)]. 

The Committee would like to emphasise that this is a typical case 
showing how delays are caused even in a simple matter like the 
'installation of a weigh-bridge .. First, the deeision to install the Bridge 
was taken in 1949, but it could not be brought into use before 1960, 
even though it was purchased in 1951 and installed in 1959. Even 
then there were defeets resulting in further delay and loss of time 
tilt November, 1163 .iDee when the weigh-bridge is stated to be func-
tioning without a break. 

The Committee are distressed to note that there has been un-
conscionable delay of more than 8 years even in inptRlling the weilh-
bridge (purchased in 1951 and installed in ~  1959). The 
Committee cannot but point out that there bb\'c been avoidable de-
layS both on the part of P&T. Authorities and the Railway Autho-
rities in attending to the problems IIrising out of the inst.allatioll of 
the bridge. Lack of c&-ordination bas also affeeted the progre!ls of 
work. Re-calibration had to be done twiCI'!, the pit had to be repair-
ed twice and for all this work, it appellrs fTom the notes furnished, 
the authorities were not alive to the ~  o[ tbe situation. The 
Committee take serious notice of such delays and lapses and empha-
lise that the P. & T. and the Railway Authorities should enjoin upon 
all their officers and staff that such cases should not reeur. 

Idle machinery-Para 22(a), page 18 

49. Eight machines, costing Rs. 32,299 (vide Appendix XX) 
which were received in the Jabalpur workshop over 14 yean ago. 
have not been put to any use so far (November, 1963). (Three have 

not yet been installed) . 

• Not vetted hy A ~ . 
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. Five of those machines ~ Rs. 16,731) were declared surplus 
In March 1963, and are awaiting disposal; one is being retained while 
the remaining two machines, whose disposal is under ~  
have not yet been declared sUTPlus. 

One other machine, costing Rs. 4,651 (vide Appendix XXI) which 
was installed in 1956 has been used sparingly (three years) in the 
past and is not in use at present. Its disposal is under consideration 

Explaining the reasons for not using 8 machines (Appendix XX) 
received 14 years ago, the representative of the P.&:T. Board stated 
that so far as machines mentioned in items 1 to 4 and 6 to 8 in 
Appendix 3(a) to the Audit Report were concerned, they were pro-
~  prior to 1947 and the Department was not able to trace the cir-
cumstances which necessitated their procurement and the job' for 
whieh they were intended. 

He added that items 1 and 2 (Sand Papering Machine) had been 
auctioned on the 20th March, 1964 for Rs. 2,025 and Rs. 6,980 re9pec· 
tively; item 6 (Vaccum Impregnating Plant) had been retained as 
standby for the present, and it was being considered whether item 7 
(Vertical Slotting Machine) and 8 (MUiring Machine) could be made 
use of. The Engraving Machine (item 5) had been obsolete. A. reo-
gards item 7, it was stated in evidence that this machine (Vertical 
Slotting Machine) had been installed and then taken out as it was not 
found useful. The Committee were subsequently informed in a note'" 
by the P.&T. Board (Appendix XXII) that the Manager, Telegraph 
Workshop, Jabalpur, has been directed to examine the possibility of 
its economic utilisation in the Tool Room of his organisation. 

The Committee would like to be informed of the result of this 
examination. 

The real r.,gret of the Committee in this case is that till the re-
ceipt of the audit para the P. & T. Department did not know that 
these machines were lying idle or that they were surplus or that they 
were there at all. It is also surprising that in the case of seven 
machines out of eight, the department had not able to trace the cir· 
cumstances which necessitated their procurement and the jobs for 
which they were intended. The Committee desire that a survey of 
the machines which are lying unused in the workshops and other 
places under the P. & T. Department should be undef1aken in 
order to see whether these can be utilised. U not, steps should be 
iaken to dispose them of. . 

-Not vetted by Audit. 
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Installation 0/ Engine ~  22 (b), Pa.ge 19 

50. One engine generator purchased from Messrs Indian Telephone 
Industries, Limited, Bangalore, for Rs. 18,396 in 1955-56 for installation 
at Bagador for the work "Installation of a 12-channel carrier telephone 
system between Calcutta and Kanpur" was not installed 1ft that centre 
owing to the conversion of the Bagador station to A.C. working in 
1958. 

It was decided in August, 1959 that the equipment should be dis-
posed of. The disposal was not, however, eftected U1lItil August, 1962, 
when it was decided to instal the generator in Suratgarh repeater 
station. More than a year thereafter (October, 1963) it was stated 
that the equipment was still in the process of transfer to Suratgarh. 

The Committee were informed that the generator which was 
bought in 1955-56, for installation at Bagador was found superfluous 
after the electrification of the Bagador station. Attempts were made 
to find out whether it could be used at other stations, but in 1958 it 
was found that this generator could not be used at all. The latest 
position was that this generator had become really unnecessary and 
had been offered for disposal very recently. 

The 'Committee Would like to be infonned of the disposal of the 
Engine Generator and the amount realised therefrom. 
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WORKS EXPENDITURE 

Loss of revenue due to quarters remaining vacant-para 62, of Audit 
Report (Civil), ~  75. 

51. The construction of thirty residential quarters of different 
types for the staff of the Overseas Communications Service in Delhi, 
estimated to cost Rs. 3.26 lakhs, was commenced, partly in July, 1959 
and partly in July, 1960, and was completed in stages, in March, 
1961, May, 1961 and March, 1962. These quarters were, however, 
finally handed over to the Overseas Communications Service in 
January, 1964, as the water in the region had been found to be unfit 
for human consumption. A tube-well for drinking-water could be 
provided only in September, 1962; an electric pump for drawing water 
from the tube-wells was completed by the Central Public Works De-
partment only in December, 1963. 

The unsuitability of the water in the region had been noticed in 
February, 1959; the delay in finalising the scheme for providing a 
tube-well and its execution, and the non-installation of electricaL ser-
vices in time, have resulted in a loss of rent of B.s. 21,000 upto Decem-
ber, 1963; in addition there was avoidable expenditure amounting to 
about Rs. 14,000 on account of house-rent allowance paid to the staff 
during the same period. 

Explaining the full facts of the case the Chairman, P&T Board 
stated in evidence that Overseas Communications Service Station at 
C'nattarpur near Delhi started functioning in 1958. In 1958, eight 'H' 
type quarters were constl11cted for Chowkidars of the station and were 
occupied. In 1957-58,30 more quarters were asked to be constructed 
to which the Audit para related. For the eight quarters initiaUy 
constructed, it was decided to use 3 or 4 open wells of the locality 
for supply of drinking water and to have a small pumping system 
and a small overhead reservoir. It would have been rather expensive 
to have a complete new deep-bore type of water supply for only 
eight quarters. In the original estimate, for the new quarters which. 
were sanctioned on 3-2-1959 water suppLy was provided for from the 
old open wells. 

In 1958 itself the staff in the eight quarters started complaining 
about the bad quality of water causing illness amongst them. When 



the authorities consulted specialists in the matter in February, 1959, 
advice was given that water from one well was not fit for human 
consumption and water from two wells could be made potable after 
chlorination. But these two wells had a very small yield. This fact 
was brought to the notice of the C.P.W.D. when construction had just 
started. After consultation with Government Geologist and test of 
samples of water by specialists, it was recommended. by specialiets in 
December, 1960 that tube-wells would be the correct and feasible 
thing and not the open wells. The prevalence of illness and death of 
one Chowkidar in 1962 and discontent amongst the local residents 
was the main reason why it was considered necessary to change back 
to deep weLl arrangement rather than pumping from open wells. In 
addition, there was uncertainty about availaobility of water especially 
during summer months. He added that in May, 1961 the C.P.W.D. 
submitted their revised estimates for a deep-well bore, which was 
sanctioned on 29-7-1961 and communicated to C.P.W.D. on 4th August, 
1961. The well duly fitted with Electric Supply and pumping arrange-
ments was completed in December, 1963 and the buildings were 
occupied in January, 1964. 

The representative of the Ministry of Works & Housing informed 
the Committee that after administrative approval was given in 
August, 1961 the C.P.W.D. published notices inviting t.endel'6. But it 
was found that the speciaUsed firms were not interested. Then the 
Exploratory Tube-wells Organisation was requested to undertake this 
work and they completed the actual boring in September, 1962. The 
time taken for the actual borinj;:( was onlv four months, out of this 
period of 12 months (August 1961 to September, 1962). Thereafter 
data regarding water level in the bore, the optimum rate of pumping 
etc. had to be collected and specifications for equipment and indents 
had to be prepared. An indent for the purchase of pump was placed 
on 15-12-1962 through the D.G.S&D. and the pump was received in 
June, 1963. It was then instaned and the first test took place on 
12-10-1963. But it was found in test that the pump was not running 
properly. Then it took two or three months to set it right and water 
supply from the tube-well was not assured till December, 1963. 

In reply to a question whether it was not possible in advance to 
know what type of pump would be necessary, the representative 01 
the c.p.w.n. stated that after the tube-well had been bored, certain 
tests were carried out to find out the yield of the tube-well and the 
depth. This took a little time. Thereafter the specifications of the 
pump had to be prepared. He admitted that they had an estimate of 
the capacity of the P1Jm1) depending on the strata etc., hut added 
that, whether they would have sufficient water or not: could not be 
predicted unless the boring was completed. 



The Committee desired to know if it was normal for the C.P.W.D. 
to take 28 months to instal a tube-well particularly when the matter 
was urgent. The representative of the Ministry of Works and Hous-
ing stated that it all depended on the particular facts and. circums-
tances-whether a particular period was excessive or whether the 
time could have been cut down or delays could have been eliminated. 

The Committee, in this connection desired to be fumiahad with a 
note explaining the delay of 28 months in various stages and the 
reasons therefor in the installation of a tube-well by the Ministry 
of Works U1d HOusing. The- Committee desired that the note should 
also state if any part of the delay was avoidable. 

T_ CellUDittee )'epet to state that the no&e is .till awaited. 

52. The Committee were informed that the estimates for boring 
the tube-well were received in June, 1960 by the Overseas Commu-
nications Service. There was delay in taking decision about the steps 
to be taken till the necessary data were available. Finally the revis-
ed estimates were received in May, 1961. After consulting the 
Finance Ministry, the sanction for the revised estimates was commu-
nicated to the CPWD on 4th August, 19tH. 

The Committee enquired whether any alternative site very near 
the wireless station, where better water supply could be tapped, was 
thought of for construction of the quarters. The representative of 
the Board stated that as the station was based at this site, the essential 
staff had to live nearby. Further, the plant as such had to be fully 
air conditioned. Soft water supply had to be provided on the spot 
once the transmitter had fixed there. By the time water supply was 
found to be unfit for human consumption in 1959-6'0, the transmitter 
had already been erected. The wireless station started functioning 
in 1958. 

In reply to a question the Committee were informed that the cost 
for sinking, boring and bringing the pumping set tnto commission 
works'1)ut to Bs. 78,925. 

The Committee desired to be furnished with a note as to what 
would have been- the coat if water was taken from the nearest water 
pipe-line for supply to this project, and whether this question had 
been examined before taking up the project for tube-well. The repre-
sentative promised to furnish a note on the subject. 

It is regrettable tbat this note is .Iao awaited. 

53 Asked why, before quarters were constructed the details of 
water supply were not looked into, the representative of the P. & T. 
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Board stated that the old wells were in use by the people residing in 
that neighbourhood. When it was found that water was not fit for 
human consumption, the Chowkidars were supplied with potable 
water w.bich was carried in the Department's lorries and tanks. 

The Committee reeret that the question of assurinlf supply of good 
drinkiq water to the residents of the area had not been given as 
much consideration as it deserved, as a result of which there was 
prevalence of illness amongst the statl and even a death. They have 
not so far been informed, as requested, if the question of supplyinlf 
drinking water from the existing nearest pipe-line, had at all been 
examined and what the cost of such a scheme would have been. If 
this examination had not been done, the lapse is really regrettable. 
When these 30 new quarters were ordered to be constructed, the pro-
blem of water supply was neglected even though for tile exiSting 8 
quarters they were facing serious clit1iculty. Necessity of providing 
suitable water supply should have been obvious to those responsible 
for this project. 

As regards the delay of Z8 months (details of which are still await-
ed), the Committee are not at all convinced that a project of this 
nature should take as long as that. The Committee are not convinced 
with the explanation Ifiven by the C.P.W.O. for 28 months delay in 
an important project ~ this which concerned the life of the people 
livinlf in that area. This delay lacks justification especially in view 
of the faet that the C.P.W.O. authorities were aware of the urlfency. 
If this delay could be justified as normal, it is high time a probe was 
made into the working of the C.P.W.O. in order to ensure 'that the 
organisation works efficiently by cutting out aU procedural delays and 
laxity amongst the std. 

The Committee feel that loss incurred in this case could have been 
avoided with more careful planning of the project. 

Non-utiUsatwn of stores for lang period3-para 23 of Audit Report 
(P.&T.), 1964, page 20. 

54. Stores aggregating Rs. 24'20 lakhs obtained for certain projects 
remained unutilised for varying periods upto 5-6 years mainly owing 
to delay in execution of projects, as shown in Appendix XXIII. In 
three instances, construction of the buildings (in which equipments 
are to be installed) had not commenced though stores worth Rs. 3:4 
lakhs had been obtained one and a half to two and a half years 
earlier. 

The Department has issued instructions in November, 1963 that 
indents for stores should only be placed as and when ~ stores are 
~  and not all at the same time, 
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Asked a question about the reasons for the various kinds of delays 
that occurred in the utilisation of stores, the representative of the 
P. & T. Board explained that the reasons were two-fold. One main 
reason was that the Department had not sufficient supply of all the 
types of materials that were required, with the result that although 
certain its_ms were issued to the works, they could not be put into 
use because other corresponding items were not available. The De-
partment was trying to devise various methods by which all the items 
of stores could be made available in time. With the help of the loan 
from the International Development Association, it was hoped that 
the position of imported stores would improve to a considerable ex-
tent. The other reason was that there were certain procedural diftl-
cuI ties. Previously the project estimate was sanctioned first and 
thereafter the land acquisition proceedings were started. In some 
cases such proceedings took a very long time. To get over this diffi-
culty P. & T. Department had now decided firstly that the land re-
quired during the next 15 years should be purchased in advance· It 
was hoped that with this measure delays would be cut to a certain 
extent. It had also been decided to construct buildings a little in 
advance, instead of waiting for the full formalities to be completed. 
In case the construction of the building was not progressing as pre-
planned, the equipment was diverted from there to some other work. 

As regards the cases mentioned in Appendix XXIII, the Committee 
Were informed as follows:-

Item l.-(Auto-Exchange at Jamshedpur).-There was much 
delay in acquiring the land. Then tenders for building works had to 
be called six times and even then negotiations had to be undertaken 
with the tenderer. 

Item 2.-(Auto-Exchange at Shillong).-The building was expect-
ed to be completed by March, 1965· As soon a9 the building or the 
equipment room was available, installation work would start· Main 
equipment had not yet come. The work was sanctioned in 1959 but . 
taken up for the first time in December, 1963. Tenders had to be 
called twice in this case. 

Item 4.-(Auto-Exchange at Mambalam).-It was decided to ex-
pand the present exchange in the existing building by some re-
arrangement. The capacity was increased and as a result stores that 
were received were utilised in the Madras area itself. The new ex-
change building was ready and the newest type of equipmeI?-t for 
which order had been placed abroad was expected some time by the 
middle of the next year. '-
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It-em 1()-'(Pubtic Call Office at Kishtwar)-It related to a remote 
area where poles were not available. Procurement took some time. 
The work had been completed on' the 20th of October, 1964. 

Item ll.-(Combinsd Office at K.cmtak).-This also related to a re-
mote area where transport was not properly developed. This work 
had been given up and all the stores had been transferred elsewhere. 

ltem 15(ii).-The work was completed in 1963. It was admitted, 
however, that there was no justification for the delay of 9 years. It 
was only lack of co-ordination between the canal authorities and the 
P. &T. Department. Earlier action should have been taken to trans· 
port. the material. 

Item 15(rii).-(Erecting tines and w;res betwe-en Dera &00 
Nanak and Fatehgarh) .-In this case the canal authorities placed a 
requisition on the P.&T. Department but they had not constructed the 
building. The line had been taken tp the site. 

The Chairman, P. & T. Board explained in this connection that 
land acquisition and CODStruc:tion of buildings were the main causes 
for the delay. A$ regards buildings, P. & T. Board had taken over 
the wing of C.P.W.D. on 1st July, 1963 which worked under P. & T. 
Board and it was hoped that this would secure greater co.ordination. 
As regards other reasons, as certain items required were not readily 
available (as at present it was a seller's market· and not a buyer'/! 
market) they were purchased in advance whenever available. Such 
items which were likely to deteriorate were properly packed and 
stored for use. 

The Committee in this connection desired to be furnished with a 
note indicating all steps taken or proposed to be taken to eliminate 
all the delays and to keep each work under constant vigilance so that 
Qelays could be avoided and speedier implementation ~ . A 
note· received in this connection from the P. & T. Board is at Appen· 
!We XXIV. 

The Committee are distressed over the abnormal delays in execut· 
bl« daeee proJ-ts and utilisstion. of stores as disclosed in these cases. 
While the Committee appreciate that there could be delays in acqul-
sition of land. they find that out of 15 cases meatiooed in Appendix 
xxm, only in two cases (items 1 and 3) the delay was due to acqui-
sition of land. In other cases. the delays have been stated to be due 
to delay in construction, non-receipt of stores and receipt of incODl-
plete stores and equipment. It is also surprising that in may cases 
even thoup sanction was given 7-8 years ago, the work bad eithu 
Ilot been commenced or had been commenced only in 1963. Such 
delays only show lack of pt:oper planning and eo-ordiDation, apart 

-Not vetted by Audit. 
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fJ'Olll laxity of control over the works and projects undertaken. At 
the instance of the Committee the P. & T. Board furnished a detailed 
statement liviDg full particulars of the projects. In the ease of item 
lS(li). (relevant extract given in Appendix XXV), 
the Committee were surpriacl to fhacI the delay 
heing attributed :to diBle-aides ill traJuportillg the 
stores. The Committee are at a less to aJMIerstaad how a delay of 
more than eight years could take plaee for transporting stores. This 
only confirms the view of the COIIUDittee that there has been a lack of 
proper planning and co-ordination in the Departtment over such mat· 
ters. 

The Committee would like to point out that the delay in complet-
ing the projects automatically increases their cost and CRases lot of 
inconvenience to the public. Besides, the imported or eYea locally 
purchased stores when not ~ for several years loose their ell· 
cacy apart from locking up public funds (including foreign ex-
change). The P. & T. Board have fumished a *statement (Appen-
dix XXVI) showing the latest position about the works mentioned 
in Appendix XXIII. 

The Committee would like the p" &; T. Board to expedite imple-
mentation of the action proposed to be taken to elimill.ate 4elay. ill. 
the exeeution of works, 80 that there is an early improvement in the 
situatien. . 

They WOUt'd also Like the P. & T. Departmeat to strictly aAere to 
the revised targets for completion of ·the variOllS works whieh .tiD 
remain unfinished, as indicated in the statement given in Appeadix 
XXVI. 

55. In the course of evidenre the Committee were infonned that 
in some cases the work was subsequently given up and stores were 
transferred elsewhere. They also find that in the case of item 12 of 
Appendix XXIII stores worth Rs. }5,590 had been returned as surplus. 

These caes Ie ... the CORUIIittee ie believe that there should be 
quite a lot .f iafructaous expentliture owing to delays in comp!etion 
of werks ud projects. The Committee wouN, tlaerefore, suggest that 
whUe lioIUletieaing pl'Ojects./WOI'ks estimated to cost not less than 
Rs. 1,60,_. the tar.et date for the completion of the project/work 
should be prescribed aad delays in completitlgthe project/work with-
in the taqet dates and their fituuldal implicatiens should be mention-
edin tbe A.aII1IaJ Jl.eports of the p. & T. Beard. The Committee S1l8-
lest that similar iaformation shoald be included in the Annual Jte.. 
,.ts of other Ministries/DepartJDents concerned. 

-Not vetted by Audit. 
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Local Purchase of Iron witre at prices higher than the controlled 
priceB-p4ra 24, page 20. 

56. Heads of circles were authorised during 1961-62 and 1962-63 
to purchase iron wire locally for providing telephone connections 
essential1y and urgently required. During this period about 465 
~  tons of iron wire were purchased in Andhra Pradesh and 
Kerala at prices higher than the controlled rates (in contravention of 
the Iron and Steel Control Order) as follows:-

Quantity pW'Chased (metric tons) 

----------------
7'46 
205'31 
138'57 
59'52 
54'45 

Per cent 
higher 
price paid 

------

---------------.--.. --------

The purchases resulted in an extra expenditure of RB. l' 6 lalms. 

The Department clarified in October 1962 that the purchases were 
to be made at controlled prices. The Department has 'also enquired 
of the Ministry of Steel, Mines and Heavy Engineering whether any 
action can be taken against the suppliers who charged rates higher 
than the controlled rates. 

The Committee enquired under what circumstances the purchases 
mentioned in the Audit para were authorised and how it was that 
the Heads of Circles were authorised to allow prices much higher 
than controlled prices, (in contravention of the Iron and Steel Con-
trol Order which was in force at that time). The representative of 
P&T Board stated in evidence that there was short supply of Iron wire 
from 1959 onwards. Supply of Iron wire became acute during the 
period 1961-62 and 1962-63. At that time & large number of new con-
nections were to be given. He added that P&T Department had a 
special quality of telegraph wire which was in use. When thia special 
quality of Telegraph wire was in short supply, they began to use what 
was called  commercial type of Iron wire for short telephone loops. 
In the case of non-stock issue items, according to the procedure in 
e,pstence, the Circle Authorities and lower organisations are autho-
rised to purchase these items on a circle level. On that basis, the 
omcers at Circle levels were asked to go ahead after completion of 
fonnalities like tenders etc. and get the required Iron wire. There 
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was all round shortage of Iron wire in the country. In reply to a 
question he added that when higher prices were paid, P&T Deptt. did 
not know that they were contravening the Iron and Steel Control 
Order. He added that the suppliers gave proper bill and receipts. The 
Director of Posts & Telegraphs, Kerala specifically took up the ques-
tion of supply of the item with the industries department of K.erala 
State but he was told that nothing was available at controlled price. 
Thereafter, the Director of P&T Kerala, ordered that as shortage of 
Iron wire was holding up the work for very long time, they should 
try to procure the. wire from open market. Only in September-
October, 1962, they came to know of the price control of Iron and 
Steel when they wrote to the Ministry of Steel and then they issued 
orders to the Circles that no further purchases of Iron wire should 
be made. 

In this connection the Committee desired to be furnished with in-
fonnation on the following points:-

(i) Which officers of P&T Department in Andhra Pradesh and 
. Kerala made purchases of Iron wire during 1961-62 and 
1962-63 from private suppliers at prices higher than con-
trolled rates in contravention of Iron and Steel Control 
Order? 

(ii) What were the financial limitations to the powers of pur-
~  of these officers? 

(iii) What were the circumstances in which 20 orders all broken 
up into 1089 Kgms, were placed in Trichur Division on 
the same date in March, 1962 on the same firm? (similar-
ly in the other divisions also in Kerala). 

(iv) Did the offi.cers of P&T Department approach Kerala Gov-
ernment either in April 1962 or afterwards for getting 
more stock of Iron wire? If so, with what results? 

This information is still awaited. 

57. Asked a question the representative of the P&T Board stated 
that out of 15 firms involved one party had agreed to refund the 
amount in instalments and the replies from others were awaited. 
The representative of the P.&T. Board stated, that out of a sum of 
Rs. 1.6 lakhs which the eXchequer lost. they "got refund of Rs. 25,000 
only." The representative of the Iron and Steel Controller added. 
that the other firms requested to drop the matter on the 
ground that they had no knowledge of the existing price control on 
iron and steel wires and they would not be able to refund the excess 

amount. 
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As regards action taken against officers guilty of paying the 
higher price and contravening the Iron and Steel Control Order, the 
representative of the Ministry of Iron and Steel stated that Law 
Ministry's advice was sought in the matter and no action was taken 
against the officers. The legal opinion given by the Law Ministry was 
stated as under:-

"Clause 4 of the Iron and Steel Control Order, 1956 makes it 
incumbent on every pe1'BO!1 to acquire any iron or steel 
from a producer, a stock holder or a person holding stocks 
of iron aDd steel under the authority of the Controller 
and in confonnity with sum conditions as imposed by 
the Controller in a general or special order issued by him. 
In the instant case, the P&T Department, Hyderabad and 
Kerala Circles effected purchase of galvanised wires by 
inviting tenders. It is stated that the firms from whom 
the department purchased the material are not producers 
or stock holders. Presumably they will be covered by 
the apression "a person holding stocks of iron and steel" 
mentioned in clause 4. Even such purchases fall within 
the ambit of ctalf"! 4. Therefore, the department con-
cerned acted in derogation of clause 4 in effecting pur-
chases as they did. 

So far as the firms are concerned, it is gathered from the letters 
written by them that they did not happen to acquire 
the material under clause -l. ' Therefore, the disposal of 
the material by them would not fall UDder clause 5. The 
instant sales normally would have fallen under clause 10 
which empowers the Controller to call upon any person 
holding stock of iron and steel acquired by him other-
wise than in accordance with the provisions of clause 4 
to sell the whole or any part of the stock to such person 
as may be specified in the order. Clause 15 which deals 
with the power of the Controller to fix prices also pro-
vides that where the stocks are required by a special order 
of the Controller to be moved from one place to another, 
the Controller may direct that the maximum price fixed 
under sub-clause 1 ,or 2 of clause 15 shall not apply and 
may in respect 01 such stocks specify maximum prices 
at which iron and steel could be sold. 

There appears no warrant for calling upon the firms to refund 
the excess, as proposed on page .... since • the circum-
stances in which ~  purchases were effected 'by the PAT 
Department attract the Controller's power to fix the 
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price beyond the controlled rates, as envisaged in clause 
15. 

We do not consider it expedient to initiate any action against 
the firm, specially in a matter where the department 
which has purchased the material is itself at fault." 

The Committee feel that the Law IliDistry have aimed an8l'e at 
riving • practical advice than statinc the eerreet 1 .. 1 positiOll. 

58. The representative of the P&T Board stated further in extenua-
tion that the Engineers of the, P&T Department purchased iron wire 
after calling tenders etc. for which competitive rates were quoted 
in writing by retail shop-keepers and. they acted in bona fide manner 
and secondly, in view of the. shortage of iron wire, the Engineers 
acted in the normal commerqial interests of the Department. By 
purchasing this wire even though at a higher price, they were able to 
provide about 12,000 new telephone connections. The total revenue 
from the new connections in a period of one year WIl6 as. 12 lakhI. 
The mistake of paying a highelf price wu a oo.a fide one. 

While the Committee note that by purchasing the Wire at higher 
prieeri, the P. " T. DepartRlent were able to provide about 12 .• 
new telephoae connections and eam a revenue of as. 12 lalths dur-
ing the year, they feel ullhappy to note that in their anxiety to ex-
pediate the work, the oftleen, in their ignorance of the Iron and Steel 
c..troI Onler had parehased iron wire at a price higheT than the con-
tnl priee and thus colltnveaed the pt"OViwions of the Iron and Steel 
Control OnIM, The Committee weald like the Department to appre-
date, when the otBeers of Government had contravened the hon and 
Steel Coatrol Order in their iporanee, how much mere dilftcult the 
poRtion would be for the pnent pabUc. The Committee hope th.t 
strict iMtructiou Oft tbesabject will be issued by the Department 
to avoid eontr.ventloll of .11 laws and regulations by the oftlCf!l'l of 
the Departmeat. 

Avoidable expe1Uiu"re in the con,truction of a post ojJice bu.ilditag 
tLt Palani-pa1"a 25, pages 20-21. 

59. The construction of a building for the post office at Palani, 
which had been entrusted to a contractor in December 1959, was sus-
pended in January 1960, as the Municipality objected to the lay-out 
of the building. No advance intimation of the construction had been 
given in this case to the Municipality. 

The State Government clarified in December 1960 that, under the 
Government Building Act, 1889. local regulations would not apply 
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to Government buildings intended for public purposes provided 
reasonable advance notice of the construction was given to the Muni-
cipality in such cases. 

When the work was resumed, the contractor's claim for enhanced 
rates for the remaining portion of the work had to be conceded aT'" 
it was decided in October 1961 to allow an increase of 21.8 per cent 
over his original tendered rates. This resulted in an extra expendi-
ture of about Rs. 11,000 which might have been avoided, had ad-
vance notice of the construction been given to the Municipality. 

Asked whether P. & T. Department generally informed the Muni-
cipalities and obtained their approval prior to the construction of a 
building in the MuniCipal area limits, the representative of the 
. Board stated that they generally did so in respect of every building 
work but in Madras that practice was not prevalent and no advance 
notice was issued. This omission had, however, been brought to the 
notice of the Chief Engineer, CPWD who had been executing the 
work on behalf of the P. & T. Department in the past. 

Explaining the position in detail the representative of the P. & T. 
Board stated that oral intimation was given in February, 1960 by 
the C.P.W.D. Executive Engineer to the Municipal Commissioner 
that' they were going to take up this work. As no objection was 
raised the work was started. Later on in March, 1960 the Munici-
pal COIlUllissioner wrote back stating that the building should be 
shifted 15 feet. The C.P.W.D. informed the Post Master General, 
Madras that the work had been stopped some time in July. Attempts 
were then made to find an alternative site but it was not available· 
Then the officers met the Secretary of the Madras Government and 
at that stage it was discovered that there was no need to give notice 
to put up buildings of the Central Government under the Madras 
Town Planning Act. Reconstruction of the work was started in 
November, 1961 in the same place. During these 10 months the 
prices had gone up. C.P.W.D. took up the question of 218 per cent. 
increase in the tendered rates with the Works Advisory Board ~  

sanction was given for the higher rates. 

Asked why the CPWD, before going in for the work had not con-
sulted the Municipal Authorities as the ~ for the building was in 
the Municipal area limits, the representative of the Board stated 
that they had to give notice only and no consultation was neces-
sary. The only lapse on the part ofCPWD was that ~  did not 
send a written notice. 



79 
The Committee were informed during evidence that oral intima-

tion was given in Febru.ary, 1960 by the C.P.W.o. Executive Engineer 
to the Municipal Commissioner that they were going to take up thili 
work. If. so the Committee are unable to appreciate why this was 
not confinned in writing. Tbe Committee regret to note that the 
CPWD failed to give advance notice in writing to the Municipal 
Authorities at Madras as a result of which the complication and delay 
occurred. Tbey would urge in this connection tbat the P. & T. 
Authorities and other Organisations should make it a point in all 
cases of construction work to ascenain beforehand from municipal 
o.\" other authorities the correct position regarding provision of rele· 
vant Acts and bye-laws so that such lapses do not recur. 
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MISCELLANEOUS 

Postal Life Insu.rance Organi.&ation-para 26-page 22 

60. While the number of new policies issued in 1962-63 showed 
a decrease, the total sum assured exceeded that in 1961-62 by 29.2 per 
cent in the Civil Wing and by 14.6 per cent in the Military Wing. This 
has been attributed to the introduction of the rebate system from 
1st April 1961 under which rebates on premia are allOWed at the rate 
Of 3 nP. per month per thousand of sum assured on poliCies of 
Rs. 3,000 and above but less than Rs. 5,000 Qnd at 5 nP. per month per 
thousand of sum ~ on policies of Rs. 5,000 and above. 

The increasing trepd in the number of policies in force and the 
amount covered by them has continued as indicated below:-

At the end of Number of policies 
in force 

1900-61 1,55,405 

1961-62 1,58,862 

Amount in lakbs of 
of rupees 

. --.-~ . . ... -

~  ___________________ ~ ~  ___________ 3J,S7 __ . ___ _ 

Compared to 1961-62, the percentage of expenses to the premium 
income in 1962-63 in the "Civil Wing has shown a decrease but in the 
Military Wing there has been an increase as shown below:-

Year Civil Wing Military Wing 

---------------------------------------
The closing balance of the Fund on 31st March 1963 ac.cording 

to departmental figures was Rs. 19.42 crores as against Rs. 19.34 
crores booked in the accounts. The difference of Rs. 8 lakhs is under 
settlement. 

Asked a question as to the reasons for decrease in the percentage 
of expenses to premium in the Civil Wing and increase in the Mili-
tary Wing, the representative of the P. & T. Board stated in evi-
dence that the decrease in the Civil Wing was a continuous decrease 
in the expense ratio and progress was being maintained in this re-
gard which had been favourably commented upon both by the AG 

80 
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~ the Contr?ller of Insurance. As regards the Military Wing, cer-
tain charges like rent of buildings, electric charges and other inci-
dental charges were not debited to Military Wing and there was 
therefore some difficulty about the proper allocation of charges in 
the past. It was explained further that the number of policies and 
the amount assured were not increasing in the Military Wing in 
the same proportion as in the Civil Wing. Therefore the expense 
.ratio in the Military Wing had gone up slightly, but it was still very 
much less than that of the Civil Wing. Except for the year: 1961-62 
when due to faulty allocation of charges the expense ratio had gone 
down to 1. 61, it had been above 2 in subsequent years in the Mili-
-tary Wing. As regards expense ratio, although the PLIO did not 
:spend on the cost of collecting premium directly, this organisation 
had to incur additional expenditure owing to difficulties in main-
taining the accounts on the basis of incomplete schedules of deduc-
tions rendered to them by heads of offices; besides each ledger 
~  had to be posted 12 times as the premiums were paid 
monthly (by deductions from pay bills) . 

Explaining how the total cost of the management of the Postal 
Life Insurance Organisations had gone down due to reformed proce-
dures leading both to economy and efficiency, the representative of 
the P. & T. Board stated that reforms introduced were in the matter 
of issue of policy with the aid of mechanisation, printing of forms 
:and documents etc. and improved method of maintenance of ledger 
accounts by shortening the whole process. 

The Committee were informed that the premium rates for postal 
insurance compared favourably with the rates in L.I.C. (e.g. The rate 
of a PLI policy taken at the age of 20 and maturing at the age of 45 
was ~. 39.60 as against Rs. 41.25 charged by LIC). Similarly claim 
-ratio was also stated to be more favourable compared to LIC. The 
procedure for settling claim in the case of death of the insUred per-
son was also stated to be simpler when compared to LIC. PLY 
allowed claim upto Rs. 5,000 to be made without a succession cer-
tificate while LICallowed it upto Rs. 1,000 only. Also no proof of 
age was required at the time of settlement of the claim. 

The average size of poUey in postal insurance was Rs. 2624 in 
1963-64 as against Rs. 4179 of LIC and PLI were able to give ~  
bonus. The average time for settlement in case of a matured polley 
walt about a couple of weeks and in case of death, it was less than 3 

months. 

The Committee are ,lad to bowf that the PLI is making all round 
progress. They hope that the progress win be malntaiDed. 



The Committee were informed that the Postal Life Iasu.nuu:e-
Fund which stood at Rs. 19 crores was iDve8ted wiUa Government at 
an. interest of 3t per cent per annum. About the PLI Fund the Com-
mittee feel that as the return for the iaVes1;meRt is not adequate, the 
P. & T. Board should examine ~  feasibi.liiy ef iBvesting tIae PLI 
Fund on the same pattern as the Lie Fuad, eODlist-.t with the 
security and safety of the fund. This would eaaltle them to rc,,*e 
their rates of premia further or to give larger benuses to the peliey 
holders. 

Defalcation o-r /,oss of public money-Para 27-pages· 22-23 

61. 1n 1962.-63, 1274 cases of loss of publie money entailing a total 
loss of Rs. ~ 98 lakhs came to ligbl. These cases have been analys-
ed in the statemen't given in Appendix XXVII, according to more 
important categories and the agencies resp0llSible therefpr. 

The employees of the Department were responsible for the bulk 
of these losses (57 per cent), In 252 cases amounting to Rs. 3,77 
lakbs (34 per cent of the loss) responsibility could not be ·fixed till 
the time of report (September 1963). In 414 cases relating to 1961-62 
and previous years, departmental action was pending on 31st July 
1963. 

Asked the reasons for increase in cases of defalcation or loss of 
public money pertaining to insured articles, the representative of 
the P. & T. Board stated that one major case which occurred in 1962-
ti0 was at Tezpur where a theft amounting to Rs. 1 lakh of insured 
articles took place. In spite of that, the percentage of total loss was 
stated to be very small viz. 0.0041. 

The Conunittee were further informed in evidence that the total 
number of cases where responsibility could not be ftxed (Item 4 of 
Appendix XXVII) as on 1st April, 1963 was 252 and the amount in-
volved was Rs. 377,261. After 1st April, 1963, out of 252 cases, res-
poas.ibility waa fixed in 99 cases involving an amount of Rs. 1 Ialth. 

The Committee in this connection desired to be f\l.rnished with II 
note giving .the detatils of the case of defalcation at Tezpur by a 
Cbowkidar, of a sum of&. 1 lakh of inSUred articles. The Com-
mittee desired that the note should aiso indicate if this case was 
also Included in item 4 of Append1¥ xxvn. 
In the -note (Appendix XXVln) furnished by the P. & T. Board-

it has been stated that the case of defalcation of Rs. 1 lak'll at Tezpur-
--_ .... _--, ------_ •. _. -_. 

-Not vetW ..,. Au4tt. 
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was included by. the Directorate in item 4 of Appendix XXVII under 
the Heading I·'responsibility not fixed". The Board have added that 
this case should have been 1aken as one in which responsibility had 
been fixed because a sum of Rs. 26,682 had been recovered by the 
Police and it was known who was responsible for the burglary. 

Asked if there was any agency in the P. Ii: T. Board. which exa-
mined the frauds committed by Departmental people, to see whether 
the extent of fraud committed by departmental people was decreas. 
ing or increasing, the representative of the Board stated that in every 
case a detailed examination took place, disciplinary action was taken 
wherever necessary and if necessary police action taken. It was also 
examined whether the frauds were on the increase or decrease. 

As regards steps taken to. minimise the frauds in Savings Bank 
ACcOunts, the representative of the Board stated that the total 
amount handled by postal employees during 1962-63 in savings bank 
was Rs. ~ crores,· whereaS frauds committed amounted to Rs. 3:57 
lalths which worked out to 0'0067 per cent. 'nlere was a constant 
pressure from the Ministry of Finance, whose agents the P. & T. 
Department were, to expand facilities·and grant concession to depo.-
sitors in order to push up the national savings and they pointed out 
that a certain amount of banking risk had to be taken. It was added. 
that the increase in the number of frauds had been in tbe Branch 
Post Oftlces where superVision was very remote. The Committee 
desired to be furnished with a statement showing particularB of 
action taken against penoDa involved in 1274 cues of frauds etc, 
referred to in col. 12 of Appendix XXVII. In an interim. -note fur-
nished by the Board on this subject it bas been stated that in 215 
cases the frauds were committed ,by persons unconnected with the 
Department. Hence the Department was Dot in a position to take 
my action in such cases. In 252 cues responsibilities could not be 
fixed. In the remaining 807 cases two types of officers were invclv-
ed, one was directly responsible and the others whose responaibUity 
is that for contributory negligence. It has been stated that parli. 
cu1ars of action taken against persons involved in these 80'7 cases 
would have to be collected from the Divisions through the circles 
as the Directorate keeps. a watch only on cases involving a toss of 
more than Rs. 2000. 

In view of this, the Committee would like to know the number 
of cases involving a loss of more than Rs. 2000 out of 8m eaJes and 
particulars of action taken in those cases only. 
--------..,----_ .. _--

*Not vetted by Audit. 
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The Committee were informed that -for prevention. of money 

oIder frauds, the P. & T. Board had considered various measures. 
Action had recently been taken to tighten up vigilance and better 
verification of paid money orders. From July, 1964 money orders 
were being advised in red ink which could not be easily erased. with-
out leaving an impression on the Money Order form. The value 
ranges were also being punched on the M.O. form. There was also 
a proposal to use chemically sensitized paper for M.O. forms SO that 
erasure of an entry would not be possible. 

In the course of evidence, the Committee were informed that the 
pereentage of total loss due to defalcation or loas of pUblic money 
pertaining to iDsU1"etl articles was O.OOU. In the case of Savina's 
Bank fraud eases, it was stated that the percentage worked oat to 
0.0067. In the opinion of the Committee, in the eases of frauds, per-
centage would not be of mUlCh significance in the sense that the total 
amount of defalcation or lOSs of public money during 1962-13 is as 
hich Rs. 10,98,395. ~  of fraudulant practices in the P. & T. 
Department is an evil which shoqld be ruthlessly eradicated by tak-
ing drastic measures. The Committee would, therefore, like the 
P. & T. Board to tighten up supervision, control aDd. checks In addi-
tion to steps already taken or proposed to be taken, as in the case 
of money ..... 

Disposal of outstanding Audit objectiDM-Para 28--page 23. 
62. The Public Accounts Committee wished to watch, through 

future audit reports, the progress made in settlement of audit ob-
jections by the ad hoc committees set up in the Circles, tnde para-
graph 39 of their Fourteenth Report (Third Lok Sabha). The ad 
hoc Committees were set up in 1962 and 1963 in seven Circles and 
:functioned for 4 to 6 months. Upto 15th September' 1963, 11,659 
objections were settled in this manner. 

The number of objections raised upto 1961-62 and remaining un-
settled at the end of August 1963 was 38,248 involving a total amount 
of Rs. 3'59 crores. The numbers and amounts of the more important 
classes of objections are given below:-

-----------------------------
Class of objection 

(a) Want of detailed bills (Rs. I lakh) and non-
suhmission of vouchers (Rs. 34 Iakhs)' . 
(b) Expenditure incurred in excess of sanctioned 

Number Amount 

---(In"lakha 
of 

rupees) 

3S 

estimates . 396 IZ 
(c) Execution 'of works without sanctioned esti-
mates., .  .  .  . 3"72 II 
(d) Want of sanctions to payments 1,290 49 
(c) Want of sanctions to cstablishmen1 2>461 13 

~  
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'nle Committee were informed in evidence that ad hoc Com-
mittees for settlement of audit objections had been functioning now 
in. Assam, Bihar, GUjarat, Madras, Mysore, Orissa, Punjab, Rajasthan, 
U.P. and Calcutta Circles and Delhi Telephone District. Out of 
10,000 items of outstanding audit objections dealt with by the Com-
mittees, 7099 were accepted by Audit and the rest were still under 
correspondence. 

'1'Ile Committee hope that it will be possible to settle all the re-
mainlnr cases at an early date, and that such a heavy accumulation 
will not be allowed to oecar apia. 

Disposal of Inspection Reports-Pa.ra. 29-pa.ge 23. 

63. The total number of inspection reports on the Posts and Tele-
graphs oftlces issued by the Audit Oftices upto 31st March 1962 and 
the number of irregularities mentioned therein still outstanding at 
the end of August 1963 were 1,184 and 5,925 respectively. 

The followi.n.l are some commOB types of irregularities whicta 
were noticed during inspections in 1962-63:-

(a) Annual verification of services not done •  . S Offices 
(b) Errors in computing periods ofleave and duty . 6S " 

(c) Security not obtained or not renewed . 71 .. 

Cd) Stock register of receipt books not maintained' . 29 It 

(e) Specimen signature slips of savings Bank depositors not 
obtained or the specimen signature not maintained pro-
perly . .• • 41 

" 
(f) Specimen signature of the officers of treasury or bank 

not obtained and kept on record . 23 " c,) Payments made ~  reference to contracts· 14 
" 

Cit) Non-execution of mail motor contracts . II 
" 

(.) Non-renewal of lease deeds of rented buildings • 16 •• 
W Annual physical verification of stock not done ' 33 .. 
The Committee were informed in evidence that instructions to 

the Heads of Circles were issued to ensure personally that the in£.. 
paction reports were attended to promptly. The Special Committees 
were also examining the question of early settlement of the pending 
reports. 

The Committee desired to be furnished with a note showing the 
latest position relating to the clearance of the outstanding inspection 
reports. The latest position of the Inspection Reports issued upto 
31st March, 1962 has been furnished by the P. Be T. Board in a· note 
(Appendix XXIX). 

-Not vetted by Audit. 
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The Conmaittee find that the positiOll of peading eases In AllAn, 
Bombay, CaIeutta (Central), Delhi Telephone Diltriet, Myaore' ad 
U.P. Circles is far from satisfactory, the numhen beiDc quite IdcIL 
The· «:;ommittee desire that sultable steps be taken to dear the O1It-
stancJWg inspection reports as early as posIiWe. 

Savings Bank Account 

~. Incidentally. while dealing with the P. & T. Accounts the 
Committee would like to state that in reply to Unstarred. Question 
No. 409 in Lok Sabha, it was ~ .  on 18th August, 1958 that as' on 
31st March .• 1958. the number of Post Oftice Savings Bank Accounts 
in respect of which no transactions had taken place for 4 years was 
38,73,681 and tbe total amount of deposit in dead Accounts on that 
date was Rs. 8.02,98,813. 
The Committee feel that in the case of money in the dead 

Accounts it is possible that the clients or their legal successors in 
ca.,. of ·4eath, miKbt'not be aware that their mOlley is loeke.t· up. 
SIDce most of the acceunts, espeeiaUy in rural areai, represent the 
harcl-eamed income of the people of JJle8IP'e means, the Committee 
suggest that P. & T. Board might consider the feasibility of instruct· 
ing aU the Post Office authorities to make elorts on their own initio 
ative to trace out the clients or their lecal successors, as the case 
may be, and inform them of the position. They also reeommepd that 
a special column should 1te provided in the aecount opening fonn 
to incluie the name of the suecessor of the account holier to whom 
the money may go in the event of his death. 

The Committee further sugrest thlrt the information about {a\1 
the number of donnat ~  (b) tile IlUIDber of dead aceountll 
and (e) the amounts ~  in (b) on the last date of the finalu:ial 
year should be iDeluded in the Annual Report of the P. " T. Board. 
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OUTSTANDING RECOMMENDATIONS 

·65. The Committee now proceed to deal with some of the more 
jmportant items outstanding from their previous reports on Posts & 
~  Accounts. Replies received from the Posts & Telegraphs 
Board and other Ministries/Departments concerned showing the 
-'lclion take.D 01' proposed to be taken on the recommendations of the 
Committee contained in A.ppendix VIII to their 14th Report· (1963-64) 
have been included in Part III of this Report. Notes etc. indicating 
action taken have been reeeived in the case of 37 out of 38 items. 

. The Committee are ,lad .to note that notes pursuant to "aetion 
taken" on all the recommendations of the Committee contained In 
their 14tb Report (Third Lok Sabha) have been furnbhed by tbe 
p. "T. Board (Koopt part of recommendatioo in Serial No. 30 Ap-
pendix vm of 14th Report). They tJust that in future abo the 
P. "T. Board will maintain this premptness in fllmishiq the JIOtes. 

'- . 
'66. From the notes submitted by the P. & T. Board the Commit-

tee observe that replies furnished in respect of items at Serial No.2 
in regard to combining the Telegraph and Telephone Branches for 
accountinJ purposes and Serial No. 16 in regard to devising a swtable 
stocking formula, of Appendix VIII to the 14th Report ('nlird Lok 
Sabha) are of interim nature· The Committee would like to heap-

• praised of the final position in these two cues. 

67. The Committee also observe that in respect of item at Serial 
No. 36 (items at Serial Nos. 1 and 33 of Appendix I to Second Report 
3rd Lok Sabha) cases were either Su.b-judice or under arbitration. 

The Committee would like to be inf,nned of further progreu 
made in respect of these cases. 

Cost Accou.nting in P. & T. Workshop-Introduction of Incentive 
Scheme and its working-Serial No.2 Appendix 1 of SecOnd. Re-
port (Thi,.ct Lok SClbhd) and (Para 40) of 14th Repmt (ThiIrd 
Lok Sabha). 

68. The Committee of 1962-63 were informed that the details of the 
incenth'e &Cheme In -the P. & T. Workshops were under negotiations 

.. , .. 
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with Unions and it had been revised and introduced as an experimea-· 
tal measure in one Section of each of the three Workshops with effect 
from 1st June, 1962. It was also stated that the scheme would be 
progressively introduced in other Sections also. The Committee de-
sired to be informed of the results achieved with the introduction of 
the incentive scheme and various other measures taken by the De-
partment for reduction in the cost of production per unit in the: 
P. & T. Workshops. 

In a note furnished to the Committee (Appendix XXX) which, 
also gives the details of the incentive scheme for P. & T. Workshops, 
it has been stated that "a review of the first six months working of-
the scheme showed that there had been no increase in production in 
the Calcutta and Bombay Workshops while in the Jabalpur Work-
shops there had been a slight improvement in certain operations re-
lating to the manufactures of Stalks." It has further been stated that 
a review of the working of the scheme for the quarters ending Sep-
tember, 1963 and December, 1963 shows that there has been an ave-
rage increase of 44 per cent. in the Cord Assembly shop and Press 
shop and 73 per cent in the Drilling and Tapping Section of the' 
machine shop in Bombay. In Jabalpur Workshop also there has been 
an increase of 55 per cent. in the production in the Forging shop. In 
the Calcutta Workshops, however, the scheme has not made much 
headway. 

Tbe Committee feel unhappy to note that the incentive scheme-
introduced with effect from 1st June, 1962 in certain selected shops 
in each of the three workshops, did not make any appreciable impact 
on the proclaction and in order to make the scheme more attractive 
it had to be revised with etfeet from 1st May, 1963. Although as a re-
sult thereof some improvement has been noticed, it is unfortunate 
that the position is still far from satisfactory. In the opinion of the 
Committee In order to ran the P. & T. Workshops efficiently and on 
proper commercial lines it is necessary that the production in the 
workshops is increased to the maximum extent possible and all mea-
sures taken to reduce the cost of production and ~ . The 
Committee would like to wa-tch the progress made in this matter 
through future Audit Reports. In this connection the Committee 
would like to invite attention to para 27 of this Report. 

Loss of ferro'U$ scraps in a w01'kshop-Para 35 of 14th Report of 

P.A.C. (Third Lok Sabha). 

69, The annual stock verification in a worksllop conducted by the 
Department in July, 1958 disclosed a shortage of about 83 tons of fer-
rous scraps valued at Rs. 28,000 representing cut-pieces ~  in 



the manufacturing processes. In this connection, it was alleged that a 
firm to whom certain ferrous scrap (667 tons) had been sold by auc-
tion in November, 1957 removed 475 tons from the workshops. 
premises by actual weighment, between December, 1957 and January 
1958, but in regard to the balance, they were allowed to remove the 
scrap without weighment and in doing so, they removed an excess 
quantity. The Committee (1963-64) were informed in evidence that 
the ellqu!ry against the gazetted officer had been completed about 
2-3 months back but no decision had yet been taken on the report of 
the enquiry, and that the enquiry, against other officials was still 
pending. The Committee were also informed that the firm which 
was suspected of being involved in this case had been blacklisted and 
the matter had also been taken up with the Ministry of Law for exa-
mining whether a suit could be filed against the firm. The Commit-
tee had desired that the departmental action should be finalised ex-
peditiously and a report submitted to them at the earJiest. The Com-
mittee had also desired to be informed of further action, if any, taken 
against the firm. 

The Committee have been informed in a note that the case wu 
refemid to the Law Ministry, who advised that a legal notice should· 
be issued by the Government pleader to the firm. The Government 
pleader was, however, of the opinion that a fresh notice was not 
necessary because earlier the Department had given notice. But the 
Law Ministry advised that Legal suit notice was required and must . 
be given. The draft had now been received and was being referred 
to the Law Ministry for vetting. 

The Committee regret to observe that the report called for by 
them regardin, the departmental action taken in this case bas not 
yet been submitted. The Committee are of the view that this ea8& 
has been avoidably delayed for about sis years from the date of 
detection and for more than one year even after the Committee re-
commended expeditious ftnaUsation. They would like tbe p. & T. 
Board to take expeditious action in the matter and intimate the re-
sult both regarding the departmental action as also legal action, if 
any, proposed to be taken against the firm. 



IX 

GENERAL 

70. The Committee in the course of their examination of the 
P. & T. Accounts and para 62 of Audit Report (Civil), 1964 came 
across several instances where the representatives of the P. & T. 
Board/Ministries concerned furnished information which later on 
turned out to be incorrect. In one case the information furnished in 
a note was in contradiction of what had been stated before the Com-
mittee in 1961 which is also on record. (Para 48 of the Report). In 
the case relating to para 18 of Audit Report (P. & T.), 1964 which'has 
been dealt with by the Committee in paras 29-41 of this Report, 
there were several instances where factual discrepancies were noticed 
in oral evidence and in the notes furnished subsequently. 

The Committee feel unhappy to note several instances of such 
lapses. Various Audit ObjectiOJUl contained in the Audit Reports are 
known to Ministries much in advanee. The Audit lteporls :are laid 
on the Table of the Rouse usually during tbebudget session. SDBi-
cient advance notice is given to the Ministries before Audit Reports 
are taken up for collsideratioll by the Public Aecounts ~  

There should, therefore, be 110 dilliculty for the rePresentatives of the 
Min:iatries tAt equip themselves with full facts concerning the subject 
matter, when they appear before the Committee to give evidence. 
They would like to reiterate in this connection the observatioas made 
by the Committee in para 106 of their 19th Report (First Lok Sabha) 
that "the representatives of the MiDlstrles conceanecl shouJd see 
that they are properly briefed and are ~ possession of aU the faetaal 
and relevant infonnation when they appeared before the Committee". 

NEW DEuo:; 

December 16, ~ 

ABrahayana-' 25, 1886 (Saka) . 
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R. R. MORARKA, 

Chai'l'7714n, 
Public Accounts Committee. 



~ . . . . 

APPENDICES 



APPENDIX I 

(Reference Para 2 of the Report) 

DEPARTMENT OF COMMUNICATIONS 

P. " T. Board 
O.M. No. 4-24/64-8 (Pt I) 

Dated 27th November, 196f. 

A note giving the break-up of the actuals under item (i) Sale' of 
·ordinary stamps and item (v) Telegraph charges realised in cash 
shown in para 1 of the Audit Report, 1964, indicating to what extent 
the dis-c(mtinuance of aftlxing stamps on the telegram fonn has 
.brought down the sale of stamps. 

Figures from 1959-60 to 1962-63 under 'Sale of Stamps' and under 
"Telegraph Charges realised In Cash" are given below:-

ACTUALS 

1959-60 1960-61 1961-62 1962-63 

Sale of Ordinary Stamps 26,04 :'26,55 29,06 31,08 

Sale of Service Stamps 7,69 ~  7,96 8,20 

TOTAL STAMPS 33,73 34,28 37,02 39,28 
-----------

Telegraph Charges realised 
in Cash 3,95 4,28 4,79 6,17 

------------
TOTAL 37,68 38,56 41,81 45t45 

The system of payment for telegrams in Cash instead of in stamps 
was introduced in Departmental Telegraph Offices all over India 
from 1st April, 1962, and in Combined Post and Telegraph Oftlces in 
Rajasthan Circle alone from 1st January, 1963. 

Under Telegraph charges .realised in cash, against an increase of 
Rs. 33/51Iakhs in the first two years, the increase In 1962-631s Rs. 1.38 
erores. The incerase in 1961-62 over 1960-61 was somewhat larger 
than usual due to the general elections held in February, 1962 . 
. Thus it can be assumed that about Rs. 100 lakhs is the eftect on the 
:receipts under the head "Telegraph Charges Realiaed in Caah" in 
1962-63 due to the new system. To this extent the head uSale of 
~ " is to be assumed to have come down. 

93 



APPENDIX U 

(Re1e'rence Para 2 of Report) 

TERMS FOR CONSULTANTS 

SUBJECT: -Review of the Accou,nting proce(iu.res of the Telecommu.-
nicatiOns (>per«tians of the P. & T. Department. 

In common with the general system of account of Government 
Departments, the, accounts of the Telecommunication Operations of 
the P. & T. Department are primarily a receipt and payments account. 
No allowance is made in them for revenue realised in advance with-
out corresponding services having been rendered; or, conversely, 
for services rendered for which revent:.e has not been realised; the 
record of expenditure is also only a record of the payments made 
dtu'ing a year without taking into ~  the liabilities remaining 
to be ~ . Pension payments charged in the accounts are 
the actual cash payments and not actuarial liability. Though the De-
partment is a commercial department, its accounts conform only 
partially to the true commercial character. No balance sheet is 
4rarWn up, no assessment of the true profit or lou u  a percentage 
of the Capital-at-charge is ~ . Its methods of billing for reve-
nue were evolved decades ago. 

2. Taking the above factors into account, the President in con-
sultation with the Comptroller and. Auditor General is pleased to 
-appoint the British Post Office and Messers Peat, Mar'Wick. Mitchell 
& Co. as consultants to undertake an examination of the present pro-
cedures and system of (i) billing for, and relation of, revenue; 
(ii) payments for supplies and services; (iii) maintenance and sub-
miBSion of initial and compiled accounts of the Telecommunications 
(including its stores workshops and projects) of the Indian Posts 
and Telegraphs Depa.rtmen.t:-

The consultants will particularly direct their attention to the 
foUowing aspects: namely-

(a) how far the present proeed.ures and form of aCCOUDU 
coafonn to mocIem commercial requirements and ~ 

duds: 

(b) how far the initial and compiled accounts are Useful and 
adequate tor the purposes to be Served at the varioWJ· 
operational and admJnistratlve levels; and • 

94 
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(c) having regard to the Constitutional position and laws, 
rules or orders made thereunder recommend to the 
Comptroller and Auditor General of India and the Gov-
ernment of India such improvements and changes in the 
present methods as well as in the maintenance and 
exhibition of accounts as may be deemed desirable to 
bring them in line with modem practices of advanced 
telecommunication systems and to make the accounts a 
more effective instrument of ,assistance to the Depart-
ment in its working, budgetary control, periodical 
financial assessments and in presenting the overall pic-
ture to Parliament and the general public. 

3. The consultants will be assisted by two ~  in the 
Junior Administrative Grade to be nominated by the Director-Gene-
ral, Posts and Telegraphs and one officer in the Junior AdminIstra-
tive grade to be nominated by the Comptroller and Auditor General. 

4. The consultants will make their best endeavour to submit their 
report within six months of the date of their entering upon their 
duties. 



APPENDIX m 
(Reference Paro 4 of the Report.) 

Statement furnished by the P. & T. Board on 2200 October, 1964 
-regarding the Broadcast Receiver Sets without licences detected by 
the anti-piracy ~  of the Department during the laIt five yecrrs. 

'{a) Number of 
B. R. Sets 
detected with-
out licences 

,(b) Number of sets 
detected with 
expired licen-
ces 

19S9 

20400 

1960 1963 • 

24085 

22901 



APPENDIX IV 

(Reference Para 9 of the Report) 

No. ?11/63-B 

GOVERNl\ONT OF INDIA. 

,DEPARTMENT OF POSTS AND TELEGRAPHS 

(Posts and Telel1'llphs Board) 
, 

Dated New Delhi the 
17th Mtlf'Ch, 1964 

27th Phalguna, 1886. 

OFFICE MEMORANDUM 

:S'UBJIlCT:-Excess over Grant No. ~ . & T. Dividend to Genertll 
Revenue, and Appropri4tion to Reserve Funds fOf' the rear 
1962-63-Regularisation of (Para 6 of the Audit Report 
P. & T., 1964 Item-I) . 

From the final accounts for the year 1962-63 it is seen that an 
,excess of Rs. 1,70,51,137 over the Voted Grant has occurred in Grant 
. No. "~  and Telegraphs Dividend to General Revenues and 
.Appropriations to Reserve Funds" as per details given below: 

Total Grant 
Actual Expenditure 

EXCESS 

Rs. 
13,92,00,000 
15,62,51,137 

'The excess is comprised of Rs. 11.22 lakhs under the head 'Dividend 
-to General Revenues' due to larger Capital outlay than anticipated 
.and Rs. 1,59'29 lakhs under 'Appropriation to Renewals Reserve 
Fund' due to more surplus being available than anticipated after 
payment of Dividend to General Revenues. This excess requires 
regularisation by Parliament by an excess Vote under Article 115 
,of the Constitution of India. 

2. This Grant is fixed at an amount equal to the difference bet-
·ween the budgeted 'Revenues' of the Department and its budgeted 
'Net Working Expenses'. Thus any improvement in Revenue or re-
duction in expenditure in relation to the budgeted amounts, will 
. automatically cause an excess over this Grant. 

97 
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3, In the original budget for 1962-63 the amount of the grant was: 
estimated at Rs, 13,92 lakhs, but in the final accounts it turned out 
to be Ri, 15.62' 51 lakhs as per details indicated below: 

(Figures in lakhs of Rs,) 
-_._------------------_._---

Original Revised 
Blid#t ~ 
EstUnlites 

Difference Difference 
Actuals between between 

Revised Original 
Estimates Budget 
and Estimates 
Actuals and 

Actuals 

Revenue 89,112'00 96,40'00 97,87'37 (+)1,47'37 (+)8,65'37 

_ Ol'OlS Werlting 
S_pensee 82"H' 3J 90,47' 33 90.3Q'82 (-)116' 51 (+)7,67 '49' 

Deduct Itecoveries 7,23'33 7,47,83 7,95'96 (+>48'13 (+)72'63 

Net Working 
Expenses • 75,30'00 ~  82,24,86 (-)14'64 (+"Jf',94'86 

~  Receipts 
i,e, amount 
of Grant No, 
98 13,92'00 13,40'50 15,62'51 (+)2,22'01 (+ )1,70'51 

To a large extent the increases in revenue as well as under working 
Expenses were foreseen in the Re\tised Estimates, and Supplemen-
tary grant obtained under Working Expenses, The net receipts 
(wbie:h. determines the amotuit of the graht under review) were 
then antkipated to be sOmewliat less than ib the budget and hence' 
no supplementary graht could be taken ttnder Grant No, 98, 

4, The reasons for ~  of actuals under the above heeds 
ftbrn revised ~ are broadly as follow.: 

Revenue: The Revenue Receipts of the Department exceeded' 
tht! ~ ~ by n., ~ 87 lalths. The inoreMe is tnliinly 
dUe W tJn\J5ually heaVy reCeiptS under the head 'Sale Of Ordinary 
8\aMpII,' 

At the time of preparation. ofRevieed EeiimaMls act\ialt were 
available for the tkst 8 months and the approximate ac£uals for the 
9th month, The trend of actuals Under "Sale of Ordinary Stamps'''' 
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during 1st 9 months and last 3 rnonUla of the previoua 5 years hacl 
been ag under: 

_._ ..... _._---_._-_. __ ._---
Year 

1957-58 

1958-59 

1959"60 

196o-(i1 

196H;2 

1962--63 

(1) 

(In lakhs of Rl1pees) 

Aowal 
lit 9 
months 

Actual 
Jut 3 
months 

I7,a8 6.96 

18.28 6,78 

19,05 6,99 

19,01 7,54 

20,'76 8,30 

21.13 8.87 
(Estimated) 

9.95 
(Actuals) 

Percentage 
of Col. 3 
to C01.2 

37 

37 

42 

47 

---------------------.-.----.. -----.-

The provision in Revised Estimates 19&2-63 tor antiCipated rea-
lisation in the last 3 months viz., Rs. 8,87 lakhs was 42 ~  eent of the 
actuals for 1st 9 months as against 40 per cent in the previous two 
years and hence was not an underestbnate. However, the actuals 
during last 3 months amounted to Rs. 9,95 lakhs i.e. 41 per cent of 
the 80tuals for bt 9 months. This increase durb1g last 3 months of 
~  was abnonnal and could not be anticipated. The increaSe' is 

mainly due to unusually heavy receipts booked in March. 1963. Final 
and Supplementary accounts to the tune of Rs. 4,40 lakhs which is 
more than the corresponding actuals of the previOllS year by RI. 1,84 
lakbJ without any signifteant variation in the actuals of the earlier 
months. 

Gross Working ~ .  Th. GrG8S Working Expenses were 
leu by Rs. 26'51 lakbs 1Ihan the sanctioned Grant (including 
the Supplementary Gran.ts of RI. 7.94 lakhs obtained during the 
year). which was mainly due to non-adjllStment of expenditure on 
P.' T. Wing of C.P.W.D. (Rs.17·42lakha). When the P. It T. Wing 
of the C.P.W.D. was formed, it was decided that the expencli.ture 
relating to the Wing would initially be met from tbe C.P.W.D. 
Budget and would be transferred to the P. " T. Department at the 
encl of the fear. The.. onift'l were to take effect from 1st Api'll, 
-1982; Baaed on the requirement. for 1963-63, communicated by the 
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Chief Engineer, C.P.W.O. a Supplementary Grant for Rs. 25 lakhs 
was taken in the November Session of the Lok Babha. This was 
intended to cover the cost of the: 

(i) P. & T. Wing debitable to "P. & T. Working Expenses" upto 
Superintending Engineer's level plus a percentage 
charge for technical direction and services rendered by 
officers above that level from 1st April, 1962 to 30th 
November 1962; and 

(ii) the entire expenditure of the P. & T. Wing from 1st Decem-
ber, 1962 onwards. 

On page 15 of the notes Explanatory to Supplementary Demands, 
Ute Budget Division of the Ministry of Finance had speclftcally stated 
that the provision already made in the Budget for the P. & T. Wing 
of C.P.W.O. in Grant No. lOt-Public Works would not be utilised. 
At the end of the year 1962-63, the C.P.W.O. expressed their inability 
to get the debits of actual expenditure reaised in the accounts of 
1962-63 itself as the debits on the usual percentage basis had already 
. been raised by them against the P. & T. Department for 1962-63. 

~  The actuals for Recoveries which are taken in 
reduction of expenditure for the purpose of working out the 'Net 
Receipts' were more than the Revised Estimates by Rs. 48'13 lakhs 
mainly due to larger number of transactions and consequent larger 
recoverIes therefor in respect of Savings Bank and Postal Certifi-
cate work (Rs. 41' 73 lakhs). The provision in the estimates for 
this recovery was based on the assessment taking into account the 
nwnber of transactions recorded in the first half of the year con-
cerned as well as in the second half of the previous year. The ac-
tuals were more than the provision in Revised Estimates 1962-63 
thus made, as indicated below:. 

(In thousands) 

1961-62 1961-62 Per- 1962-63  1962-63 Per- Actual Per-
---cen---- cent- 2nd 6 cen-

1st 6 2nd 6 tage 1St 6 Estima-age of months tage 
months  months Of(2) months ted (S)to(4) of (7) 
act1lals actuals to (I) acmals 2nd 6 to (4) 

months 
flacmals 

I 3 4 S 6 7 8 
-----------------------------
Savinge Bank 
and Certi-
ficates trans-
actions 1,86,13 . 1,86,65 100'3 '1,81,64 . 1,93.91 106'7 2,34.17 128'9 
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As a result of the ~ noted increase in number of transactions 
and other smaIl items the recovery were more by Rs. 41' 73 lakhs 
than estimated. In addition the recoveries under Workshop on-
cost were also higher by Rs. 8' 74 lakbs. 

5. Due to the above factors the actuals under this grant amount-
ed to Rs. 15,62'51 lakhs resulting in an excess of Rs. 1,70'51 lakhs 
against the sanctioned grant of Rs. 13,92 lakhs. Thus the excess in 
the case of this Demand actually represents an improvement in the 
financial ~  of the Department over what was anticipated. 

6. This Memo. has been seen by the Accountant General, Posts 
and Telegraphs, Simla. 

To 

(S. D. NARGOLW ALA) 

Member (Finance) 

Posts a.nd Telegraphs Board. 

The Chairman and the Members of the Public Accounts Com-
mittee. 
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APPENDIX VI 

(Reference Para 11 of the Report) 
. No. 6-12/63-R 

GoVERNMENT OF INDIA 
DEPARTMENT OF COMMUNICATIONS 

(P. & T. Board) 
Dated New Delhi the, 23rd November 1964. 

OFFICE MEMORANDUM 

SUBJECT: -Public Accounts Committee--Consideration of para 8 ot 
Audit Report P&T 1964-0utstanding dues. 

Lok Sabha Secretariat may kindly refer to their O.M. No. 
2!Vm/64/PAC dated 6-11-1964 (item 2 of the list of points of PAC' 
sitting dated 22-10-1964). The Public Accounts Committee desired 
the following information:-

"The Committee may be informed of the results of the review 
m..!'de by di1ferent circles and steps taken to clear all the 
old arrears". 

The position is explained below:-

Para 8(i) Recovery of rent from Railway and Caool Administrationi. 
Out of 66 'cases in which a sum of Rs. 4.40 lakhs has been men-

toined as outstandings in the above mentioned audit para, a sum of 
about Rs. 1,97,000 in respect of 21 cases has since been realised as per 
information furnished by Branch Audit Offices. 

In one case the work was not actually carried out and advice note 
was inadvertently issued. This advice note had to be cancelled and 
thus a sum of Rs. 5,882/- shown as outstanding is not actually 
recQverable. 

In one case tl¥lre has been a decrease in wire mileage instead 
of increase and as such a sum of Rs. 5,935/- shoWn. recoverable is not 
outstanding. 

In 6 other cases covering a sum of Rs. 8,286/- the accepted advice 
notes had already been sent to the Branch Audit Office, Kapurthata 
for preferment of claim. His report is still awaited. 

104 
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In 13 cases for Rs. 15,530/-the acceptance of the concerned ~ 

way and Canal Administrations have since been obtained. These' 
advice notes are being forwarded to Branch Audit Offices early for 
preferment of claims against the concerned administrations. 

For the remaining cases in which advice notes have not been 
accepted by the concerned Railway or canal administrations the 
D.Es.T. have been instructed to make special eft'orts. A close watch 
is also being kept by this office. 

3. In pursuance of the instructions issued by this office the first 
review with a view to seeing that advi-ce notes in respect of all wires/ 
instruments handed over to Railway ICanal Administrations are duly 
issued and forwarded to the ~  administration for acceptance 
without any delay and that suitable steps are taken by them in get-
ting acceptance of these advice notes is to be conducted by the heads 
of Circles in January 1965. The result of this review will be intimat;... 
ed to the Public Accounts Committee in due course. 



APPENDIX VII 

(Reference para 12 of the Report) 

DEPARTMENT OF COMMUNICATIONS 

(P." 1'. Poard) 
0.14. No. 6-12/63-R dated. 23rd Novemb,r 1964. 
Dated New Delhi the, 23rd November 1964. 

Para 8 (ii) (b) of Audit Report. ~ . 19EH:-D'!,Les in respect of 
Guaran.teect '/.'e'!.wrgph ~~  

Out of the twenty cases which ha.ve ftillred in the A""Q,it Para, 
one case has since been finally settled and in another case part of 
the cWicitB . . ~ . ~  ~  Fepo-vered 8.Il4 aetiq.n ~  recovery of 
the ~  iIJ j.n progress. OJ.t,t of the tot,l ~ . of R,s. ea. ,wwWJl 
8$ outstanding in the Awlit Para a StUn of Rs. 58,387 is now outMtand-
ing. 
Action fGr recovery Gf the ~  dues is .. lready on }).end. 

The ~  ~ ~~ have ~ .. ad ~  .U poesJ.ble 
steps towe-rdl$ an ~  settlMn_t of these .~ .. no to ~  

monthly progress ~  to ~  ~ .  till ~  ~ .re ~
ly settled. The latest position of these cases is summarised below:--_ .... _--.. ,. -. ---_._. ---.----... 

I. Cases in which deficits have since 
been paid. 

2. A part of the deficits have already 
been paid and action for recovery 
of the balance is in progress. 

3. Law suits  have been filed against 
the guarantors. . 

4. Cases have been entrusted to the 
Govt. Pleaders. 

5. Final notices have been served upon 
the Guarantors and the cases will 
be entrusted to the Govt. Plea-
ders if the deficits are not paid 
within the notice period. . 

6. Final guarantees are being fixed and 
suitable further action is being 
taken. 

7· Final guarantee since fixed and 
further action being taken. 

TOTAL 

106 

No. of Amount Amount 
Cases. involved Settled 

as per 
Audit 
Para 

" "---,-_ ... . _ .... _-
Rs. Rs. 

1 4,4 II 4,411 

2,347 781 

7 22,239 27 

4 23,853 

2 

4 

939 

20 5,219 
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The case which has been speclfiaally mentioned in the Audit para 

. is that of Sirigere C.O. in Mysore Circle and in the case of that office 

. Government Pleader has already been requested to prepare the case 
and file it in a Court of Law. 

Comments of the Accountant General Posts and Telegraphs, Simla 
-,will be communicated in due coune. 



APPENDIX vm 
(Reference para 13 of the Report) 

No. 29-16f63-NA 

GoVERNMENT OF INDIA 

DEPARTMENT OF COMMUNICATIONS 

(P. & T, Board) 

Dated at New Delhi the, 21st November, 1964. 

OFFICE MEMORANDUM 

SUBJECT: -Public Accou.nts Committee-Consideration of para 9 of 
Au.dit Report (P&T), 1964-Stores purcha8e and Control. 

Lok Sabha Secretariat may kindly refer to their Oftlce Memoran-
dum No. 2IVlll/64fPAC dated 6-11-1964 (Item 3 of the list of points 
of Public Accounts Committee sitting on 22-10-1964), The Public 
Accounts Committee dee1red that:-

"A statement showing the comparative values of stores im-
ported by PItT Department, stores ~  indigenous-
ly and stores produced in the P&T Workshops during the 
last three years may be furnished", 

The information is fumtshed below:-

I. Imported stores purhcasetl through 
I. S.D. London. 

(i) General Stores 

(ii) Workshop Stores . 

TOTAL • 

108 

(Figures in lakhs of rupees) 

5'51 196'58 465'50 

3'20 1'39 1'99 
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(Figures in. l.a.khs of rupee,) 

1961-62 1962-63 1963-63 

2. * StMel purchaled irlllitltlOUlly viz. 
Indian Purchalel tmotlfh D.G., 
S&D,/Tcnn other GOOf, Deptti, and 
Local Purchaus, 

(i) General Stores, 653'65 1,036'22 1,533 '28 

(li) Workshop Stores ' 158'44 226'44 225'82 

TOTAL 812'09 1,262'66 1,759' 10 

3, Storel produced in the W orluhops, ' 314'77 391 '56 418,08 

*Approximate value 0/ stMes 
.mPMted but paid /M in 
India included in item :l above 
aI stanlncl fDaI not btJing 
maintained prior to 1-4-1964 
/M such SIMes separately, 

(i) General Stores 123'10 230'04 634'40 

eii) Workshop Stores ' 35'95 82'00 75'76 

TOTAL 159'05 312'04 710'16 

The comments of Accounts General Posts and Telegraphs, Simla 
will be furnished in due course, 

Sd/-s, K. KANmAL, 
Member (Telecom. Operations), P&T Board. 

·To LOK SABHA ~~  



APPENDIX IX 

(Reference para 16 of the Report) 

DEPTT. OF ~  

(P. & T. Board) 

O.M. No. 15-12/63-WK Dated 20th ~  lte4. 

St.,eme", showing Ebtmiu lind BaMlit. items, tM stock of wmeh will last 
Jor more than 5 Years. 

I. 24294 

2. 2.4307 

3· 25306 

Description 

Ebonite Rod J 18N 

Ebonite Rqd 1'1/4" 

DUecto Sheet 3/16" 

Rate per 
Kg. 

Its. 

44'71 

II '49 

(As on 2-I1-I954). 

QUaIitlty Value 
in Stock 

Rs. 

332'90 14.883'96 

595'00 6,836'55 

·186'32. 1.589'31 

S. No. I. Purchases were made during the Years 1957 and I9SlL 

S. No.1. The stOclof thla item was brtnllbt forward ~ a frelh stock 
card on 7-8-53. TIle okIatook card i. DOt D_ lVailible 80 
that it is not possible to say when the quantity was purchased 
pcjor to Auaust. 53. 

S. NO.3. Leas than half the quantity was purchased in July. 48 and 
.... rem"pln, .as lIlIeIdy iu stock. In resPect of old stock, 
the recorda do not clearll' sa)' whether this item of store was 
taken over from the Bombay 'telephtltle Co. 
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APPENDIX X 
(ReferenCf! Para, 23 of the RtpeJrt) 

No. 29.15/&3.NA 
GOVERNMENT OF lOlA 

DEPARTMENT OF COMMUNICATlONS 
(P. &T. &o.rd) 

Dated New Delhi-I. the 21st November, 1964. 

SUBJECT: -Public Accoun:ts Committee-Consideration of Petti 13 Of 
Audit Report (P. & T.) 19M-Delay in disposal Of 
u1/;servlceable stOres. 

The Lok Sabha Secretariat may kindly refer to their O.M. 
No. 2/'VIII/64/PAC dated 6th November, 1964 on the subject noted 
above. In item 4 of the list of points of their sitting on 23rd Octo-
ber, 1964 the Public Accounts Committee desired:-

4 (i) What is the value of scrap in the unserviceable stores 
valUed at about Rs. 29 1Akhs Which were declared sur-
plus for disposal during 1953-:54 to 1982-63? 

... 
(ii) The Committee in evidence had been infonned that one of 

the factors of delay in the expeditious disposal of 
unserviceable stores was the limitation of financial 
powers of various officers and P. & T. Board was active-
ly considex:ing the question of enhancement of financial 
powers of the officers. 

The Committee may be informed of any steps the P. & T. Board 
have taken or propose to take in this :regard. 

The position is as stated below:-

co 

General Stores 

Workshops Stores 

TOTAL 

Total Unserviceable 
Stores 

25·52 

3'26 

--_._-- ----

Vaule of scrap 

1'01 

3'39 

Regarding item (ii) it is stated that with a view to speeding up 
the work of disposal of unserviceable stores, Stares Scrapping Com-
mittees have been formed with effect from 1st November, 1962 and 
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;authority delegated to them to declare the following kinds of Stores 
as unserviceable: 

(1) Telephone instruments of all types, secraphones, PBXs, 
CB and Magneto Boards and . 

(2) Telegraph instruments of various types. 

The question of including more items of stores in the list of 
..disposal by these Scrapping Committees is under consideration. The 
questions of having repairs of serviceable stores done locally, within 
the Circles without the stores being returned to the Store Depots 
and reorganisation of Circle and Divisional Store Depots are under 
consideration. 

The comments of the Accountant-General, Posts and Telegraphs 
will be communicated in due course. 

'To 

Lok Sabha Secretariat, 

NEW DELHI-t. 

Sd.- (S. K. KANJILAL). 

Member (Telecomn. Operati(118). 
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APPENDIX XII 

(Reference Para. 27 and 28 of the Report) 

No. 15-38/63-WK 

GOVERNMENT OF INDIA. 

DEPARTMENT OF COMMUNICATIONS, 

(P. " T. Board) 
Dated New Delhi-I, the 24th November, 1964. 

MEMORANDUM 

SUBJECT: -Public Accounts Committee-Consideration of Appropria-
tion Account (P. & T.), 1962-63 and Audit Report 

(P. & T.), 1964-Para 17 General-Workshops (Item 6 of 
list of points of P.A.C. sitting dated 23rd October, 1964) 

While considering para 17 of the Audit Report (P. & T.), 1964 
regarding General-Workshops, the PA.C. wanted further informa-
tion on the following items:-

(i) A statement showing the reasons for increase in the per-
centage of direct labour and overhead in Alipore Work-
shops during 1961-62 and 1962-63 as compared with the 
previous corresponding years, in spite of increase in 
production. 

(ii) In the Alipore Workshops during last year there was an 
increase in the percentage of overheads to production 
while in the case of other workshops there was decrease 
in the percentage of overheads to production. What 
was the position in 1963-64 in the case of Alipore Work-
shops. I 

(iii) Has P. & T. Board considered the desirability of running 
the workshops in two or three shifts in ordre to reduce 
the overheads as compared to the cost of lay-out etc. in 
order to increase the economic efficiency of the work-
shops? If so, what are the difficulties that stand in the 
way? In case the difficulty is about raw materials. it 
may be indicated whether the items of raw materials 
are imported ones or are indigenous. 
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11. 
2. A note explaining the reasons fQl' the increase in percentage 

of direct labour and overhead during 1962-63 in the AUpore Work-
shops is enclosed-Annexure 'A'. The reasons for increase in percen-
tage of direct labour aDd overhead during 1961-62 in the Alipore 
Workshops have been explained in this Board's Memo No. 15-19/62-
WK, dated the 24th November, 1964. 

3. The percentage of overhead to production in 1963-64 in the 
case of Alipore Workshops is 37. Introduction of additional shifts 
is primarily to ,be determined on the amount of work load placed 
on the Workshops and other considerations such as whether the job 
is machine intensive or labour intensive. Additional shifts are being 
run in certain shops in the Workshops vide statement attached 
(Annexure B). 

Apart from the consideration stated above, raw material difficul-
ties also exist. The following raw materials are in short supply:-

(i) M. S. Sheets. I 

(ii) Brass rods and sheets. 

The supply position of M. ·S. sheets from indigenous sources 
continues to be difficult. The position in this :regard has been ex-
plained in detail in our reply on points arising out of para 18 of Audit 
Report (p. & T.), 1964, As regards, Brass Rods and Sheets, they 
are made from Copper which is imported. 

4. Comments of Accountant-General, Posts and Telegraphs, will 
be forwarded in due course. 

To 

Sdl- s. K. KANJlLAL, 
Member (Telecomn. Operations) 

The Lok Sabha Secretariat. 

NEW DELHI-I. 

1 



ANNEXURE 'A' 

The outlay of Workshops represents direct labour, dilreet material 
and overheads and yield against this outlay is the total return which 
represents total production, increase or decrease in balance of work-
in-progress and net loss or gain on estimates (difference between 
actual and estimated cost), Since the Workshops work on no-profit 
no-loss basis. the total outlay will always be equal to total outtum 
as may be seen from the comparative figures furnished below, The 
figures in respect of 1962-63 have since undergone some revision as 
shown in column 4 below due to incorporation of final figures which 
were not available at the time of compilation of Audit Para, . 

Statement of outlay and outturn for Alipore Workshops 
(Figures in lakhs of rupees) 

1961-62 1962-63 1962-63 
(as per (Revised) 
Audit 

Report) 

(I) (2) (3) (4) 

Outlay: 
Direct Material ' 60·63 69'66 69'39 

Direct Labour 24'34 25'59 25'75 

Overheads 50 '50 56'38 56 '39 

TOTAL 135'47 151 '63 151'53 

Ofttturn, 
Total production 131'77 155'63 155'22 

Increase ( ) 
Decrease (-) in value of works-in-pro-

9'00(-) 8'69(-) gress '20 

Net loss or gain on Estimates and loss 
in the process of manufacture, 3'50 5'00 5'00 

TOTAL 135'47 151 '63 151'53 
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N orE I-The figures under' Direct Material' have been arrived at by deducting the 'value 

of components manufactured and redrawn for use in manufacture' from the 
'value of raw materials and components drawn for manufacture'. The value 
of components manufactured and re-drawn for use in manufacture is also 
deducted from the figure of components manufactured and taken to "Work-
shops Stores Manufactured" in order to arrive at the "total production" 
figure. This is necessary because the components which are manufactured 
and drawn for further processing or assembly do not form part of raw ma-
terial except at theinitialstage or of production at the final stage of assembly. 

N orB z-The storesare challaned at estimated rates and the difference between estimated 
rates and actuals is booked under "Net 1088 or gain on es·.ima(es". The 
figures booked underthishead is therefore to be added to the total productiOn 
in order to arri ve at the figure of total production at actual rate. 

NOTE 3-0verhead is charged at a percentage on direct labour. However, the figures for 
overheads are not actual overheads for the year under reference but figures 
calculated on the basis of percentages which were prescribed for those years 
taking into c()nsideration the actuals ofthe year before the preceding one in 
each case, as the account data arc n;)t available at the time of preparatiOn of 
proforma for prescribing the overhead percentage. The ratio of Direct 
Material, Direct Labour and Overhead to Total Production on total outlay 
will vary from year to year depending on the nature of products and quantity 
produced each year. Thusthe ratio of Direct Labour and overheads to total 
production cannot be e ffecti vel y compared from year to year. 



ANN EX U R E 'B' 

Statement showing shops where more than one shift is running 

N arne of Workshops 2 shifts shops 

Calcutta . Ferrous Foundry 

Jabalpur Light Machine 

Tube making 

Bombay • Light Machine 
Cordage 

ll9 

3 shifts shops 

Forging 
Galvanising Heavy Machine 
Light Machine. 

Forging 

Heavy Machine 
Galvanising. 



APPENDIX XIII 

(See para 29 of Report) 

Eztract from the letter written by Secy. P. & T. Department to ~ 

Secy. Ministry of Steel and Mines on 31st December, 1962, (A. 
read out at the Bitting of P.A.C. held on 26th October, 1964). 

"In this Board's U.O. No. 14-20/62-WK dated 5th June, 1962 the 
Ministry of Steel and Heavy Industries were requested that the 
schemes regarding tele-communication projects including require-
ment of P. & T. workshops and tele-communication buildings may be 
classified under the first priority and other P. '& T. buildings under 
the second priority. It appears that the matter is still under the 
consideration of your Ministry. The present emergency has imposed 
additional responsibilities on the P. & T. workshops for the manufac-
ture and supply of tele-communication stores which are required to-
meet immediate as well as long-term defence requirements. The 
department has decided to work additional shifts in the workshops 
to meet the increased demand. This can be done only if the supply 
of essential raw materials, particularly, steel, is ensured on a top' 
priority basis. I shall, therefore, be grateful if you would kindly 
issue early orders according first priority for the supply of steel f01"" 
tele-communication projects including reqUirements of P. & T. work-
shops as already requested by this Department." 
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APPENDIX XIV 
(Reference paras 29, 30, 32, 33, 35, 37, 38, 39 of the Report) 

No. 27-11 j64-B 
GOVERNMENT OF INDIA 

DEPARTMENT OF COMMUNICATIONS 
(P. & T. Board) 

Dated New Delhi 16th November, 1964. 

OFFICE MEMORANDUM 

SUBJECT: -Pu.blic Accounts Committee-Consideration of Appropria-
tion Accounts (P. & T.), 1962-63 and Au.dit RepOrt 
(P. & T.), 1964. 

Lok Sabha Secretariat may kindly refer to their Office Memo-
randum No. 2jVIII/64/PAC dated 5-11-1964 in which a note on the 
:?Dints arising out of para 18 of Audit Report (P.& T.), 1964 was 
desired· to be furnished. 

An advance copy of the note not vetted by Audit is enclosed. 
The comments of the Audit will be furnished in due course. 

To 

Lok Sabha Secretariat, 
New Dethi. 

S. K. KANJILAL 

Member (Telecom. Operation.'!) 
P & T. Board. 
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_POINTS ON WHICH FURTHER INFORMATION WAS CALLED 
BY THE PUBLIC ACCOUNTS COMMITTEE AT THE MEET-
INGS HELD ON THE 22ND AND 26TH October, 1964. 

~  18 of Audit Report, (P. & T.), 1964: 

(i) Whether the P. & T. Board had at any time pointed out 
to any authority (Department of Iron & Steel or Iron 
and Steel Controller) that by not giving the supply of 
steel to Jabalpur Workshop and by giving it to a private 
, party, Government was losing large sums of money on 
purchase orders placed during 1961-62 and 1963 (Rs. 118 
lakhs). If so, particulars thereof may be furnished. 

It was not pointed out to any authority connected with Ministry 
-of Iron and Steel in specific terms that by not giving supplies to 
Jabalpur Workshops and by giving it to private parties, Govern-
ment was losing large sums of money. As, however, explained in 
answer to point (iii) below, continuous efforts were being made 
to get extra supplies of steel. 

(ii) When did P. & T. Board make its first request to the Iron 
and Steel Cbntroller for release of Steel for production 
of Galvanised tubes at Jabalpux Workshops? 

Jabalpur Workshops had been set up in 1942 and since then it 
has been producing galvanised tubes. Ever since, the Iron and Steel 
Controller has been approached periodically for  release of steel, not 
only for the productic;m of tubes but also for all other requirements 
.of Workshops. 

(iii) The Estimates Committee (196(}"61) had suggested in 
para 28 of their 113th Report in March, 1961 that in 
order to increase the prodUction of Tubes, P. '& T. Board 
should take up the question of adequate supply of steel 
with the Iron and Steel Controller and if necessary with 
the Planning Commission. 

What steps the P. & T. Board took to implement this recom-
mendation of the Estimates Committee? 

The Estimates Committee in para 28 of its 113th Report had 
made the following recommendations:-

"The Committee suggests that the P. & T. Deptt. may take 
up the question of supply of Iron and s..teel with the 
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Iron and Steel Controller, and if necessary, with the 
Planning Commission. They hope, that a satisfactory 
solution for assuring regular supply of iron and steel 
to the Workshops will be reached soon. This should 
not be much of a problem with the increase in the 
output of iron and Steel in India". 

The major difficulty in the P. & T. Department receiving adequate 
,quantity of steel was the low priority allotted to its requirements 
as the Producers would execute orders planned by the Iron and 
Steel Controller only in accordance with the priorities given to such 
planned orders. The highest priority had been accorded to what 
were popularly known as "Core Projects" which included schemes 
pertaining to expansion in production of steel, coal, power and 
development o! irrigation and transport, numbering about 48. The 
second priority was allotted to Steel processing Industries and Irri-
gation and Power Project not included in the "Core"., The P. & T. 
Department was not included in the "Core" and the question of 
giving a higher priority to the P. & T. Department had been taken 
up, even before the recommendations of the Estimates Committee, 
with the concerned authorities including the Planning Commission, 
the Ministry of Industry and Supply and Ministry of Steel, Mines 
and Fuels. Indeed, in the year 1959, the Planning Commission had 
given the impression that they would be able to obtain the necessary 
priority for maintenance of our production at the normal level as 
Core Projects. Subsequently, however, it was found that we had 
failed to get the required priority. Efforts were, therefore, continu-
ed, both formally and informally, to give us the necessary priority. 

With the Rourkela Plant going into production, as hoped by the 
Estimates Committee, the position was expected to ease. The Iron 
and Steel Controller for the first time in 1961 planned our indents for 
supply from Rourkela. This was from August, 1961 to December, 
1961. Vigorous efforts were made with the Iron and Steel Controller 
and Hindustan Steel, Rourkela, to get supplies. When these efforts 
did not produce results. Member (Development), P. & T. Board, 
himself visited Rourkela in May, 1962 and followed it up by a per-
sonal letter to G.M. Hindustan Steel. It, however, so happened that 
at about the same time, Rourkela's shearing unit No.4 started giving 
trouble and they were not in a position to supply sheets according 
to the sizes required by us. This was brought to the notice of the 
lron and Steel Controller on 1st August, 1962 and the Iron and Steel 
Controller agreed to re-plan the order for certain gauges on Tatas 
amounting to 1,771 tons as against 5,916 tons originally planned on 
Rourkela. Supplies against this started coming in from December, 
1962. In December, 1962, the matter was taken up by D. G. P. & T. 
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with the Secretary, Ministry of Steel and Heavy Industries referring 
to our request for giving first priority to the requirements of P. & T. 
Workshops . and Tele-communication bulidings, wherein he also in-
formed Secretary, Ministry of Steel and Heavy Industries about the 
decisions of the Department to work additional shifts in the W ork-
shops to meet the increasing demand, which could be done only after 
the supply of essential raw materials, particularly steel, was ensured 
on a top priority basis. On the 10th January, 1963, the Secretary, 
Ministry of Steel and Heavy Industries informed the D. G. p. & T. 
that the question of allotment of priority had been considered by 
them and it had been felt that mere fixation of priority would not 
serve the purpose. What was required was break-up of the require-
ments. He,' therefore, wanted a break-up of require-
ments of various types indicating the required date of delivery and 
the purpose, after which instructions would be issued to the Iron 
and Steel Controller: This break-up was given to the Secretary, 
Ministry of Iron and Steel wherein it was mentioned that most of our 
requirements were for steel sheets, channels etc., which were requir-
ed for making poles etc. fabricated in the Calcutta and Jabalpur 
Workshops. To this, a reply was received in August, 1963 from the 
Ministry of Steel and Heavy Industries saying that the only difficult 
item was sheets. Our total requirements during 1963-64 indicated 
by us were 26,000 tons, including 8,000 tons for the private fabrica-
tors, but the Steel Controller expected to supply from indigenous 
sources (TISCO and IISCO) about 6,000 tons only, as Rourkela at the 
time was unable to cut hot rolled sheets to the specific sizes required 
by our Department, due to a break-down in their Shearing machine. 
The Department was, however, prepared to supply us sheets in coils 
which was not acceptable to us as our existing machinery installed 
in the Jabalpur Workshops is not in a position to handle the coils in 
the sizes in which Rourkela was in a position to supply. In the 
meantime, some imported sheets were also arranged by the Iron and' 
Steel Controller from Russia. 

Consequent on the recommendations of the Raj Committee, the' 
procedure of allotment of sheets has undergone a change and the 
Workshops have now to obtain the quota certificate from the Deve-
lopment Wing of the Ministry of Industry and Supply before indents . 
can be placed on the Iron and Steel Controller. The Development 
Wing has allotted to us only 1,310 tons sheets for the whole of the 
year 1964-65 against our requirements of about 12,000 tons. This. 
matter is now being pursued with the Iron and Steel Authorities to 
give us a direct quota and in adequate quantities. 

(iv) A not stating what other reasons, apart from the non-
availability of steel, were responsible for the delay in 
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starting the second shift for manufacture of Tubes at 
Jabalpur Workshops, may be furnished. 

No indent on the D. G. S. & D. for purchase of tubes from outside 
the market had been placed since 1955 and it was only in 1960 that we 
placed indents for tubes on D. G. S. & D. ior purchase of tubes from 
outside market. The manufacture of these tubes requires not only 
the use of steel but also of zinc which is an imported item. Owing 
to the chronic shortage of foreign exchange, more money could not be 
spared for the import of zinc than was being allowed till then and 
this was, therefore, another difficulty in the way of starting the 
second shift. The second difficulty was that it takes at least 6 months 
to train labour and we would have been left with over 200 idle labour 
on our hands unless we were able to see far ahead and ensure that 
steel and zinc were available in adequate quantities not only at a 
given point of time but continuously thereafter in order to enable us 
to keep both the shifts running economically. 

In this connection, it may be mentioned that the question of re-
qui.rements of the stores by the Department vis-a-vis the production 
in the Workshops had been reviewed by the Department in 1961 and 
it was found that in order to meet the expansion programme of the 
Department, the production in the Workshops will have to be stepped 
up. It was accordingly decided in October, 1961 to appoint a Com-
mittee to ascertain the total requirements of tele-communication 
stores of the P. & T. Department during the Third Fiv.e Year Plan 
and amongst other things to suggest ways and means of increasing 
the production in the P. & T. Workshops. In the meantime, it was 
estimated, that to meet the full requirements of tubes during the 
Third Five Year Plan, it would be necessary to increase the produc-
tion in the Jabalpur Workshops to the extent of 5 lakhs per annum· 
A Project report, was, therefore, prepared to set up a new unit for 
the manufacture of these tubes. This was in November, 1961. Gov-
ernment, however, felt that the possibility of buying our require-
ments from outside sources had not been fully explored. Several 
tube factories were understood to have been licenced and some of 
them had gone into production. With greater comptition among 
themselves, prices ought to come down. If there was any resistances, 
negotiation could be tried. It was therefore at that time decided to 
consider this question further in the light of the report of the Tele-
communications Stores Committee. This Report was received in 
November, 1962. The Committ.ee also recommended setting up of a 
plant for the manufacture of tubes in Jabalpur Workshops but an 
automatic one. A revised project report has since been prepared 
and is being finalised in consultation with concerned Mini$tries. 
It will be appreciated that introduction of a second shift under these 
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conditions may not have been in the interest of the Department as 
there is a likelihood of labour becoming surplus. This is also one 
of the important difficulties in the way of recruiting more men' for 
having a full second shift under the present methods of manufacture. 

It may be mentioned that the P. & T. Workshops Board had 
decided, in principle, to start a second shift in June, 1962 when the 
stock position of steel sheets in the Jabalpur Workshops was fairly 
satisfactory. The stock position, however, continued to deteriorate 
and in November, 1962, when the Board reviewed the progress made 
in regard to its decision of June, 1962, the stock had gone down to-
2,619 tons of steel as against 4,256 tons in June, 1962. A statfl.lIlent 
(Annexure I) showing the stock sheets in Jabalpur Workshops as· 
on the 1st of each month applies received,. issues made, indents 
placed during the month as well as outstanding at the end of each 
month for the period 1st April 1959 to 30th September, 1964 is 
attached. The position was further reviewed in January, 1963 when 
the Board decided, taking into consideration the stock position of 
sheets which was only 1,815 tons, not to allow recruitment of addi-
tional labour unless an adequate supply of steel was assured. The 
stock position continued to be at an unsatisfactory level practically 
throughout the year 1963 and the highest stock held by Workshops 
during this year was 2,245 tons in March, 1963 which had come down 
at one time in August, 1963 to 805 tons. The stock position showed 
improvement in March, 1964, when the stocks stood at 4,242 tons 
which was considered adequate to start a second shift on a partial 
basis, keeping always in view that the additional staff to be recruit-
ed should be so much as could be absorbed in the other shops of 
the Workshops one a decision became availa:ble about setting up 
of an automatic plant. The second shift was started partially in 
August, 1964 after due training for staff. 

A statement (Annexure II) showing the production of tubes of 
all sorts in the Jabalpur Workshop during the period 1st April, 1959 
to 30th September, 1964 is attached. 

(v) A statement showing the present strength of labour' 
employed and the strength of labour that would be 
employed after. the modernisation of the Jabalpur 
Workshops may be furnished. 

The present strength of workers in the tube making shop at 
Jabalpur in the two shifts (second shift is partial. ~  is 391 and 
according to the present estimates the labour requirement to run 
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the new automatic tube-making plant will be approximately 198.-
The figure of full second shift, if introduced, is estimated to be 544. 

(vi) Did the P&T Board purchase the tubes from the market 
before 1961? Were the P&T Board aware at that time 
or later that there was difference between the price at 
which these could be produced in the P&T Workshops. 
and the price at which they had to purchase them? 

The last indents placed on the DGS&D for purchase from out-
side market were in 1955 and the next indents in 1960. There were 
no indents between 1955 and 1960. The first AfT in respect of the 
indents placed in 1955 was issued by DGS&D in 1956 and in respect 
of indents placed in 1960, in September, 1961. 

A statement (Annexure III) showing the orders placed for tubes· 
of all sorts on the Jabalpur Workshop, indents placed on DGS&D 
and supplies received during the period 1960-61 to 1963-64 is 
attached. 

We were aware of the difference between the price at which 
tubes could be produced in the P&T Workshops and the price at 
which they were purchased by the DGS&D. It maY,1 however, be 
mentioned that in comparing the two prices. we had to take into 
account the fact that, while the P&T Workshops were using im-
ported zinc the private manufacturers had to obtain zinc from the· 
open market at a much higher price. In fact, certain enquiries made 
in the market indicate that today the difference between the im-
ported price and the open market price is as much as Rs. 3,000 per' 
ton. Even in 1961, the difference between the price of imported 
zinc and the price at which it was available in the open market was 
about Rs. 1,650 per ton or about Rs_ 1.65 per Kg. ConSidering that 
the most common type of tube viz., B-8 requires about 21 Kilos of 
zinc, this alone will account for a difference of about Rs. 4.25 per 
tube in 1961 and for a much higher figure if the present imported 
price of zinc and the price in the open market is taken into consi-
deration. It may also be mentioned that the question of private 
suppliers' charging a higher price had been gone into in great detail 
in 1961 when the first AfT was issued by the DGS&D in respect of 
indents placed in 1961 when the private manufacturers had quoted 
two rates one on the basis of zinc made available at imported. price 
by release of foreign exchange and the other if they were to use 
their own zinc. It had been calculated at that time that the quota-
tion without foreign exchange was 11 per cent higher than the 
quotation with foreign ~ assistance for im.port of zinc. 
Added to this is the reason that while in the P&T Workshops, we 
have been insisting for the supply of particular sizes of sheets, we 
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.could not ignore the fact that private manufacturers had quite often 
to use other sizes leading to greater wastage and, therefore, higher 
cost. Another factor to be borne in mind in this connection is that 
while the cost of production in the workshops ~  not include any 
element of profit, the. Workshops working on a no-profit no-loss basis, 
a private supplier must necessarily include some margin of profit 
in his  quotations. 

(vii) A statement showing the break-up of the estimates of 
the rates of manufacture at the Workshop of various 
items of tubes, indicating the other charges like over-
heads etc., may be furnished. 

A statement (Annexure IV), shOWing the break-up of the esti-
mates of the rates of manufacture as well as the actuals (Annexure 
V) at the Workshops of various items of tubes, indicating the 
charges under labour, material and overheads, is enclosed. 

(viii) Was the attention of Iron and Steel Controller drawn 
to the fact that there was necessity of increased pro-
duction by introduction of a second shift which would 
result in a saving to the Exchequer. 

The attention of the Iron and Steel Controller was not speCifically 
drawn to the fact that there was necessity of increased production 
by introduction of a second shift which would result in a savting to 
the Exchequer. However, as mentioned earlier, constant efforts 
have been made and it has been repeatedly urged not only on the 
Iron and Steel Controller but also on the Deptt. of Iron & Steel 
that most of our requirements were for steel sheets, iron channels, 
etc., which were required for making poles etc., fabricated in the 
Departmental Workshops at Calcutta and Jabalpur. It was also 
mentioned that it had been decided to work additional shifts in the 
Workshops to meet the increased demand of line stores which could 
be done only if the supply of essential raw materials particularly 
steel was ensured on a top-priority basis. 

(ix) A statement showing the details of indents for supply of 
steel made by the P&T Department on the Iron and 
Steel Controller from July, 1961 (item-wise dates) indi-
cating the quantities indented for, tbe dates on which 
they were actually supplied and the quantities actually 
supplied may be furnished by the P&T Board. 

A statement (Annexure VI) showing the details of indents for 
'Supply of steel made by the P&T Department on tke Iron and 
Steel Controller from July, 1961, indicating the quantities indented 
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for, the dates on which they were actually supplied and the quanti-
ties actually supplied, is attached. 

(x) A note indicating the exact amount of demurra·ge the 
P&T Board had to pay for the steel sheets imported 
from Russia for their requirements, and other rele-
vant details, may be furnished. 

It was on 13th December, 1962, that the Assistant Iron and 
Steel Controller, Bombay, informed the Manager, Jabalpur Work-
shops, about the allotment of 2,490 M.T. of steel sheets from incom-
ing Russian imports which were expected to arrive at Bombay 
between December, 1962 and January, 1963. This as the first infor-
mation received by one in the Workshops Organisation about the 
import of Russian sheets and even this information did not indicate 
the full specifications. The fact that these sheets were of rimmed 
quality (ST-3) became lmown to the Manager, Jabalpur Work-
shops, only on 19th December, 1962. As the sheets did not con-
form to the specifications. the Manager Workshops had to seek 
specific orders of the competent authority to acce.pt these sheets. \ 
This consultation between the Manager, General Manager (Work-
shops) and the P&T Board did take some time and the final despatch 
instructions were issued on 10-1-63. It may be mentioned that it 
was only because of the urgent need of the Workshops for steel 
heets that it 'Was agreed to accept these sheets despite the additional 
financial cost involved due to thickness and di1ference in sizes. 
The free limit, however, upto which the imported sheets could 
be kept at the jetty was 5-1-63 which expired before the despatch 
instructions were received by the Dy. Iron and Steel Controller in 
Bombay and the Handling Agents. This necessitated removal of 
the sheets from the jetty to the importer's godown and the removal 
charges, 2 per cent remuneration on the C.I.F. price and forward-
ing charges from the Handling Agent's godown to the railway book-
ing station amounting to Rs. 20,627.77 became payable to the Hand-
ling Agents. 

-

1854 (aii) LS-9. 
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ANNEXURE IV 

Statement shOWJ'ng the estimated cOSt of manufacture of different t)'pes of 
tubes in the Telegraph Workshops, Jabalpur, 

. -. -------. ~ . . . -.--"---- - -... _ ........ --._-_ . --. " ~  ----

Type of Constituents of the Estimated cost of manufacture 
Tubes cost of manufacture 
manufac- 1955-56 1961-62 1962-63 1963-64. 
tured 
J 2 3  4 5 6 

A4' Labour 1 '41 1'64 1 '64 1'43 
Material 8'30 8'86 8'55 8'89 
On Cost 2'60 3'44 3'40 3'08 

TOTAL 12 '31 13'94 13'59 13'40 

A 8' Labour 1'70 1'96 1'84 1'95 
Material 12'29 12 '48 12'94 II '55 
On Cost 3' 15 4'II 3'85 3'98 

TOTAL 17'14 18'55 18-'63 17'48 

B 4' Labour 1'78 1'43 1 '69 
Material 12-5' II.' II 10,67 
On Cost 3'80 2'93 3'56 

TOTAL 18'09 15'47 15'92 

B 8' Labour 2'10 2'57 2'37 2'30 
Material 17'25 19'14 18'92 18'36 
On Cost 3'89 5'23 4'82 4'70 

TOTAL 23'24 26'94 26'11 25'36 

C4' Labour 2' 19 
Material 15,06 
On Cost 4'50 

TOTAL 21 '75 

C 8' Labour 2'51 3 '17 3'03 2'91 
Material 25'27 25'72 26'14  23'12 
On Cost 4'63 6'63 6'18 5'93 

TOTAL 32'41 35':;2 35'35 31 '96 

138 
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2 3 4 5 6 

--------------------------------------------------------.-------_ .. _------
D S' Labour 4'70 4'08 4'53 

Material 37'74 37'98 37'90 
On Cost 9'94 8'38 9'83 

TOTAL 52'38 50'44 52'26 

ES' Labour 7'23 
Material 58'51 
On Cost ... 

15'50 

TOTAL 81 '24 

F 8' Labour 7'74 
Material 84'11 
On Cost 16'56 

TqTAL 108'41u 

T 8' Labour 2'45 2'85  2'23 2'39 
Material 9'03 9'60 9'63 S'59 
On Cost 4'54 7'34 4'74 4'97 

TOTAL 16'02 19'79 16·60 15'95 
----~. "

*The estimated cost is without upper band, 

.... Including cut pieces, 



ANNEXURE V 

Statement showing the actual cost of manufacture of d(''Jerent types of tubes 
in the Telegraphs Workshops, Jabalpur, 
---_ ..... _--_._.-- -_._----_._--._--. '--'---' ,.-. 

Types of Constituents of the Actual average COst of manufacture 
Tubes Cost of manufacture 

manufac- 1955-56 1961-62 1962-63 1963-64 
tured 

A 4" Labour 1 '24 1 '61 1'58 .1'50 
Material 7'17 8'54 9'13 8'92 
On Cost 2'29 3'77 3'25 3 '1O 

TOTAL 10'70 13'92 13'96 13'52 

A8' Labour 1,61 1 '97 1 '96 1 '84 
Material II '45 12'78 13'63 13'20 
On Cost 2'98 4' 13 4'01 3'75 

TOTAl. 16'04 18·88 19'60 18'79 

B 4' Labour 1 ,8o 1 '71 1 '64 
Material 10'37 13'38 13'69 
On Cost 3'78 3'50 3'34 

TOTAL 15'95 18'59 18'67 

B 8' Labour 1'96 2'53 2'51 2'30 
Material 15'7° 18'84 18'22 19'99 
On Cost 3'63 5'31 5' 14 4'34 

TOTAL 21 '29 26,68 25'87 26,63 ---
C 8' Labour 2'41 3 'II 3'08. 2'7° 

Material 17' II 26'36 26,89 26'84 
On Cost 4'46 6'62 6'35 6'09 ------

TOTAL 23'98 36'09 36 '32 35 ,63· 

D8' Labour 4,80 4'7° 4'41 
Material 36'64 ,39'08 40' 17 
On Cost 10'56 9'65 9'04 ---

TOTAL 52'00 53'43 53'62 

TS' Labour 2'17 2-81 2'73 2'26 
Material 8'54 9'84 10'03 9'01 
all Cost 4'01 5'87 5'66 4'67 

TOTAL 14'72 18'52 18'42 15'94 
--.--.. -"-_ ......... .-.--- .... '-----. --._-._.-_.- .. _. "- .. _._ .. .,.....--- --,- --........ -. 
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APPENDIX XV 

Reference Paras 29, 33, 34 of the Report 

MINISTRY OF STEEL AND MINES (DEPARTMENT OF IRON AND STEEL) a.M. 
No. Sc. (I) 24 (26) /64 DT. 17-11-64 REFERS. 

Note on the points on which further information was caned for by 
the P.A.C. at their sitting held on 26th October, 1964-Para 1'8 01 

Audit Report (P. and T.) 1964 

(i) Materials collected and information is given in Annexure. 

(ii) Rourkela Steel Plant supplied Sheets in 1961-62 as under:-

1961 

1962 

4,353 tons 

21,197 tons 

(iii) It is understood from Rourkela works that the Shearing 
Plant of their Hot Strip Mill (which cuts 5 and 6 Plates and 10-14 
G Hot Rolled Sheets) was never completely broken down. This 
Plant has two units. One of the units did not give satisfactory ser-
vice from the ~  beginning. Upto February, 1962, this unit was 
utilised mostly for slitting coils and so only small quantities of sheets 
cut to size was produced. The other unit also could give only very 
small supply of Sheets against high priority orders as it mostly 
cut the Plates. After February, 1962 there was a fall in demand for 
slit coils and the second unit was engaged in cutting "untrimmed" 
sheets. Due to defects in the Plant it could not produce trimmed 
sheets cut to size. Until March, 1964, P. & T. Workshop did not 
accept untrimmed sheets and so no supply could be made to them 
by Rourkela against the outstanding Orders. The second unit has 
been repaired and from July, 1964 onwards it is making trimmed 
sheets. 

(iv) No written clearance of the P. & T. was obtained before 
arranging import, but the circumstances in which the import was 
made may be discussed as under. The fact that substantial quanti-
ties of M. S. Sheets were outstanding against the indents made by 
the P. & T. Department and also that prospects of supply from indi-
genous sources (Rourkela) were not satisfactory were known to 
this organisation. In August, 1962 an offer of 5,024 tons of M. S. 
Sheets were received from U.S.S.H. Trade Organisation at Calcutta 
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144 
against Rupee Payment Agreement. The offer was valid for only 
15 days. On scrutiny of the U.S.S.R. specification it was found that 
those were almost similar to those required by the P. & T. Dept. as 
obtained from their pending indents. The matter was also informally 
discussed with one of the omeers of the P. & T. Department (Shri 
Sastri of Chief Controller of Stores, Office at Calcutta), who thought 
that the materials should be suitable. There was no time for prior 
consultation with the P. & T. Workshop, Jabal·pur. The Russian 
Suppliers, however, offered materials of different sizes. The sizes of 
2490 tons was found to be very near to those indented for by P. & T. 
Department. These were accepted in anticipation of acceptance by the 
P. & T. Department as alternative sources of supply was not readily 
available. Thus after considering all the aspects of the case parti-
cularly the urgency of the demand the nearest sizes and specifications 
had been purchased and those were allotted to P. & T .. Department 
and also finally accepted by them. If the P. & T. Department had not 
found the material suitable to their requirements, in that case the 
materials would have been utilised to meet the requirements of 
others. But we gave preference to the P. & T. needs. 

(v) Imports are dependent on availability of foreign exchange 
and also materials of correct specification. Bulk of Iron and Steel 
Controller's direct imports are from East European Countries and 
U.S.S.R. on Rupee Payment. These purchases are made by negotia-
tion. It is not always possible to get materials to exact specifica-
tion required by us. The total quantity of sheets supplied from im-
ports to the P. & T. Department is 8,500 M. Tons (appx.) and well 
over 3,000 tons have been supplied from indigenous sources. The 
orders at present outstanding with the Producers are likely to be 
executed by December, 1964. Considering the overall shortage of 
steel sheets and the usual time lag between date of booking of order 
and date of supply, the supplies to P. & T. Workshops, Jabalpur, 
have no doubt been quite satisfactory. 
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APPENDIX XVII 

Reference Para 44 of the Report 

No. 15-42/63-WK 

GoVERNMENT OF INDIA 

DEPARTMENT OF COMMUNICATIONS 

(P. & T. Board) 

Dated New Delhi, the 5th December, 1964 

SUBJECT:-PubLic Accounts Committee-Consideration of Audit 
Report (P. & T.), ~ ~  20-Variation in the costs 
of production. 

Lok Sabha Secretariat may kindly refer to their O.M. No. 2/ 
VIII/64/PAC dated 6th November, 1964 (Item 7 of the list of points 
of PAC sitting dated 23rd October, 1964) the Public Accounts Com-
mittee desired information to be furnished on the following points:-

(i) The Committee, during evidence, were informed that 
P. & T. Board did conduct some review pf the items 
which were readily available from the market and as 
a result of that review they have given up production 
of quite a few items. 

(ii) A complete statement of those items whose cost of pro-
duction in the P. & T. Workshops was higher than their 
market price and whose production was given up after 
the review may be furnished. 

(iii) A note showing the method of calculating the cost of 
production of various items and the different elements 
which are taken into consideration (overheads) may 
be furnished. 

(iv) What was the number of work orders in 1962-63 in the 
P. & T. Workshops (Workshops-wise)? The percent-
age of the work-orders already completed may also be 
indicated in each case. 

Item (i) .-A list containing 97 items is appended at Annexure 
"A'. In respect of these items a decilion was taken in principle to 
give up manufacture in the P. " T. Workshops gradually as they . 
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are of such a nature that can be readily procured from the market. 
The demands for many of these are sporadic and sufficient competi-
tive tenders can be expected. 

Item (ii) .-A statement with explanatory note is appended at 
Annexure 'B' in respect of items where comparative price of produc-
tion in the Workshops and outside procurement are available. The 
remarks therein indicate whether the items are to be given up or to 
be continued in production. 

Item (iii) .-A note showing the method of cal'culating the cost 
of production of various items and the different elements which are 
taken into consideration (over-heads) is appended at Annexure 'C', 

Item (iv) .-A. statement showing the number of work orders in 
1962-63 as also the percentage of the work orders already completed 
is enclosed at Annexure 'D'. 

Comments of the Accountant General, Posts & Telegraphs, Simla, 
will be communicated in due course. 

To 
The Lok Babha Secretariat, 
New Delhi. 

(S. K. KANJILAL) , 
Member, (Telecom, Operations), 

P.& T. Boa.rd. 
~ .... ...... I 

" I. •• 



ANNEXURE A 

List oy items of Stores the manufacture of which have been orderecl 
to be stopped in P. & T. Workshops 

1. Ant:hor Large. I 
2. Lewis Bolts 12" x I". 
3. Soldering Bolt Cu Medium. 
4. Bkt. Joist H. Iron Tml. 8 Wire complete with flat. 
5. Bkt. Joist C-8 Heavy Compo 
6. Caps for B.G.D.H. Rail. 
7. Flat Pes. for B.G.D.H. Rail for Struta. 
8. Flat Pes. for M.G.S.H. Rail. 

9. Hook Iron for Marline Suspender. 
10. Nail 3". , I 

I 

11. Nail 6". I ~ 

12. Saddle Struts Large for A.I. Bkt. 
13. Saddle Struts Small for A.I. Bkt. 
14. Saddle Spl. for thornilly Bkt. 
15. Cover for fuse mounting strips. 
16. Contact burnisher. 
17. Docket Boxes. I 
IS. Clock Electric 12" dial. 
19. Tin Container of sorts. I 
20. Binding Tools for 100 Ibs. 
21. Binding Tools for 150 Ibs. 
22. Binder Cu SWG I' 6" 150 Ibs. 
23. Binder Cu 3 ft. long. 
24. Binder Iron 50 Ibs. l' 6". I 
25. Binder Iron 75 Ibs. 2' 6". 
26. Binder Perrin Wire 2' 6". I 
27. Binder Iron 75 Ibs. l' 6". I • 

2S .. B.J. Coil Cu 22 SWG 2S" for Broru;e Wire. 
29. B.J. Coil 22 SWG 48". 
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'30. B.J. Coil Iron 36" long. I 
31. B.J. Coil Iron 75 Ibs. I 

.32. B.J. Coil for Perrins Wires 12 SWG. 
'33. B.J. Coil for Perrins Wire 22 SWG. 
'34. B.J. Coil 292 for cable joint. 
35. B. & N. for jointing table top. I 

36. B. & N. for Stay Shackle 1/2", 
37. Bolts for table top legs. i 
38. Eye Bolts for 150 lbs. Wire. 

:39. Eye Bolts for 300 lbs. & 400 lbs .. 
. 40. Eye Bolts 4" x 3/4". 
41. Lewis Bolts C.I. for Table Top .. 
42. Bkt. for Spike for Trees. : 
43. Bkt. 'r.A. 4 Wires. 
44. Bkt. Joist H. Iron Tml. 8W Heavy. 
45. Caps for B.G.S.H. Rails. 

·46. Caps for M.G.S.H. Rails. 
47. Card Holder Circuit Block Tin. 
48. Clamp for Struts for B.G.D.H. Rail. 
49. Cooking Compd. for B.I.R. Joints. 
50. Cora Beri (Cooking Pot Holder). 
51. Cross Feet for Swamp Socket .. 
52. Flat Pcs. for B.G.S.H. Rails. : 
53. Jack Dummy for Teak Wood 1". 
54. Leg C.1. for Table Top. 
'55. Marline Suspender. 
56. Nail Iron for Bkt. Houses. 
57. Plate with hold Nuts and Screws. 
58. Earth Plate Cu 1/16" x 2' x 2'. 

'59. Triangular end plated. I 
60. Lead Plug and Caps of Sorts. 
161. Cable Protection Box. 
62. Ring CI for Table Top. 
63. Saddle for C.I. Post. 
64. Saddle SpI. 
.65. Saddle SpI. to fit C.1. Bkt. on '1' Tuoe with spcg. pes. 
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66. Sleeve Twister upto 200 lbs. I 
67. Sleeve Twister upto 400 lha. 
68. Speg. Pes. for B.G.S.H. Rail. 
69. Speg. Pes. for M.G.S.H. Rail. 
70. Strips for climbing post. 
71. Washer C.I. for Table Top Std. , 
72. Eye Spike of sorts. , 
73. Fixing Plates & Flats Pes. of sorts. 
74. Bird Nest Remover. 
75. Dummy Strips of sorts. 
76. Teak Wood foot rule of sorts and associated figures. 
77. Jumpers ring of sorts. 
78. Bell Electric 60 Ohms. ' 
79. Clip Letter Verticals. 
80. Line Test Case with Voltmeter. 
8!. Key Leek D.P. I 

82. Key for D.P. Box. 
83. Bolts & Nuts of Sizet. 
84. Wire-fork N.P. I 

85. Bag Canvas lineman toot.. I 

86. Sleeve fibre for plugs of sorts. : 
87. Tension gauges of sorta .• 
88. Bag tool packet in leather case. 
89. Bell High resistence 220V. 
90. Decible Meter. , 
91. Detector G.P.O. 
92. Cross talk Meter. I 
93. Lamp cap extractor. I 
94. Testing lamp 40 volt.. ! 
95. Resistance adjustable 0.400 ohms. 
96. Voltmeter of aorta. ' 
97. Lamp extractor. : 



ANNEXURE B 
Items whose cost of production in worluhops are higher tharl purchase 

from outlide 

I. Socket 'A' 

2. Socket 'B' 

3. Socket 'c' 
4. Socket 'D' 

5. Saddles 'A' . 

6. Saddles 'B' 

7. Bracket AttachDIent 
- Transpn.C8 

Last Same year's 
purchueW/s rate 
rate 

II ·00 
12'30 1 and 

11·46 

13·59 19·70 r 
15.25 25.56 J 
25. 25 
26·5° 

0·34 1 0·61 
0·37 J 
0·37 0·66 

4·44 7.23 

Remarks 

The question of giving up 
production is under 
eXamination. 

Costlier in Workshop. Not 
produced for the last 
two years. 

No longer produced. 

Manufacture to be given 
up after clearing exist-
ing orders. 

No longer produced. 

8. SSNP 1/2" . 3·37 4. 12 ~ Same as in item 1-). 
4·5° 4. 13 

4.22 J 
9. Anchor Small 2·75 3·84 Do. 

2.78 

10. Sounder Dubern 89·75 139·54 Outside production not 
yet .table. 

1 I. Charging Board A 1015.00 1333.25 Do. 
115°·00 

12. Charging Board B 1°5°·00 1327.73 Do. 

13. Charging Board C 105°.00 Not lupplied recently. 
._------------
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Last Same year's Remarks 
Purchase W/s rate 
rate 

14. Caps 'A' 0'96 0'99 \. Difference small Cap 'B' 
Caps 'B' 1'55 1'39 I cheaper. Not being 

given up. 

IS. Ties 5 Bkt. 3'99 4'07 \. Outside sources not yet 
Ties 6 Bkt. 4'99 6'03 I stable. 

16. Backs UBI . 0'70 0'76 Difference small. Other 
0'78 Backs cheaper. Not 

being given up. 

17. Saddle 'C' 0'60 0'91 As in item 6. 
0'65 

18. Saddle Struts 'B' . 0·60 0·85 As in item 6. 

19. Soleplate '0' 4'35 5'82 Outside sources 
stable. 

not yet 

20. Fuse Glass Tube 
1'5 amp. 0'22 0'37 Cost since reduced to o· 19 

in Workshop. 

21. Heat Coils 4 Ohms 
Red. 0'45 1'01 Outside sources not 

stable. 

22. Heat Coils 16 ohm. 
Black. 0'45 1 '00 Do. 

. __ 4_··_' ___ . ..-_ .. .---- ---------------



ANNEXURE C 

.Note ind.icating the method of ascertaining the cost of production in 
P and T VVorkshops 

Whenever manufacturing work is undertaken in P&T Workshopi 
;a work-order No. is allotted for each job to identify it from ot};aer 
jobs. An estimate is prepared for each job, containing details of 

.direct materials and direct labour in terms of quantity and value and 
also over-head expenses, as a predetermined percentage on Direct 
Labour. 

Actual costs incurred to produce articles, under any work-order 
are collected month by month in an account card maintained for each 
work-order. On completion of the job, the total cost viz., direct 
material, direct labour and overheads, collected in the Account card 
is divided by the total quantity produced to find out the unit cost of 
production. 

The cost of production for each work-order under each element 
of cost viz. Direct material, direct labour and over-head is ascertain-

.ed as follows;-
(i) Direct Material is that which is required for the manu-

facture of the article and which can be directly identi-
fied. to a production work-order as distinct from other 
materials ,such as Lubricating oil, Cotton-waste etc., 
which are charged. against overheads. On the basis of 
the estimates of work order, manufacturing shops requi-
sition materials which are issued to jobs by Stores go-
down against "Issue Vouchers". The issue-vouchers re-
lating to a particular Work-Order are summarised and 
evaluated at rate-list rate (Standard rate) at the end of 
the month. Materials issued surplus to the requirement 
are returned back to godown against "Material credit 
notes". The total value of net issued of stores is posted 
in the Account card from month to month. 

(ii) Direct Labour is that labour which can be identified and 
booked directly to the production work-order as distinct 
from other labour such as required for handling of 
materials or supervisory labour which are charged to 
overheads. The actual labour hours spent on each job 
every day is noted by the shop-chargeman in the shop 
time book against the respective worker. The labour 
hours spent by different workers in a particular work-
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order are collected from the shop time book in a labour 
job card, one being maintained for each work-order, in 
each shop each month. Total labour hours spent in a 
particular Work-order is evaluated at shop average rate 
and the labour hours and amouat posted in the Account 
card for the relevant work-order from month to month. 

(iii) Over·heGd expenses relating to a particular Work-order is 
charged as a predetermined percentage on direct labour, 
separate percentage being applied for separate shops. If 
the direct labour for a Work-Order is Rs. 100 and the 
pre-cietermined percentage of overhead for the shop· 
concerned is 200%, the overhead charges applied to the 
Work order will be Rs. 200/-. The various elements of 
overhead expenses in P&T Workshops are shown in the 
enclosed list. 

LIST ENCLOSED TO ANNEXURE 'C' 

Statement shoWing the various components of the overhead chargeS' 
in the three Worklhops 

I 

1. Pay and allowances of administrative, supervisory, executive-
and clerical establishment. 

2. Workshop continiencies:-Indirect labour, Indirect stores, 
ias and electricity charges, ofIice contingencies etc. . 

3. Maintenance and Repair. to Workshop assets-Building Motor 
Vehicles and Plant & Machinery. 

4. Depreciation of Workshops auets-Building & Plant & 
Machinery. 

5. Stock adjustment expenses. 

8. Rent, Rates and taxes of Workshop Buildings. 

7. Stationery and Printini. 

8. Anm1,enities to stan. 
9. coat of aervjee poatage, telegram. and telepbonu. 
10· Payment under Workmen's compensation Act. 

11. Compassionate gratuity. 

12. Govt. Contribution to W.C.P.F./B.T.C.P.F. 

13. Pensionary charges. 

1" saar. of SeAior E.E.'. Qftiee for inspection of ra .. materials. 
15. Share of a.M.W.'. OfIee. 

Ie. Share of Audit Offtce. 
17. Share of ~ . 

18. Share of Chief Accounts Officer, Stores & Workshops, calcutta_ 
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APPENDIX XVIII 
(Refere!,-ce Para 45 of the Report) 

No. 15-9/63-WK. 

GOVERNMENT OF INDIA 

DEPARTMENT OF COMMUNICATIONS 

(P. & T. Board) 

Dated New Delhi-l the 20-11-64-

MEMORANDUM 

SUBJECT: Public Accounts Committee-Consideration of Audit Report 
(P&T) 1964-Sub-para (ii) of para 20--Variations in the cost 
of Production. 

Lok Sabba Secretariat may kindly refer to their O.M. No. 2/VIII/ 
64/PAC dated 6-11-1964--Item 7(IV) of the list of points of public' 
Accounts Committee sitting dated 23-10-1964. 

In the course of discussion on para 20(ii) of the Audit Report 
(P&T) 1964, the Public Accounts Committee called for the following 
further information:-

"A note giving specific reasons for variations in labour costs 
for the two work orders in 1960 viz. Rs. 116 and :as. 193: 
respectively, when the cost of raw material was stated 
to be the same viz. Rs. 895/- in both the cases, may be-
furnished." 

2. A note is appended. (Annexure) 

3. This has been seen by the Accountant-General, Posts and Tele-
graphs, Simla. 

To, 

S. K. KANJILAL, 
Member (Telecom. Operations)." 

p, & T. Board 

Lok Sabha Secretariat, 

New Delhi-l. 
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ANNEXURE 

Para 2O(ii) at page 17 of the Audit Report (P&T) 1964. 

The wooden cabinets for the C.B. Non-multiple switch boards:. 
were manufactured from C.P. teakwood. The logs of this wood were 
hard and contained knots etc. and extra labour was required to bring 
the finished articles to the required specifications. The extent of 
extra labour would depend on the quality of the individual log used, 
depending on whether it was free from dead knots etc. Sometimes 
the boards develop defects like cracks and wrapings which again 
required additional labour for rectification. 

2. Some of the panels used in these two work orders developed 
bucklings and cracks. In some cases joints also gave way. The 
panels which developed more of these defects happened to be used 
in the costlier amongst the two work orders of 1960. The rectifica-
tion of these defects required more labour and consequently the 
labour cost per Unit was higher than the cost in the case of the other 
work order of the same year. 



APPENDIX XIX 
(Reference Paras 46, -is of the Report) 

No. 15-14/63-WK. 

GovatNMENT OJ' hroIA. 

DEPARTMENT OF COMMUNICATIONS 
(P. & T. Board) 

Dated New Delhi the 25-11-64. 

SUBJECT: -Public Acc01.Lnts Committee-Consideratm of Audit Re-
port (P. & T.) 1964-Pl1'I'a 21-Utilisation of 80 Tons weigh 
Bridge in JabaZpur Workshops (Item 1 Of the list Of points 
Of PAC Bitting dated 23-10-1964). 

While considering para 21 of the Audit Report (P. &: T.) 1964 at 
their sitting held on 23rd October, 1964, the Public Accounts Com-
mittee had desired further information on the following points:-

(i) On what date was the weigh-bridge actually installed 
finally? 

(ii) What is the .total amount spent by the P. & T. Board 
on this Project? 

(iii) What is the length, breadth and depth of the pit dug for 
the installation of the Weigh Bridge? 

(iv) A join note by the P. & T. Board and the RailW6Y Board 
giving all relevant facts and dates in chronological order 
from the period 1961 onwards may be furnished. The 
note should also include information on the following 
points:-

(a) The period for which the weigh-bridge has actually 
been made use of? ._-

(b) How the requirements of weighing were met since 1949 
(when a decision to instal the bridge was taken)? 

(c) What were the reasons for deciding in 1958 to do away 
with the bridge completely? 

2. Information in respect of each point is furnished in the en-
closed statement at Annexure 'I'. A joint note giving eJJ relevant 

leo 
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facts and dates in chronological order from the period 1961 onwards 
is appended at Annexure 'II'. A summary of the events prepared 
by the P. Be T. Department is auo enclosed at Altnexure 'III'. 

3. This has been seen by the Accountant Geneml Posts and Tele-
graphs, Simla. . 

To, 

The Chairman and 

. {Sd.) S. K. KANJlLAL 

(Telecom. Operations) P. It T. Board 

Members of the PAC. 

IBM (Aii) LS-ll. 



.ftNNEXURE I 
J>Rf'P .aI ,qf ~  ~  01'1 "P&T jort964-PAC. 

,(P ~ ::r ~  

UTILISATION OF 60 TON WEIGH BRIDGE IN ~  
WORKSHOPS ' 

<i),Qn .what datew. the Weigh Installed End-December 1959. 
Br:idge actually ~ finally? Brought into use February 1960. 

(ii) What is the total amount spent by' Cost and Installation Charges ... 
the P&T Board on this project? Rs. 57,3 II '00 

(iii) What is the length, breadth and 
depth ofth pit dug for the installa,. 
tion of the weigh bridge ? 

(iv) A joint note by the P&T Board 
and the Rly, Board giving all re-
vant facts and dates in chronolo-
gical order from the period 1961 
onwards may be furnished. 

(a) Th(! period for which the weigh 
~  has actually been made 

use ufo 

(b) How the requirements of wei-
ghing were met since 1949 (when 
a dedsion to install the bridge 
was taken). 

(c) What were the reasons for de-
cidinl in I9S8 to do away with 
the b ridae cumpletely ? 

18 

26' X 8' 6" x{j' o· (inside) 

A Joint Chronological statement is 
appended at Annexure II. 

Feb. 60 to August 196I. August 63 
to 24-9-63. 9-11-63 to-date 
(2-10-64). 

Steel items consisting of rods, 
channels, angles and sheets des-
patched by the firms concerned 
were of standard size and the 
number of pieces/bundles along 
with the total weight were shown 
in the R/R previously. Standard 
weights for such items ofmanu-
facture were supplied by the 
firm and when the materials were 
received they were counted and 
multiplied by the standard weight 
to arrive at the proper weight. 
In case of Zinc Tiles number of 
pieces were always intimated 
and with the standard weight of 
each piece the total weight was 
calculated . 

There was no such decision made. 
We were only then considerinc 
the pros and cons in view of the 
abnormal delay that had occurred 
in the installation of the Weigh 
Bridae· 



ANNEXURE 'H 

(P & TBoard &'Railway Baar.d) 

;YOmt'OhrOlloiogicol ~  of 'ReletHJnt Bvents commencing from June 
I96r relrardi"g 60 Ton ~  at !fa'balpur Workshops 

26-6-1961 

Abbreviations used-

MWJB 

DCSJD 
DS]B 
GMWCA 

DSTE 
DNoE 
WMI 
Dac) 

A.E. 

~ EIiJ'r. 

AM" 

DIe>. from Shri D.C. Go'lH, Section Officer P&T bir-
ectorate to Shri 'S.1<..Cbatteriee, MW JB regarding 
use 'of Weigh Bridge from IFeb. 1960 giving specific 
instances. 

MW JB'informing Section Officer of the P&T Directorate 
specific ,instances of use of Weigh-Bridge (Rly/WB/ 
60-61/56, dated 24-6-61)-Thrice in Feb. 60 by 
W4ighing Zinc TUes· and 'five 'times for weighing Zinc 
:riles in Dec. 60 and four times for weighing M.S. 
'Sections during . ~ . 

Letter from the Asstt. Engineer W/Shops (L) of the 
P&T lDirectorate to IOy.Genl. Manager P&T Work 
shops.asking1for totltl'nuntber of wagons received dur-
ing ~ ..  and f-4}60-61 and from Feb. 60 to May 
61 and the total number actually weighed during the 
,period of-Feb. 6o·to May'6I, with ~  to MW J.B. 

L-etter from MW 1'Bto 'P&T Directorate with copy to 
GMW CA giV'ing the total No. of wagons received 

~ 1959-60 and }96o-61 and 1Feb. 60 to May -61 
and total number of wagons actually weighed-

1959-60 313 Lfwagons received 
~  :s83 

Feb. ,60 to May 6'1 640 Do. 

'Wagons actually } 
• weighed during 12 

iFeb. 60 to June • 
,51 

Manager, Tele: Workshops, jabalpur. 

Divl. Commercial Supdt. C. RIY'. Jabalpur. 
Divi6ion 'Su,eriatendent. C. Rly. Jabalpur. 
General Mana;ez, a>.Ie T W.otltshops, Calcutta. 
Di¥I. spUr Tdoc:OIIUl1unication Engineer, 
Di-Yl. MecblmicalEl1Ibleer. 

W¥itbil1l'M.cbbM: .~ . 

Di¥l. . ~  

Assn. Engineer. 
Scai« EzwiMef .(W0I!kIIa0p&} 
Assn. ~  (Werbhops') 1. 



7-8-61 

1M 

Letter from M W JB to Shri L. M. Ghosh. Divl. Com-
mercial Supdt. C. Rly. JB intimating him that DSTE 
of the Rly. had not come for inspection for main-
tenance even on that date and confirming phone 
conversation with Shri Ghosh and for utilising the 
services of the pilot for weighment. 

(I) Letter from MW JB to DS JB intimating that no 
progress has been made even though personal con-
tact was made by him with the previous DSTE and 
the DCS .. Requested to give suitable instructiona 
to the concerned sections so that maintenance of the 
weigh bridge and allowing the pilot to help in weighing 
is exepedited, with a copy to G MW A CA and DCS JB. 

(2) Copy of lette r from DS JB to MW JB No. IBPjCj 
517/610I/P-II, dated 5-9-61 intimating MW that 
they are deputing one technical officer to inspect the 
weigh bridge within a week, and the weigh bridge 
would be put into commission very early, and alIo 
intimating that the siding charges based on revised 
shunting time would be levied from the date the weigh 
bridge is brought into use. 

T Letter from MW JB to DS JB to expedite maintenance 
and instruction for pilot engine. 

Remin4er letter on the letter of 7-7-61 from MW JB to 
DS JB. 

MW IB letter to GMW CA intimating that the AMW 
had a dicussion with the DSTE IB of Railways who 
assured inspection of the bridge shortly, aftter which 
DS would finalise the maintenance agreement . .. 

MW JB letter to DS JB intimating that his AMW 
had discussion with the DSTE, who assured that the 
inspection will be done immediately after receipt of 
test wagon from Bhusaval, with a copy to GMW 
CA. . 

MW IB's D.O to Dy. Gent. Manager, P&T Workshops. 
Use of the Bridge 13 times for weighing various ferrous 
materials by hand shunting, which takes lot of time 
hence it has not been possible to weigh all the wagons 
but only a small percentage. With regard to gettin& 
help of pilot engine contacts are being made with the 
D.S. and concerned officers to get things done. 

Letter from DSTE IB of C. Rly. to AMW IB intimatilll 
that the test wagon is being called from DME .BSL 
and· on receipt it will be sent for inapection and setting 
up the weigh bridge. 



1-8-61 

18-8-61 

6-10-61 

6-10-61 

9-10-61 

,-10-61 

II-10-61 

18-10-61 

:18-10-61 

Letter (rom GMW CA to OS JB requesting him to 
finalise the arrangement with the MW JB for pilot 
engine for weighment of wagonS on the weigh-bridge 
with copy to MW JB. 

Letter from MW JB to OS JB requesting for full details 
of works in connection with maintenance, repairs 
and overhauling for which the annual charges have 
been given vide OS JB letter No. JBP/C/SI7/G/O dated 
28-11-60. 

From Asstt. Engineer (Stores) to Estate Officer, Tele: 
Workshops, Jabalpur asking for the services of Trailor 
pump, to pump out the water from the pit. 

WMI JB inspected the weigh bridge and pit. 

• Letter from OS (Mech) Branch, C. Rly. JB to the GM 
(S&T) BS reporting the need for recalibration of weigh 
bridge in the metric system and asking for a W.O. to 
be issued and OME to get this work done, with copy 
to OSTE (Shop) MFT and copy to the MW JB and 
WMI JB. 

Work order issued on OSTE (Shops) MFT for calibra-
tion of the weigh-bridge steel yard into metric sytem 

• MW JB to OS JB intimating that the steel yard of the 
weigh bridge had been handed over to Shri Gomes, 
WMI for recalibration to Metric system, with copy ~  

GMW CA. 

• MW JB to DS JB requesting fo the estimated cost 
against Work Order for tecalibration of the 60 Ton 
weigh bridge steel yard in metric system. 

• Letter from OS Mechanical Branch to OSTE(Shop) 
MFT asking to submit the estimated COst for the 
recalibration of the steel yard into metric system 

/ directing the MW JB. 

• WMI JBP reported to OME JB that the steel yard of the 
60 ton weigh bridge has been recalibrated into metric 
system and fitted, adjusted and tested on 26/27-10-61. 
One side comer of the weigh bridge was showing a 
difference of about 80 Kg. fhe WMI JBP further 
stated that the pit wall was cracked and required 
repairs. He also stated that the weigh-bridge levers 
were mostly in water and due to this the links, knife 
edges and bearings were rusty and the weigh bridge 
table was not functioning as required. 



6-H-61 

11-12-61 

6-1-62 

1-8-62 

1M 
DS· ~  OfficC/· JB intimated: the MW JB of the 
above report, intimating ~  the machine could 
not be brought: into use and that the work would be 
taken in hand in the month of April 62 by which time 
the weigh.,.bridge pit would be dry. 

M,W JB to OS JB intimating ,the pit of the weigh bridge 
had dried up and as such he was requested to take 
necessary action for adjustment of the weigh bri dge 
as the matter was urgent, with a copy to the D ME 
JB. 

MW IB's letter to OS JB with copy to OME JS (No, 
PM. 47/29 dt. l).;,I:-62) req.uestins,him for taking urgent 
action for overhauling and' adjsutment of the weigh 
bridge, bringing attention to the letter of JI-I2-6, 
wkereiil ,it, wesinformed that the weigh bridge pit· had I 
dried and action should be taken most urgently. 

Lettel' to DS JB pointing· out that the month of April 
is ending, aad ~ of the. representatives had come 

~  of wotlh ;bridle'as promised by DS JB 
in·his .letter,No. N. 741/T. 4_dMed 6-IJ-61 copy to 
DME with reference to WMI letter No. WM/ 
Mech:/5/43 dated 28-10-61. 

Letter from MW JB to OS JB ,pointing out that no re-
presentative had 'yet come for adjustment of the weigh 
bridge and requesting immediate action referring to 
the . .felCPP.o.ok.conversation whidl the AMW had with 
theDM£ on ~ . 

Letter ftom MW JB to the OS-JB 'drawing latter's atten-
tion to the reminders issued from time to time vito 
No. PM. 47/24 .. dated 11-:-12,.6,1, PM. 47/29 dated. 
l).;, 1 -62 and ~  the reply had been recei-
ved nor WMI JBP 'had 'been deputed to antend to the 
same, Requested immediat-e action before end of 
July 62 with copies to WMI JB, OME JB. 

WMI -IS: was di'rected to take immediate action, inspect 
the weigh-bridge. and 'submit his full report. 

WMI JB reported that he inspected the weigh-bridge 
on 31.7-62 and found 'the wei$h:..bridge pit WQscom-
pletely cracked.: He stated that Jt would not be possible 
to commission the wiegh-b'ridge until the pit wu 
replaced with cement concrete. He further stated. 
that many adjustments had to be made in the links, 
knives and levers and. the weigh-bridge requires com-
plete overhauling. WMI added that he had brought 
this to the notice of the W/'shop Manager, P&T 
Madan Mahal,. who had directed him to send a com-
plete report. 



13-8-62 

,8-8-62 

MW JB to DME JB intimating'that some of the officials 
from his office visited the Workshops on 31-7-62 
and that'there WIl'S rio water' in the pit when they had 
~  but no repair work was undertaken by the 
railway staff'. Also· it Was requested when the repair 
works was expected to be carried out and completed. 

Letter from DS JBto the MW.JB ~  a copy o'fthe"· 
WMI' JB'letter No. WM/M'ech./S/2II dated 1-8-62 
Mid stating'tlTsnhe pit rltaY' lJe repaired first and then 
only 'the work of overhauling will be undertaken. 
He was aliked to intimate when the work would be 
completed so that: MWI JBP' could be deputed to 
overhaul the weigh-bridge. 

• D.O. letter from the Asstt. Manager to DME JB (No, 
PM. 47 ~  pointing oUt the discussion the' 
A WM had with hitn on that" afternoon for repairs to 
the 60 Ton Weigh bridge ari'd to bring it to use as 
quickly as possible and requesting that the work should 
be completed I:iy the fitst week of Sept. 62. 

• GMW' CA to MW JB asking-'for information of the wa-
gons weighed· and the utlIi'ty of the weigh bridge and 
any difficulty in weighing' wagOns, 

• FromAsstt. MeCh. Engipeer, Central RIy. JB ~ MW JB 
acknowledgIng-the D.O. of ~ . Manager of JB 

~  (No. PM 47 dt. 28-8-62) to Shri J.L. 
Decouto, DME stadng that' hie ahc!'DME would "be' 
visitiilg . the spot sometime in the second week of 
September. 

• Repiy to' the' GMW CA' gIving th'einformation on his 
letter of' 1-9-62.: Also intimating' contents of the Tatas 
cortfirinlltiorl telegram aboUt acceptance by weight 
ortl1: The diffiCult'ies. eXperienced in weighing wa-
gODS also were mentioned as it was being done by 
hand'shunting and gets complicareti when wagons of 
Controller of Tele: Stores, JB come in between, 

.' DME arid AME ofCentral·Rly. alongwith Asstt, Manager 
Tel. Workshops inspected the weigh bridge pit. It 
was agreed tnat the Railway will undertake repairs to 
the pit walls anti then overhauf' ahd test the weign 
bridge; 

MW JB to DME JB infonriing ~. Officers' visit on 
19,-9-'62 and the decifion-raken t&ereunder to take up 
the work immedi'ately and get it completed. Nobody 
reported to ~ wQrkshol's for ~  of the work· 
'of repairing the 'damaged weigH'bHdge pit and levelling 
of the weighing machine. This Was also reported to 
thCrrl by the Asstt. Engineer'oftht!'office of the MW JB 
<DO 1-10-62 personally in the office of the DSJB. 



7-lJ-62 

27-II-62 

31-12-62 

30-1-63 
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Repairing the pit including its columns as well as over-
hauling and testing of the weigh bridge required the 
Use of tool van. DS(M) BSL was accordingly addres-
sed by DS IBP to send his tool van and test wagon 
with an escort to JBP as early as possible. A copy 
of this letter was also endorsed to the MW JB for 
his information 

MW JB to GMW cA giving the upto-date position 
with copy of letter from Rlys. asking for the test 
wagon and tool van from PS(M) BSL. 

BSM BSL advised that the test wagon was overdue POH 
and on availability of a suitable 4-wheeler to replace 
the above test wagon, he would send the ~ to DS 
JB. 

DS JB to DM(M) BSL pointing out that not only test 
wagon but tool van with an escort is required, with a 
copy to MW JB. 

From GMW CA to MW JB requesting for detailed report 
on the weigh bridge foundation which was damaged 
and the action taken by the railway authorities for 
necessary repairs and also about test wagon has since 
received or not. 

MW JB to DS(M) JB requesting for the approximate 
·date by which 60 Ton weigh Bridge will be repaired 
and put into commission with copy to DME JB . 

• MW JB to GMW CA informing him that the test  wagon 
has not been received and Rly. authorities have not 
taken up the repair work on foundation. 

D.O. to MW JB from Dy. General Manager, P. & T. 
Workshops asking to wok out the practical and eco-
nojical aspects regarding utilisation of the wiegh bridge 
and intimating the views of the Manager inclusive of 
the use of the pilot engine for shunting of the wagon. 

D.O. letter from DME JB to DME BSL with a copy to-
MW JB pointing out that the weigh bridge was out 
of commission for considerable length of time and 
requesting for despatch of the Test Wagon with the 
tool van very early. 

• DME JBP advised DEN JBP that he expected the weigh 
bridge test wagon during the next week and therefore 
asked him to carry out the repairs to the weigh bridge 
pit before 15-2-1963. A copy of this letter was en-
dorsed to AEN JBP for necessary action. 

.. D.O. from Shri D.C. Basu, Asstt. Engr. (P&M) of 
MW JB to DME JB requesting to expedite the repair, 
work On the foundation giving him short summary of 
the case of the weigh bridie. • 
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D.O. reminder from DME JB to DME BSL (No. N. 
741. T/4 dated 7-2-63) with copy to the MW JB and 
WMI BSL/JBP reminding that the working of the 
weigh-bridge had been held up for long due to the 
absence of test wagon and tool van from BSL. He 
had also directed WMI JB to escort the tool van. 

DME JBP again reminded DME BSL and told him that 
the test wagon was very urgently required to reset 
the weigh bridge of the P&T Department and reques-
ted him to expedite the despatch of the same to 
HTXR JB. 

(I) MW JB to DME JB intimating that the grouting and 
dressing up of the foundation had not been done even 
though it was pointed out by the DME that it should 
be completed by 15-2-63. 

(2) MW JB to DE JB requesting him to take up imme-
diately the grouting and dressing of the foundation. 

DS(M) BSL stated that the test wagon would be released 
for POH during the second week of March 1963 and 
suggested that in view of the urgency, Jhansi test 
wagon should be obtained. 

Letter No. S. 741. T. 4 dated 6-3-63 from AME (C&W) 
JB to Asstt. Engr. Workshops of MW JB requesting 
that the grouting and repair work to be taken in hand 
immediately as tool van was expected very shortly, 
with copy to the MW JB referring to the personal 
conversation of the DS(M). 

• DME BSL informed DME JBP that test weight wagon 
was overdue POH and availability of suitable four-
wheeler to replace the test wagon, he would despatch 
the same to JBP. • 

DME JBS was addressed and requested to send the 
Jhansi tool van. 

MW JB to DE JB requesting the date by which the above 
repairs to the weigh bridge were expected to be com-
pleted. 

DME Jhansi replied that Jhansi tool van could not be 
made avaiable due to more work for the tool van on the 
Jhansi Division. 

Lener from MW JB to DME JB informing that the grant-
ing and the dressing work of the foundation of the 

~  bridge had been completed on 19-3-63. Also 
requesting that the work done by the DE C. Rly. 
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in the foundation to be cl'iecked up and requestin, 
Mechanic:a}, staff to undertake the mechanical portion 
of the work with, reptd to levelling, setting right of 
defects in the machine 'as well as calibration etc. with 
a copy to the DE C. Rly. 

AEN JBP infurmed that repairs to the weigh-bridge'plt 
and foundation were completed' on 24-3-63. 

D.O. letter fromAME. C&W JBto DME (c&W) BSL 
requesting for the tool v'ari 'arid" test wagon urgently as 
engineering work for grouting and repairs has been 
completed. 

(ii) AE (P&'M), of MW JB's office had met AME (C&W) 
and had ~~  'the case urging immediate action. 
AME (C&'VJ) promised'to intimte MW's office about 
the progress made. 

DME (C&W) BS'L replied that the tool van and the test 
wagon of BSL Division were dUePOH and as sltCh 
they could not be sent to JBP. 

MW Ja to DME JB requesting to intimate the present 
position of the case in putting' the wiegh bridge into 
commission. 

DME JBP addressed by eMB BB demi-officially and 
explained, the' urgency of his' requirement of a test 
wagoDal'ld a tool, 'van'. He alSo 'explained the efforts 
made so far to get these ~  from BSL and JHS 
Divisions and requested for his assistance to arrange 
supply ofa test and the toolvahrequired. 

Copy ofletter, fromAMB (C&W?to DME NGP witll 
a copy to the MW JB requetrtinl'him to spare the test 
wagon and tool van of the N agpur Division to the JBP 
for about tht'ee days. 

Dy. CME(L) BB instructed DME(II) BSL to send the 
test and tool vans to JBP ~ . 

WMt 'NGP intimated DS(M) JBP that test wagon had 
,been despatched ex. NGP on 7-7-63. 

DS B'sL intimated DS(M) Jap that the tool van 
was 'being used at Itarsi and arra,ngments were bein, 
made to send the same to JB1>. 

Tool van and' test wag'Oil arrived JBP-from BSL Division. 

Letter froth' MWJlho tiME ]B'intimating that the test 
wagfln had arrived; and 'his' staff' 'had carried ollt the 
test and calibrated the weigh bridge. A request was 



16-10-63 . 

171 

was made to DME to issue a test certificat,e in dupli-
cate, to take up the case of weighing closed wagon,; 
at site by the MML station authorities. 

WMI JBP informed that NGP test and tool  vans have 
nos· arrived so far· but ha has ~  the test wagon 
and the tool V8ll from BSL on 24-7.63 and he had 
completed the work on the P&T Weigh-hridge on 
26-7-63. 

Certificate from the WMI JB to the Manager that the 
weigh . bridge. was tested in the presente of tho Asstt. 
Man&gel' and Senior Bngmeer (IE) of MW JB and 
found correct. (WM/M/S!466 dated 27-7-63). 

MW JBto ·DMS JB irrforrtriftgl1im that there ~ 
cuhy in the reading of' the seale which shows aR 
error of 1-1/2 to 2· tons approximately· and aboo.t some 
cracks in the foundations consequent seepage of water 
in the pit. 

DMB forwatded' If' copy ofl the lett.,..' received from 'the 
MIIft8IM, 11eie: ~ Jabaipllr to·DEN JBP' 
and requested him for necessary repairs to the wiegh. 
bridge foundation. 

DBN JBP forwarded a· copy of the above mentioned i 
lettcl'to the'AHN JBP and 'asked :him to do the needful· 
and report· compliaace. 

DEN reminded 'AEN JBP. 

Letter. from AMW to DB(C) JB requeatingrto depute' 
hoi8. mall' tv rep,air ~ bridp: pit ~ ··and tbe' D ME 
staff had repaiTd the weigh bridge partly. 

AEN JBP informed the DEN that the work'of repairs 
waa in progl'e8S; 

DEN ~  the weigh bridge and found that to. 
repms had been carried ou.t and'the weiglt bridge wu 
floating .:.alright. 

Letter 0{ WMI: JB toMW J8 giving. Test Ccrtitic:ate· 
that.60 TOllweighbricige was'1ested on 9.,11-6;1 •• ' 
found C01:rect .in the presence of AE and AMW of the· 
of the Workshops, with copiesto DSE J8; DCS(M 
]B, and 'NC MML. 



ANNEXURE III 

UtUiaatiOn of 60 Ton Weigh BridGe in Jabalpur Workshop-Para 
21 of Audit Report p. & T. 64. 

SUMMARY 

1. A 60 Ton Railway Weigh Bridge WIllS required for weighment 
of railways wagons containing raw materials for the P&T Workshops 
at Jabalpur. An Indent for the weigh bridge was placed by the 
Director of Tele: Stores and Workshops, Calcutta on D.G.S&D., New 
Delhi. Since the work of installation of the weigh bridge was of a 
specialised nature involving extension of the railway siding and 
the design of the pit, installation of the weigh bridge etc. was re-
quired to be executed by the Railways. Accordingly after comple-
tion of the various formalities the work was entrusted to the Rail-
ways. The bridge was commissioned in February. 1960. 

In September, 61 the P. & T. Authorities asked the railways to 
undertake the work of converting the weighing machine into metric 
system and recalibrate the same. Some water had collected in the 
weigh bridge pit and to enable the railways to do the ~" the 
Workshops authorities removed the water from the 'Pit by means of 
a traHer pump. The Railways then calibrated the scales into metric 
system and found that adjustment could not be carried out since the 
water that had seeped into the pit had adversely affected the maso-
nary work as also the knife edges and levers of the weighing machine 
which had become rusty. The WMI JB therefore asked DME JBP 
vide his letter No. WMIMech: 15143 dated 28-10-61 to completely over-
haul the weigh bridge. They suggested that the work would be 
taken up again in April 62, by which time the pit is expected to be 
completely dry. The P&T authorities, vide their letter dated 11-12.-
61, intimeted the DS JB that the pit had dried up and requested them 
to take necessary action for adjustment of the weigh bridge as the 
matter was urgent. Copy of this letter was given to the OME JB. 
Rai'lways were further reminded on 6-1-62. Since no representative 
of the railway had come even upto April 62, the OS JB was reminded 
on 30-4-62. The OME was further reminded to this effect on phone 
on 9-6-62 and a letter was sent on 11-6-62 to DS JB with copy to 
OME JB referring to the phone conversation. Further reminder 
was sent to them on 9-7-62. 

1'12 
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3. The WMI JB inspected the weigh bridge 011 31-7-62 and fOWld 
the walls of the pit cracked and stated that the weigh bridge cannot 
be commissioned until the pit walls are repaired with the cement 
concrete and various links and levers etc. are overhauled. On 
13-6-62 the Manager again informed the DME JB that no repair work 
had been undertaken yet by the railway staff even though the pit is 
.dry. The DS JB then replied on 25-8-62 that the pit has to be re-
paired first before he can take up the work for overhauling. On 
30-1-63 the DME JB wrote to DE JB to get the pit repaired by grout-
ing the foundation and doing other repair works. 

4. Mean time from 20-10-62 the DS (M) JB pursued the case with 
DS(Mech:) DSL for getting the test wagon and tool van for doing 
the adjustment. The Manager Workshops wrote again on 30-11-62 
10 DS(M) JB for expediting the repairs to the pit and commissioning 
the bridge. JB Workshops further pursued the case with the DME 
..IB by D.O. on 31-1-63. DME JB mean time reminded the DME 
BSL on 7-2-63 and 23-2-63 for despatch of the test wagon and the tool 
van. The Manager Workshops a·gain requested DME JB on 25-2-63 
.asking that the repairs to the foundation have not been taken and a 
copy of this ietter was sent to DE JB. On 27-2-63 DS (Mechanical) 
BSL suggested th't since his test wagon can be released only in 
March 1963, the test wagon available at Jhansi may be obtained. 
DME JB addressed DME Jhansi on 6-3-63 for sending the tool wagon. 
On 7-3-63 the Manager again pursued with the DE JB to complete 
the repairs to the pit. On 22-3-63 DME Jhansi stated that the tool 
van could not be made available due to his own works. 

5. The repair work to the pit foundation etc. was completed on 
19-3-63 by DE, Central Railway, Jabalpur and Manager Workshops 
then again took up with DME JB on 25-3-63 to undertake the mecha-
nical portion regarding adjustment of the weigh bridge. The DMJ: 
JB pursued the case with DSM Bhusaval for the tool van etc. but 
could not get the same. He then approached the Central Railway 
H. Qr. at Bombay for getting the test wagon and tool van. They even 
approached on 5-7-63 DME Nagpur for a test wagon but could not get 
it. Ultimately the test wagon and tool van were obtained from 
Bhusaval on 24-7-63 and after adjustment WMI JB gave certificate 
on 27-7-63 that the weigh bridge was tested and found correct. 

6. On 24-9-63 however the Manager Workshops informed DME 
that the scale presents difficulties in reading and it shows errors of 
11 to 2 Tons and that there were some cracks in the foundation. 
DME JB then took on 25-9-63 with DEN JB again for repairs of the 
foundation. By 7-11-63 the repairs of the pit were carried out. The 
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WMI.then ~  ~ .  .:weigh bridge on,.9",1l-63 arui;S8ve;a certi--
tlcate ,that it ,was ,found correct. The weigh ,bridge is IWOl'ltiQg _til-
factorily since ,then. 

7. ·It may lbe mentioned here that -since 'this was a work of specia-
;lised nature, ,the work ,of designs and 'installation was entrusted to 
-the :railways and -we had ac:r.epted their designs and sanctioned the-
-estimates as submitted Iby ·them.Evenin the year 1956 the Work-
l8bopshatl suggested to them that they should provide a pump in 
·the ,pit ,to ,drain out ,the water. 0n 21-8 .. 59 the DE said that the pump 
may be provided by ·the·P&T'andthe iF and T accordingly provided 
and used a portable trailor pump for dewatering, the pit. The delay 
,in1hel'ep8irs ,to ·thefounda1lionsand the walls of the pit and rusting 
of ,knife edges, levers etc. caused by water in the 'Pit and the later 
difficulty in 'getting ,the test wagon and tool van by the railways 10 
\do 'the 'neoeeaary adjusiments resulted in the da1aysin the com·, 
·mis&ioning and use of the weigh bridge. 



(Reference par(l 49 of the Report.) 

~  SHOW,lNG MACHINeRY IN T.klE JABALPlJ.R .wORJ(-
SHOP NOT PUT TO USE 

{Referred to in paragraph u(a) on page 180/ Audit Report (P. T), 1964] 

-----------------
Machine Value Remarks 

----------._-_._-_._---_. 

Do. 

3. Bench saw machine 

~. Do. 

5. Engraving machine 

TOTAL(l) 

6. Vacuum impregnating 
plant. 

7. Vertical slotting machine 

8. Mitiring machine ; 

TOTAL (2) 

TOTAL (I) AND (2) 

Rs. 

5,605 Declared surplus in March 

2,000 

1963 and awaiting disposal. 

Do. 

Do. 

Do. 

Do-Not yet installed. 

8,068 Not yet installed. Being re-
tained. 

6,000 Not yet installed. Disposal under' 
consideration, but has not yet 
been declared surplus. 

1,500 Disposal under consideration, 
but has not yet been declared 
surplus. 



APPENDIX XXI 

(R..Jerence para 49 of the Report) 

MACHINE USED SPARINGLY IN TJiE JABALPUR WROKSHOP 

[Referred to in paragraph 22 (a) on page 18 of Audit Report (P. T), 1964] 

Machine 

Metal degreasing vapour type 
V-2 plant. ~ 

Value Remarks 

Rs. 

4,651 Installed in 1956. Disposal ~ 
der consideration. 

---------.. -----

-. ... .., 



APPENDIXXXD 

(Reference Para 49 of the Report) 
No. 15-39/63-WK 

Go'YZRN:lldNT ,OF INDIA 

DEPARTMENT OF COMMUNICATIONS 
(P. &: T. Board) 
Dated New Delhi the, 5th December, 1964. 

SUBJECT: -Public Account, Committee-Consideration of Audit Re-
port (P. & T.) 1964-Para 22(a)-Idle Machinery. 

Lok Sabha Secretariat may kindly refer to their Office Memoran-
dum No. 2/VTfI/84/PAC dated 6-11-64 (Item 8 of the list of pOints of ' 
PAC sitting dated 23-10-1964). til the course of discussion of para 
:22(a)-Idle Macliinery-of the Audit Report (P. & T.) 1964, the Pub-
lic Accounts Comtnittee had called for the following information:-

"What is the correct position regarding installation of vertical 
slotting machine refedred in item 7 at Appendix 3(a)-
page 27 of Audit Report (P. & T.), 1964:?". 

2. This machine was transferred from Calcutta. It was installed 
in Jabalpur but removed from the Machine Shop after use on its 
being found not useful. The said machine was put up for the approv-
al of the Central Plant Screening Committee of the Workshops for its 
disposal in its meeting held on 3-8-64 at J abalpur. The Committee 
considered that the machine was not actually Vertical-Slotter but 
a Punch-Shaping machine. As a similar machine was under procure-
ment by the Bombay Telephone Workshops, the Committee suggest-
ed that the utilisation of this machine had to be considered by the 
Manager, Bombay Telephone Workshops !before the question of its 
disposal was examined. The Manager, Bombay Telephone Works-
hops, however, found that the machine did not conform to the speci-
fication required by him and also that the machine was pretty-old. 
Now the Manager, Telegdaph Workshops Jabalpur has been directed 
to examine the possibility of its economic utilisation in the Tool-
room of his organisation. 

3. Comments of the Accountant General Posts and Telegraphs 
'Simla will be communicated in due course. 

To 
(5. K. KANJILAL) , 

Member (Telecom. Operationos) P. Br T. Boof'd. 
The Lok Sabha Secretariat. 

177 
1854 (:Aii )LS--:12. 



A
P
P
E
N
DI
X 
D
I
D 

(
R
q
er
e
n
a 
Pa
ra
s 
54
 
a
n
d 
5
5 
of
 
W 
&
p
or
t)
 

S
T
A'
f'
E
M
B
N
T 
S
H
O
WI
N
G 
N
O
N-
U
TI
LI
S
A
TI
O
N·
 
O
F 
S
T
O
R
E
S 
F
O
R 
L
O
N
G 
P
E
RI
O
D
S 

[
R
qe
rr
el
l 
t
o 
i
n 
pa
ra
gr
ap
h 
23
 
on
 
pa
ge
 
2
0 
of
 
A
u
di
t 
Re
p
or
t 
(
P
&
T)
, 
19
64
] 

-
-
-
-
.
-

-
-
-
-
-
-
-
-
_
.
_
-
-
-

St
or
es
 
o
bt
ai
ne
d 

I
ns
ta
ll
at
i
o
n/
er
ec
ti
o
n 

Re
ma
r
ks
 

Y
e
ar
 

I.
 
Li
ne
s 
a
n
d 
wi
r
es
 
a
n
d 
a
p
pa
-
19
60
-6
1 

r
at
u
s 
a
n
d 
pl
a
nt
s 
f
or
 
a
ut
o-

~
 

a
c
h
a
n
g
e 
at
 
Ja
ms
he
d
p
ur
. 

~
 

Sa
nc
ti
o
ne
d 
i
n 
Ma
rc
h 
19
59
. 

2.
 
Ap
pa
ra
t
U
S 
a
n
d 
pl
a
nt
s 
f
or
 
a 
1
9
5
8-
5
9 

ne
w 
a
ut
o-
e
xc
ha
n
ge
 
at
 
S
bi
l-
19
5!
)-
60
 

l
o
n
g.
 
Sa
nc
ti
o
ne
d 
i
n 
J
u
ne
 

~
 

19
59
. 

Re
vi
se
d 

es
ti
ma
te
 

~
 

• 
SI
lr
Ic
ti
on
ed
 
i
n 
N
o
ve
m
be
r 

~
.
 

~
 

w
he
n 
c
o
m
me
nc
e
d 

Va
l
ue
 
-
-
-
-
-
-

Rs
. 

1,
04
,8
74
 
N
ot
 
c
o
m
me
nc
e
d 

6
5,
3
81
 

(
A
u
g
us
t 
19
63
) 

18
,2
13
 

18
7 
N
ot
 
c
o
m
me
nc
e
d 

4
3,
9
0
7 

(
A
u
g
us
t 
19
63
) 

1 4
,
6
1
0 

1,
70
0 

2,
58
8 

L
a
n
d 
f
or
 
t
he
 
e
xc
ha
n
ge
 
b
ui
l
di
n
g 
wa
s 
ac
-

q
ui
re
d 
o
nl
y 
i
n 
A
u
g
us
t 
19
62
. 
C
o
ns
tr
uc
-

ti
o
n 
of
 t
h
e 
b
ui
l
di
n
g 
i
n 
w
hi
c
h 
t
h
e 
a
p
pa
ra
t
us
 
i 

a
n
d 
pl
a
nt
s 
ar
e 
t
o 
b
e 
i
ns
ta
ll
e
d 
ha
s 
n
ot
 
y
et
 

c
o
m
me
nc
e
d 
(
A
u
g
us
t 
19
63
). 

St
or
es
 
w
or
t
h 
Rs
. 
3
3,
3
7
5 
we
re
 
di
v
e
n
e
d 
t
o 

ot
he
r 
w
or
ks
 
d
ur
i
n
g 
D
e
c
e
m
b
er
 
19
61
 
t
o 

Ma
rc
h,
 
19
63
· 

C
o
ns
tr
uc
ti
o
n 
of
 b
ui
l
di
n
g 
i
n 
w
hi
c
h 
t
he
 a
p
pa
-

ra
t
us
 
a
n
d 
pl
a
nt
s 
ar
e 
t
o 
be
 
i
ns
ta
ll
e
d 
ha
s 

n
ot
 
st
ar
te
d 
as
 
t
h
e 
b
ui
l
di
n
g 
es
ti
ma
te
s 

h
a
d 
t
o 
be
 
r
ev
is
e
d 
m
or
e 
t
h
a
n 
o
nc
e 
t
o 

pr
o
vi
de
 
f
or
 
s
pe
ci
al
 
t
y
p
e 
of
 
c
o
ns
tr
uc
ti
o
n 

ne
e
de
d 
i
n 
t
h
e 
se
is
mi
c 
re
gi
o
n 
of
 
As
sa
m. 

T
h
e 
r
ev
is
e
d 
es
ti
ma
te
 
wa
s 
sa
nc
;ti
O
Pe
4 
m 

.
~

 
~
 



3·
 
Ca
bl
es
 
et
c.
, 
f
or
 
i
ns
ta
ll
at
i
o
n 
1
9
6
0-
6
1 

~
 
N
ot
 
c
o
m
me
nc
e
d 

C
o
ns
tr
uc
ti
o
n 
of
 
t
h
e 
b
ui
l
di
n
g 
ha
s 
n
ot
 
y
et
 

of
 a
 
1,
2
0
0 
li
ne
s 
a
ut
o-
e
xc
ba
o
ge
 
1
9
6
1-
6
2 

1,
0
8,
8
3
9 

(
A
u
g
us
t 
1
9
6
3)
 

c
o
m
me
nc
e
d.
 
T
h
e 
la
n
d 
f
or
 
t
h
e 
e
xc
ha
n
ge
 

at
 
C
ut
ta
c
k.
 
Sa
nc
ti
on
ed
 
i
n 
1
9
6
2-
6
3 

89
>4
77
 

b
ui
l
di
n
g 
wa
s 
ac
q
ui
re
d 
i
n 
A
pr
il
'l
9
6t
. 

Fe
br
ua
r
y,
 
1
9
5
9.
 

Pr
oj
ec
t 
is
 
u
n
de
r 
re
vi
si
o
n 
t
o 
pr
o
vi
de
 
f
or
 

3,
0
0
0 
li
ne
s. 

4· 
A
p
pa
ra
t
us
 
a
n
d 
pl
a
nt
s 
f
or
 
a 
I
gs
8-
5
9 

5
4,
1
9
4 
N
ot
 
c
o
m
me
nc
e
d 

T
h
e 
e
xc
ha
n
ge
 
b
ui
l
di
n
g 
ha
s 
b
e
e
n 
c
o
m
pl
et
e
d.
 

ne
w 
au
to
-e
lt
Ch
an
ge
 
at
 M
a
m-

1
9
5
9-
6
0 

8
5,
1
6
2 

(
A
u
g
us
t 
1
9
6
3)
 

H
o
we
ve
r,
 
t
he
 
sc
o
pe
 '
of
 t
he
 
pr
oj
ec
t 
wa
s 

ba
la
m.
 
Sa
nc
ti
o
ne
d 
i
n 
J
u
ne
 

e
x
pa
n
de
d 
i
n 
De
ce
m
be
r 
1
9
6
2 
a
n
d 
gl
o
ba
l 

1
9
5
7.
 
R
ev
is
e
d 

es
ti
ma
te
 

te
n
de
r 
f
or
 
i
m
p
or
te
d 
e
q
ui
p
me
nt
 
is
 
u
n
de
r 

sa
nc
ti
o
ne
d 
10
 D
ec
e
mb
er
 
1
9
6
2.
 

fi
na
li
sa
ti
on
. 
A 
p
ar
t 
of
 
t
he
 
st
or
es
 
(
va
l
ue
 

at
 
Rs
. 
9
3,
0
0
0 
a
p
pr
o
xi
ma
te
l
y)
 
ha
s 
b
e
e
n 

di
ve
rt
e
d 
t
o 
ot
he
r 
wo
rk
s. 

5· 
Li
ne
a 
a
n
d 
wi
re
s 
f
or
 s
hi
ft
i
n
g 
1
9
6
0-
6
1 

2
2,
7
9
6 
A
u
g
us
t 
1
9
6
3 

T
h
e 
st
or
es
 
re
ma
i
ne
d 
i
dl
e 
be
ca
us
e 
c
o
os
tr
uc
-

a
n
d 
e
x
pa
ns
i
o
n 
of
 
t
he
 
t
d
e-
1
9
6
1-
6
2 

1
1,
3
7
0 

ti
o
n 
of
 
t
h
e 
ne
w 
b
ui
l
di
n
g,
 
i
n 
w
hi
c
h 
t
h
e 
... 

p
b
o
ne
 
ex
ch
an
ge
 
at
 
K
ha
n
na
. 
1
9
6
2-
6
3 

9,
0
48
 

e
xc
ha
n
ge
 
wa
s 
t
o 
be
 
s
hi
ft
e
d,
 
wa
s 
e
o
m-

-.
oJ
 

Sa
nc
ti
o
ne
d 
10
 
M
a
y 
1
9
5
6.
 

me
n
oe
d 
o
nl
y 
i
n 
Ma
y 
1
9
6
2 
a
n
d 
c
o
m
pl
et
e
d 

'
C!
 

Re
vi
se
d 
es
ti
ma
te
 
sa
nc
ti
o
ne
d 

i
n 
A
u
g
us
t 
1
9
6
3.
 

i
n 
Ma
rc
h,
 
1
9
6
0.
 

6.
 
St
or
es
 
fo
r 
re
c
o
ns
tr
uc
ti
o
n 
of
 
I
9
6
<
H
>I
 

3
7,
1°
4 
A
u
g
us
t 
1
9
6
3 

W
or
k 
di
d 
n
ot
 
c
o
m
me
nc
e 
ea
rl
ie
r 
f
or
 w
a
nt
 
of
 

Se
c
u
n
de
ra
ba
d-
Za
he
er
a
ba
d 

1
9
6
1-
6
2 

9,
36
,6
75
 

a
de
q
ua
te
 n
u
m
be
r 
of
 t
u
be
s,
 s
ol
e 
pl
at
es
 e
tc
. 

r
o
a
d 
al
i
g
n
me
nt
. 
Sa
nc
ti
o
ne
d 

~
 

' 
~

 
~
.
.
 

i
n A
u
g
us
t 
1
9
6
0.
 

7·
 
C
p
p
pe
r 
wi
re
 
fo
r 
er
ec
ti
n
g 
D
e-

1
9
6
1-
6
2 

' 
1,
6
1,
1
7 0
 

~
.
 

T
h
e 
w
or
k 
wa
s 
he
l
d 
u
p 
ti
ll
 
M
ar
c
h 
1
9
6
3 

Ii:
%: C
o
nt
r
ol
 
ci
rc
ui
t 
be
t
we
e
n 

pe
n
di
n
g 
re
ce
i
pt
' o
f 
ba
la
nc
e 
of
 
t
he
 s
t
or
es
. 

u
bl
i 
a
n
d 
P
o
o
na
 
fo
r 
R
ail
-

w
ay
s. 
Sa
nc
ti
o
ne
d 
i
n 
J
u
ne
 

19
60
, 



8. 
St
or
es
 
fo
e 
re
ha
bi
li
ta
ti
o
n 
of
 

ma
i
nl
i
ne
 
be
t
we
e
n 
Vi.
'I
8k
ha
-

p
at
n
a
m 
a
n
d 
Sr
lk
ak
u..
Ia
m. 

Sa
nc
ti
o
ne
d 
i
n 
Ma
y 
19
60
. 

9·
 
B
q
qi
p
mc
mt
f
Or
 
a
d
di
ti
o
na
l 
12
 

c
bll
DJ
l
el:
 
aI
ir
i
u'
 
s
y
st
e
m'
" 
b
et
-

W
CI
dI
'
R
ml
h
a
y-
S
e
c
u
a
kr
a
b
a
d.
 

S
a
n
cr
i
o
n
e
d 
i
n 
S
e
pt
e
m
b
er
 

~
.
 

1
0.
 
St
or
es
 
r
e
q
ui
r
e
d 
f
or
 
o
pe
ni
n
g 

a 
p
u
bl
ic
 
c
all
 
of
fi
ce
 i
lt
 
Ki
s
bt
-

wa
r. 

Sa
nc
ti
o
ne
d 
i
n 
D
e
c-

e
m
b
er
 1
9
S
9.
 '
 

I
I.
 
St
OI
a 
f
or
 C
Jp
e
Di
ng
of
 
& 
c:
o
m,.
. 

St
or
es
 
o
bt
ai
ne
d 

Ye
ar
 

va
l
ue
 

I
ns
ta
ll
at
i
o
n/
er
ec
ti
o
n 

w
he
n 
c
o
m
me
nc
e
d 

Re
ma
r
ks
 

-
-
-
-
-
-
-
-
-
'
-
-
-
-
-
-

,
-
-
-
-
-
-
-
-
-
-
-

~
 

19
56
-5
7 

19
60
-6
1 

19
61
-
6
2 

I
C}
62
-6
3 

19
55
-5
6 

Rs
. 

1,
53
,7
97
 
,
A
u
g
us
t 
I<
}6
3 

43
,0
00
 
J
ul
y 
1<
}6
3 

6,
1
1
1 

95
,2
3
0 

2,
8
0
5 

N
ot
 
o
o
m
me
ac
e
d.
 

(J
ul
y 
1<
}6
3) 

T
h
e 
w
or
k 
wa
s 
de
la
ye
d 
f
or
 w
a
nt
 
of
 e
ss
e
nt
ia
l 

st
or
ei
'(
B.
8 
a
n
d 
C.
8t
u
b
es
 
et
c.
, 
f
or
 p
ol
es
). 

T
he
'
b
ui
l
di
n
g 
i
n-
w
hi
c
h -
th
e 
e
q
ui
p
me
nt
 
is
 t
o 

b
e:
 
i
o
e
v''
r
d-
tl
ll
 I
n
da
p
ur
) 
ha
d 

~
 b
ee
n 

c
o
n
at
r
w.
"t
e
d. 

T
h
e 
w
or
k 
h
a
s'
b
e
e
n 
h
el
d 
u
p 
o
n 
ac
c
o
u
nt
 
'
Of 

de
la
r, 
i
n 
p
US
'
Ch
Me
 
of
 
po
le
s. 
Rs
. 
2
0,
1
4
2 

w
or
t
h 
of
 
S
k
J
R
8 
h
af
t 
b
e
e
n 
tr
a
Ds
ii
er
re
d 
t
o 

ot
h
er
' 
w
or
ks
 
i
n 
J
UlI
e 
19
63
. 

bi
ne
d'
of
ti
ce
 a
t 
K
ar
n
a
h.
 
Sa
n-
-

~
 

8,
66
7 
SI
B 

1
2,
8
0
0 

N
ot
 
c
o
m
me
nc
e
d 

(
A
u
ps
r'
I
9I
i
3)
 

St
or
es
-
w
ot
t
h 
Ri
. 
3,
s
a
o 
we
re
 
tt
aa
sf
er
re
d 
i
n 

I9
:S
7'c
"S
i. 
H
w
n.
 
tb
ou
ah
 
tl
:
a 

~
 

Ge
oe
ra
J. 
Po
st
a 
a
n
d: 
~
 
Ot
d
cr
e
d 

i
n 
,
De
ce
m
be
r 
19
61
 
t
h
at
 t
he
 w
or
k 
s
h
o
ul
d 

be
. 

~
 f
or
 
t
h
e 
ti
m
e 
b
ei
n
g 
as
 
it
 w
as
 

ve
r
y 
~
~
 
y
et
 
t
h
e 
re
ma
i
N,
. 

S
Ul
ft
I.
 
'
w
or
t
h
Rs
. 
l
&'
J
6
S;
ha
ve
 
n
ot
 
be
e
n 

tr
a
nl
f
er
n
d.
 

et
i
4l
M
di
o'
Ma
y 
1
9
5
5:
 

1
9
5
1-
58
 

... 00 o 



1
2 
St
or
es
 
f
or
'
o
pe
ni
n
g 
of
 a
 
c
o
m-
U
pt
o 

bi
ne
d 
of
fi
ce
 
at
 G
ur
ez
. 
Sa
nc
-
19
57
-5
8 

ri
o
De
d 
i
n A
u
g
us
t 
19
56
. 

19
60
-6
1 

19
61
-6
2 

N
ot
 
m
m
me
nc
e
d 

28
,7
22
 
(
A
u
g
us
t 
19
63
) 

3,
06
1 

6,
3
0
1 

1
3.
 
St
or
es
 
f
or
 
i
nt
r
o
d
uc
ti
o
n 
of
 
Se
pt
e
m
be
r 

20
,1
76
 
N
ot
 
c
o
m
me
nc
e
d 

ne
w 
s
pe
ci
al
 
se
r
vi
ce
 
c
o
de
 
8t 

19
61
 

(
Se
pt
e
m
be
r 
19
63
) 

Si
ml
a.
 
Sa
nc
ti
o
ne
d 
i
n A
u
g
us
t 

1 
96
 I
.
 

14
. 
St
or
es
 
f
or
 i
ns
ta
ll
at
i
o
n 
of
 s
i
g-
19
61
-6
2"
 

na
Il
i
n
g 
i
n 
c
ha
n
ne
l 
tr
u
n
k 
ci
r-

c
ui
ts
 
at
 
A
m
ba
la
, 
Ch
a
Dd
i-

ga
r
h 
a
n
d 
Na
n
ga
!.
 
Sa
nc
-

ti
o
ne
d 
i
n 
J
ul
y 
19
60
· 

15
. 
St
or
es
 
f
or
 e
r
e
ct
i
n
g 
li
n
e
s a
n
d 

wi
r
e
s 
f
or
 
c
a
n
al 
a
d
mi
ni
st
r
a-

ti
o
n
s-

(i
) 
J
u
U
u
n
d
ur
. 
Sa
nc
ti
o
ne
d 

U
pr
o 

i
n S
e
pt
e
m
be
r 
19
56
. 

1
9
5
7-
58
 

(i
t)
 B
et
we
e
n 
He
a
d 
K
u
nt
ha
l 
19
S4
-5
S 

a
n
d 
H
e
a
d 
Ka
ra
ms
ar
a
n 

mi
n
or
. 

Sa
nc
ti
o
ne
d 
'i
n 

Oc
t
o
be
r 
19
54
. 

B
et
w
e
e
n-

(i
iI
) 
C
bi
ra
m 
a
n
d 
G
o
ha
na
. 
7 

~
 
N
ot
 
c
o
m
me
nc
e
d 

(
Se
pt
e
m
be
r 
19
63
) 

1
9,
+
2
8 

J
ul
y 
19
63
 

17
,7
69
 
Pe
br
ua
r
y 
19
63
 

Of
 
t
h
e 
st
or
es
 
re
ce
i
ve
d 
&s
. 
15
,5
90
 
w
or
t
h 
of
 

It
OI
'
C
S 
aa
ve
 
be
e
n 
t
et
ur
n
e
d 
as
 
s
ur
pl
us
. 

I
n
de
nt
s 
f
or
 
st
or
es
 
we
re
 
pl
ac
e
d 
i
n 
N
o
ve
m-

be
r 
19
56
 
al
t
h
o
u
g
h 
t
h
e 
de
pa
rt
me
m 
di
d 

n
ot
 
k
n
o
w 
ti
ll
 
Ja
nu
ar
y 
19
62
 
t
h
e 
e
xa
ct
 

l
oc
at
i
o
n 
of
 
t
h
e 
c
o
n
ne
ct
i
o
ns
 
re
q
ui
re
d 
as
 

t
h
e 
-c
a
na
l 
ba
d 
n
ot
 
be
e
n 
c
o
ns
tr
uc
te
d.
 

-. ... 



--
--

--
--

--
--

--
--

--
--

.-
--

--
--

--
--

--
--

--
--

-
St

or
es

 o
bt

ai
ne

d 
In

st
al

la
tio

n/
er

ec
tio

n 
-
-
-
-
-
-
-
-

w
he

n 
co

m
m

en
ce

d 
Y

ea
r 

V
al

ue
 

R
em

ar
ks

 

-
-
-

-
-
-

--
--
-
-
-
-
-
-
-
-
-
-
-
-
-
-

(a
il)

 K
ai

th
al

 a
nd

 B
ar

ot
 R

es
t 

1 
H

ou
se

, a
nd

 
(v

) 
Pa

nj
ua

na
 R

es
t H

ou
se

 a
nd

 
1 9

57
-5

8 
J 

H
ea

d 
R

or
i B

ra
nc

h.
 

Sa
nc

tio
ne

d 
in

 O
ct

ob
er

-D
ec

-
em

be
r, 

19
57

. 

(fI
a) 

A
m

lo
h 

B
ha

kr
a 

C
ol

on
y 

U
pt

o 
an

d 
A

llo
w

al
 R

es
t H

ou
se

. 
19

57
-5

8 
Sa

nc
tio

ne
d 

in
 A

ug
us

t 
1 9

55
. 

(o
i.)

 S
ir

sa
pu

r R
es

t 
H

ou
se

 an
d 

19
58

-5
9 

Pr
em

-B
er

i. 
Sa

nc
tio

ne
d 

in
 M

ar
ch

 1
95

8.
 

(o
ii.

) 
M

un
k 

an
d 

Ja
ni

. 
Sa

n-
19

59
-6

0 l
 

ct
io

ne
d 

in
 A

pr
il,

 1
95

8.
 

19
60

-6
1 

J 

• (
ix

) 
P

an
jg

ra
in

 a
nd

 S
ri

 H
ar

go
-

U
pt

o 
bi

nd
pu

r.
 

Sa
nc

tio
ne

d 
in

 
19

57
-5

8 
Ju

ne
 1

95
6.

 

R
s. 

32
.,1

'2.
7 

N
ot

 c
om

m
en

ce
d 

(S
ep

te
m

be
r 1

96
3)

 

1 4
,1

34
 

4,
89

9 

4,
93

6 
J 

N
ot

 c
om

m
en

ce
d 

(S
ep

te
m

be
r 1

96
3)

 

13
,2

.0
2.

 
N

at
ta

ke
n 

up
 

A
s l

at
e a

s i
n 

A
ug

us
t 1

96
2.,

 th
e c

an
al

 ad
m

in
is

-
tr

at
io

n 
in

tim
at

ed
 t

ha
t 

th
e 

pa
rt

ic
ul

ar
 c

ir
-

cu
it 

w
as

 
no

t 
re

qu
ire

d 
an

d-
re

qu
es

te
d 

er
ec

tio
n 

of
 a

no
th

er
 c

ir
cu

it 
be

tw
ee

n 
tw

o 
ot

he
r p

la
ce

s. 

-g: 



(
x)
 
K
or
la
 
'(
H
e
a
d '
of
 '
Si
d
d
er
 
U
pt
o 

Ca
na
l 
a
n
d 
Ja
wa
li
. 
Sa
nc
ti
o
ne
d 
19
61
-6
2 

i
n 
Ma
y 
19
57
· 

(
xi
) 
B
ai
j 
Na
t
h.
 
Sa
nc
ti
o
ne
d 

i
n 
N
o
ve
m
be
r 
19
57
. 

(
xi
i)
 
D
er
a 
Ba
ba
 
Na
na
k 
a
n
d 

Fa
te
h
ga
r
h.
 
Sa
nc
ti
o
ne
d 

i
n 
Se
pt
e
m
be
r 
19
55
· 

U
pt
o 

19
58
-5
9 

U
pt
o 

19
56
-5
7 

(
xi
iI
) 
G
or
a
ya
 
a
n
d 
Be
n
ga
. 

U
pt
o 

Sa
nc
ti
o
ne
d 
i
n 
Ja
n
ua
r
y 
19
57
-5
8 

19
57
· 

18
,5
98
 
N
of
t
ai
t
e
n'
u
p"
 

(
Rs
.
1
4,
2
8
3 

u
pt
o 

19
57
-5
8 )
 

4,
9
9
6 
N
ot
 
ta
ke
n 
u
p 

As 
la
te
 a
s 
in
 J
an
ua
ry
 1
96
3, 
th
e c
an
al 
ad
mi
ni
s-

tr
at
i
o
n 
i
nt
i
ma
te
d 
t
h
at
 t
h
e 
ci
r
c
ui
t 
w
as
 
n
ot
 

re
q
ui
re
d.
 

As
 
la
te
 a
s 
i
n '
A
u
g
us
t 
19
63
, 
t
h
e 
ca
na
l 
a
d
mi
ni
s-

tr
at
i
o
n 
i
nt
i
ma
te
d 
t
h
at
 t
h
e 
ci
rc
ui
t 
wa
s 
n
ot
 

re
q
ui
re
d.
 

8,
6
9
7 
) 

'
7,
'
4
5 
} 

N
ot
 
c
o
m
me
nc
e
d 

(
N 

~
 
. T
h
e 
b
ui
l
di
n
g 
w
h
er
e 
t
h
e 
te
le
p
h
o
ne
s 
ar
e 
t
o 
b
e 

i
ns
ta
ll
e
d 
ar
e 
no
t"
 
k
n
o
w
n.
 
He
nc
e 
t
h
e 
w
or
ks
 

ha
ve
 ~
 h
el
d 
u
p.
 
: 

.... 21 



APPENDIX XXIV 
(Reference para 54 of Report) 

P. T. BOARD 
Notes on the steps being taken by the P. , T. Board to eliminate' 

delays in the execution of Works 
[O.M. No. l0-8-/64-P (Be), dated 28-11-64] 

Major projects at present include a nwnber of difterent compon-
ents, such as land and building, apparatus and plant, and, lines and 
wires. These take a very long time to complete as many difterent 
items, which have often to be taken up in succession are involved-
particularly lands and buildings. Shortages of material resources 
have also resulted in delays due to non-supply of all the material re-
quired for a work. Various types of actions have been taken with 
a view to improve the situation. These are discussed below. 

Land 

2. The likely time factor for acquisition of land is totally iJ1deflnite. 
In general, it does not take less than two years to dbtain land by 
acquisition proceedings (excluding the very few cues processed on· 
the basis of negotiationS). On the high side, the time is totally indefi-
nite. We have got 2 particularl)" bad cases i.e., of ADahabad in which 
acquisition proceedings were started in 1959 and were completed very 
recently; the other case is for the Ghatkopar exchange in Bombay 
for which acquisition was started some 10 years ago and the land is 
still not acquired. 

3. Since 1960-61, we have generally been. processing the cases of 
acquisition of land separately from the project for prOvision of tele-
communication facilities. Since then the projects for such facUit1e6· 
are being taken up when land is atually available with the Depart-
ment. Whef'P. land is also required, a separate project for land only 
is generally processed separately. Thus, one important factor leading 
to large delays in completion of individual projects has been generally 
eliminated. 

4. In 1963-64, a policy decision was taken by the P. & T. Board to 
acquire land in advance for the next 15 years requirements. Apart 
from the delays in actual execution of individual projects, this policy 
would gradually enable quicker provision of services. 
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5. Recently we have been apProving CIl8etr for taking over land by 
negotiation, though this h4s not yet been adopted at I general policy' 
or even on an appreciable scale. 

BuiIdiDp 

6. In regard ~  tlle conatruction of buildings, administratively the 
~ ~. In November 1960, a separate P. & T. Wing 
was set up within the C.P.W.D. who were executing our building 
worlts thus enabUng 80mewh.t better concentration of efforts on the 
construction of P. &t T. Buildings .. SiDce July 1963, the building' 
worD of the p. &: T. have been completely taken over by the P. &: T. 
and a Civil Wing has been set up within the Department. This has 
further helped and after the initial teething troubles are over and an 
organisation on a proper scale is set uP. the things should be much 
better. " I ':'l 

7. Adequacy of the planning and design organisation so that 
df!Signs etc. are available suffi.ciently quickly, would further help in 
expediting the building works. The attention of the P. &: T. Board 
is at present concentrated on this issue. 

8. The P. & T. buildings, most particularly the technical buildings, 
aT:'e neceuari1y large requiring special designs and construction. A 
crmtributory factor for the deays ~ been that in many cues, pre-
sumably due to large increase in the buildiDg activities in the country,. 
m tenders are received on calls. 

9. Recently we have started talPng Qi) more building works &epa-
I'Rtely from combined projects. One case about the Taj building in 
New Delhi was recently sanctioned as an indeptmdent work. More 
cases on this basis are being proceas.ed. This would help to reduce· 
d"lays on individual projects. 

Stores and Materials: 

10. For the telecommunication projects being undertaken by the 
P. & T. Department, a wide variety of materials are required ranging 
from line stores for the erection of overhead alignments to highly 
complicated equipment for the transmission and switching systems. 
Jgach major project utilises a number of items of different stores 
within this range .. At the beginning of the Third Five Year Plan, 
the material requirements for telecommunication projects were 
obtained from the Indian Telephone Industries, Bangalore, Hindustan 
Cables Ltd., Rupnarainpur, the P. & T. Workshops and by imports 
\0 the extent of foreign exchange available or by local purchases 
depending upon the capacity of indigenous manufacturers. With the 
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prevailing foreign exchange shortage which aftected. not only the 
direct imports, but also in some cases the indigenous production where 
import of raw materials or components was involved, the supply of 
materials to different projects was somewhat uncertain and in some 
cases resulted in uncoordinated supplies or non-supply of a vital item 
of stores, even when it is of a nominal value, resulting in hold-up of 
,com.pletion of the projects. To overcome the difficulty of material 
resources, the P. &. T. Department originated a case for a credit loan 
from the International Development Association for the import of 
finished products to supplement the shortfalls in indigenous manu-
facture. This loan covering $ 42 million (Rs. 20 crores) was obtained 
in 1962 and as a result of this, it has been possible to import many 
vitally needed stores against the projects included in the Third Ji'ive 
Year Plan. 

11. In order to increase the production of the indigenous factones, 
a second IDA Credit was asked for to ('over the import of raw mate-
rials and components programmed by Indian Telephone Industries, 
Hindustan Cables Ltd., Hindustan Teleprinters Ltd., and P. &T. 
Workshops. This loan amounting to $ 33 million (Rs. 15·71 crores) 
was obtained this year and as a result it has been possible to plan 
for greater outputs from these factories. ' 

12. The position of supply of stores has, therefore, improved to a 
-c:>nsiderable extent and the problem of uncoordinated supplies which 
was a regular feature in the past has been reduced to a large extent. 

13. Regarding the utilisation of the stores also, administrative 
orders have been issued to the various field units to ensure that indent-
illg for stores very much in advance of the completion of the various 
steps such as acquisition of land, construction of buildings etc. is 
avoided in future. A copy of the orders issued is attached. 
«Annexure) . 



ANNEXURE 

Para 23 on page 20 of Audit Report, P. &- T., 1964 

INDIAN POSTS AND TELEGRAPHS DEPARTMENT 
'OFFICE OF THE DIRECTOR GENERAL POSTS &- TELEGRAPHS 
'To 

All Heads of Circles and Telephone Districts 

No. 2-14/62-P (BC) II dated at New Delhi, ~  

SUBJECT: Sanction of project and detailed estimates under Circle and 
Divisional pOWers. 

It has been brought to notice by the Audit that several project 
and detailed estimates sanctioned by Circles remain uncompleted 
for a number of years. Some of ~  projects include acquisition of 
land and construction of building and it has been mentioned by the 
Audit that though the building construction has not commenced, 
stores required for the other components have been received and 
infructuous expenditure is being incurred in the shape of interest 
charges, watch and ward etc. Moreover, obtaining stores earlier 
than required, unnecessarily  accentuates the shortage of stores, as 
while they may be lying idle in one place some other work may be 
held up for the same item. To avoid such difficulties it is requested 
that the instructions given below may please be carefully noted by 
.all concerned. 

Generally land is now being purchased on sanction of an indepen-
dent project and, therefore, the commitments in respect of the rest 
·of the work need only be entered into after making sure of the time 
at which the land will become available. It is well mown that even 
after taking over land, considerable time is required for preliminary 
drawings to be prepared by the architect, building estimates to be 
prepared and sanctioned, working drawings prepared and tenders 
invited etc. 

When once a project estimate is sanctioned, various detailed 
·estimates may be sanctioned for the portions of work which are re-
quired to be carried out from time to time and it is not necessary 
that only one estimate should be sanctioned for each major compo-
nent, e.g., building, L.&W., AIrP. etc. For instance, in case it is 
required to lay a small bit of cable in a project to meet the imme-
.diate requirement, it will be appropriate if only a detailed estimate 

r87 
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for that cable route is prepared and sanctioned, and not neceseari1y 
the entire cable work. 

In any case even if the det.ued estimate is sanctioned, indents.. 
for stores need only be ~  as ~ when req.uired and not for 
all of them a8 soon as the DIE is sanctioned. Allotment of some· 
items of stores·js controlled by the Directorate and in these cases, 
though the detailed estimate may have . been sanctioned, indent for 
other items of stores should be released only after ascertaining the 
probable date whep. ~ major item.(s) will ~  avaijable so as· 
to coordinate their receipt and use on the work. In this connection, 
instructions issued in our letter of even number dated 24th April, 
1963, should also be kept in view. In addition to the items of stores 
mentioned therein, all sizes of SAXs and 100/600 type of PABXs are 
also allotted by the Directorate. 

Extreme care should be ~  when giving the estimated period for 
completion of the work in project and detailed estimates. A realistic 
date should be given taking into account the usual period taken for 
land acquisition, building construction and also taking into account 
the availability of siores. 

The above ~  ~ be carefu.Uy noted and followed' 
in future. . 

~  

~ Plf,ASAD 
Member (feJeccam. "~  .. 

Copy forwarded for information to-

1. All oftlcen in TPS and TPL SectioDS. 2. DCE (T) . 



(Reference para '4 of fIN Report) 

DBPARTMBNT OP COMMt1NICATIOl-lS 
(pa:T Board) 

O.M. No. 10-8/64 P(BC) dt. 19-10-64. 

B:/tlraCl from particulars retardi"", projects luted in Appimdi:c 4 (ref.,.red 
to para 23) of AUdit Report (P8I'T) 1964 

------_ .. _-------------------
Item 

No. 

1 

Name of 
Project 

2 

Dato bf (i) Date of 
sanction starting 

the work & 
(ii) the pre-
sent position 
of com pie-

tiOD 

3 4 

Reasons for delay, 
if any 

s 
------------------------------------------------------
•• 

15. (ii) 

•• •• 
Between Head October 
Kunthal and 1954 
Head Karan-
saran 

• • 
(i) FebrU-

ary '63 
(ii) March 

'63 

•• 
When the work was sanc-

tioned, the CaiJal De-
partment had agreed to 
arrange for the transport 
of store!! to the site of 
work. However. on re-
ceipt of stores, they ex-
pressed their inability 
to do so. The area 
where the work was to 
be executed was desClt 

. having no roilds. No 
departmental tririspon 

. could ply there. Arra-
ngements had to be 
made on contract basis 
for carriage of stores, 
and this took consider_ 
able time, no regular 
contractors being avai-
able in the area. 

__ __ ..... ' _ .... ____ c--_______ . ______ _ 



APPBNDIX XXVI 
Reference Para 54 of the Report 

(PAT Board) 
Parlialiars regarding projectl lisl'" in Appendix IV on Pili' a8 of the Audlr 

Report, 1964 showing the latest posit"'"' 

Item 
No. 

Name of Project 

I. Installation ofU500 line 
automatic exchange at 
Jamshedpur. 

2. Installation of an auto-
matic exchange of Shil-
long. 

Originally proposed auto-
exchange size: 1200 lines 
Revised size : ~ lines 

3. Installation of an auto-
matic exchange at Cuttack 

Originally proposed auto 
es:change size : 1200 lines. 

Revised size : 3000 lines 

-t. Installation of a 2400 line 
automatic acbaDge at 
Mambalam in replace-
ment of 600 liDCI auto. 

-------- ...• ---. ----_ .. _. 
Present Position 

Building under construction. Target date 
for completion is mid-l96s. The equip-
ment installation will commence as 
soon as the technical rooms are ready 
and is likely to be commissioned into· 
service during 1966. 

Building is under construction and the 
wget date for completion is April, 1965. 
Crossbar type of equipment has been 
recently ordered and will be installed as 
soon as it is received. Target date for 
commissioning the cxchargc is mid-
1966· 

The plans and estimates for the autn 
exchange building have );!een sanctioned. 
Notice for inviting tenders was issued 
on 25-7-1964. When the project was 
sanctioned, Cutted had a manual ex-
change of 1000 lines. 

This has already been expar:ced to J 4(0 
lines and a project for installatic n of 
another 500 lines temporary exchen ge 
has been sanctioned. Cables fer these 
manual expansions are being laid as a 
part of the auto project. 

The building for auto exchange has been 
completed. The old exchange of 600 
lines has been expanded to 1930 lines. 
Practically all the equipment mentioned 
in the Audit Report was used (or tempo-
rary expansiOIl3. The size of the exchange· 
has been revised to 5000 lines of the 
Crossbar type. It is anticipated that 
the crossbar exdlange will be commissioned 
by early 1966. 

190 
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Item Name of Projcct 
No. 

Present Position 

--.. --.----.-----.-_._._--_.-----------_._---_._--------_._ .. - ------
s· Shifting of telephone ex- Work completed in September, 1963. 
change at Khanna to a 
new building. 

6. Reconstruction of 
SCCQnderabad-Zaheerabad 
road alignment. 

7. Erecting deputy control 
circuit between Hubli and 
Poona for Railways. 

8. Rehabilitation of main 
line between Visakha-
patnam & Srikakulam. 

9. Installation of 12-channel 
carrier system benveen 
Bombay & Secunderabad. 

The work on this project involved erectioll' 
of a new line over 200 kms with two trunk 
pairs on the entire route. The execution 
of the work is in progress and the post 
erection has been nearly completed. The 
work of wire erection has been carried 
out in about 30% of the route. The work 
is expected to be completed by Decemher, 
1964. 

This work involved erection of a trunk pair 
between Hubli and Poona (470 kms). 
This work was started in March, 1963 
and completed in August, 1964. The 
circuit was made over to Railways on 
31-8-1964. 

This project involves (a) replacement of 
corroded poSt and wire materials and (b) 
retransposition of the existing trunk pairs 
over the section Srikakulam to Visakha-
patnam. The work of replacing corroded 
materials has been completed. The work 
of retransposition is now in progresa and 
is expected to be completed by December, 
1964· 

This project involved installation of a 12-
channel carrier system between Bombay 
and Secunderabad entailing installation 
of equipment at Bombay, Poona, Indapur, 
Sholapur, Wadi & Secunderabad. With 
the installation of equipment at all stations 
except Indapur, the SystCDl was ~  

into service in January, 1960. Equip-
ment at Indapur has also been instaUed 
on completion of the building at the 
station and has been brought  into service 
on 15-9-1964. 

10. Opening of PCO 
Kistwar. 

at This work involved construction of a new 
telephone pair over a route distance of-
30 miles for opening a PCO at Kistwar. 
This work was started in July 1964 and 
completed in October, 1964. 
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._-----------------------
Item Name of ProJect 
No. 

Present ~  

I I. Opening a combined office This work was cancelled and the stores re-
at Kamah. ceived against this work have been divened 

to other works in that area. 

12. Opening of a combined 
office at Gurcz. 

The work of this project involved erection 
of a trUnk pair over a route distance of 
approximately 35 miles for opening a 
combined office at Gurez. This work is 
now in progress and is ~  to be 
completed by November, 1964. 

13· ChangeofSpeclalServices Work completed in July, 1964· 
Codes at Simla. 

q. Installation of Signalling 
in chanilel trunk circuits 
at Ambala, Cbandigarh 
and NimgaJ. 

( 5. Erectins lirie and wire 
for Canal Administration. 

(I) At Jullundur ' . 

This work involved installation of nine sets 
of signalling panels in association with the 
existinS trunk circuits for improving the 
method of signalling. These panels when 
received had to be divened for use on 
certain ARP circuits urgently' required. 
They have since been received back and 
ir1staued as origi:oal1y planned. 

Completed July, 1963. . 

(i.) Between Head Kun- Completed March, 1963. 
thai and Head Kar-
anasam. 

(iiI) Between Chirana Completed December, 1963· 
and Cohana. 

(iv) Between Kaithal Completed January, J')64· 
and Barot. 

(v) Between Pantuana Completed November, 1963· 
R.H. and Head Rori 
Branch. 

(v.) Between Amloh Completed November, 1')63· 
Bhakra Colony and 
AllowahRH. 

(vi.) Between Siraspur Completed November, 1963· • 
RH and Prem Bari. 

(wii) Between MWtk and Completed December, ~. 

Jam. 
..... _-------- ------------------_ .• 
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-------_ .. _--_._------._--_._-----
Item Name of Project 
No. 

Present PositioD 

.' .......... 

~ . --_. __ . "---.------ ----------
(ix) Between Panjr.ain Cancelled by Canal Administration. 
and Srihargobindpur. 

(x) Between Kotla and Cancelled by ~ Administration. 
Jawall. 

(xl) At Baijnath Cancelled by Canal Administration. 

(xii) Between Dua Baba Cancelled by Canal Administration. 
Nanak and Fatehgarh. 

(xiii) Between Goraya Demand cancelled in part and the remaittiol 
and Binga. work completed. 

l 1854 (AU) lS-13. 
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APPENDIX XXVIII 

(Reference para 61 of Report) 

No. 14-15/63-INV-I 

GoVERNMII!NT OF INDIA 

DEPARTMENT OF COMMUNICATIONS 

(P. & T. Board) 
Dated New DeZhi-l the 20th November, 1964 

SUBJECT: Burglary in Tezpur letter sorting Office on the night of 20/21 
November 1962-Para 27 of Audit Report, P. & T. 1964. 

In sub-Para (i) of Item I of the lists of points of the Public 
Accounts Committee sitting dated 24-10-1964 attached to Lok Sabha 
Secretariat O.M. No. 2/VrIV64/PAC dated 6-11-1964, the Public 
Accounts Committee has called for a note giving the details of the 
case of defalcation at Tazpur. They also want ,to know whether this 
case is included in item 4 of Appendix V at page 32 of the Audit Re-
port. It is confirmed that the case was included by the Audit in 
item 4 of the Appendix V i.e. under the heading 'responsibility not 
fixed'. However, this case should have been taken as one in which 
responsibility had been fixed because a sum of B.s. 25,682/- had been 
recovered by the police and it was known who was responsible for 
the burglary. Further, departmental and police action were in 
progress against some of the officials of thE;> Tezpur Sorting Office. 
Perhaps some Heads of Circles and Branch Audit Offices were under 
the impression unless the departmental action had been completed 
it cannot be treated as the case where responsibility had been fixed. 
Later the A.G. P. & T. gave a clarification in his letter No. Rep. 
J/2563/II (E) 35-Stores dated 11-2-1964, that a case where the responsi-
bility may not have been formally fixed by the competent authority 
after follOWing the usual disciplinary procedure but in which the 
department has come to the conclusion that some person is apparent-
ly responsible, should al90 be regarded as a case where responsibility 
has been fixed. These instructions have been circulated to a11 Units 
and, therefore, there should be no confusion in future. 

2. A burglary was reported to have been committed in the Sort-
ing Office at Tezpur on the night of 20/21-11-62, and 42 insured letters 
which were kept in deposit in the Sorting Office in a bag due to the 
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panic created in the wake of the Chinese advance were found to be 
missing. The total value of these insured letters was Rs. 1,00,596' 75. 
All the staff of the night $et had left the office and the night guard 
who arrived in the evening found tp,e office locked. As he was not 
feeling well. he left for his quarters. Next mCIl'Ding when he came 
to office, he detected the burglary and reported the same to the local 
police station. On 27-11-62 the police recovered a sum of Rs.25,682/-
from two class IV officials of the Tezpur ll.M.S. These two class IV 
officials and the wife of one Qf them were prosecuted. But the police 
did not prosecute the Head Sorter of Tezpur R.M.S. who was also 
suspected to be involved in this cue. The latest position is indicated 
below: 

ProgTeBs .of ~  

(a) Amount recovered in the course of pOlice enquiries-
Rs. 25,BI-. 

(b) Progress of the case in the Court: 

(i) Shri Class IV Q8lcial of 8.R.0. Tezpur 
was convicted and subsequently diamissed from 
service; 

(ii) Shri Sorter, Shri Haladhar Mali. 
porter" Smt. wife of were 
acquitted by the Additional Sessions Judge. The 
question of filing an appeal against this acquittal order 
is under examination. 

(c) Departmental Action:--Action against two subsidiary 
ofhltAers was initiatd and penal recovery of Rs. 1.4641-
has been imposed ~  ou.e of them. Action against 
the other oai:cial is ·under pl'ogress. 

A.G.P.&T. has seen this memo. 

S. C. JAIN, 

Member (Banking &- Insu.rance). 

Note: The amount of loss has increased to Rs. 1,03,279' 7:) nP. 



APPENDIX XXIX 

(Reference Para 63 of Report) 

No. 28-34/63-B Vol. III 
GOVERNMENT OF INDIA 

DEPARTMENT OF COMMUNICATIONS 

(P. & T. Board) 
Dated New Delhi-l the 20th November, 1964 

SUBJECT; -Disposal of outstanding Inspection Reports- (Para 29 of 
Audit Report, 1964). 

Reference Lok Sabha Secretariat O.M. No. 2/VIII/64/PAC dated 
6-11-1964. (Item 2 of P.A.C. sittings dated 24-10-64). 

The Public Accounts Committee at their sitting on 24th October, 
1964 desired to be furnished with the latest position relating to the 
clearance of the outstanding Inspection Reports. 

Information in regard to the number of outstanding Inspection 
Reports is available only from the Draft Audit Paras as well as Audit 
Report and as such the position subsequent to 31-3-1962 is not avail-
able. The Branch Audit Offices however submit statements to the 
P. & T. Directora.te half-yearly on the 15th June and 15th December 
intimating tile position with regard to pending irregularities as on 
31st March and 30th September respectively in respect of Inspection 
Reports issued upto 30th September and 31st March. In these state-
ments received from the Branch Audit Offices the number of irregu-
larities are shown by all the 7 Branch Audit Offices but the number 
of Inspection Reports involved has only been indicated by Nagpur 
and Madras Audit Offices. The latest information regarding irregu-
larities is, therefore, available with us. This relates to the period 
ending 31st March, 1964 and shows that 16,543 irregularities relating 
to Inspection Reports are pending. The statement showing the cir-
cle-wise break-up of these 16,543 irregularities is furnished in An-
nexure I. The information regarding day to day progress of settle-
ment of these outstanding irregularities are not available with us. 
It is expected that this number which stood at 16.543 on 3]-3-1964 
has further come down, by now but the actual figure is not available, 
as explained above. 
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2. The latest position of the Inspection Reports upto 31-3-1962 
mentioned in para 29 of the Audit Report, 1964 (P. & T.) is as fo1-
lows:-

Number as ment;oned Number as on 
in the Audit Report as 31-7-1964 
on 31-8-1963 

_. ------- ~ ~ . .. ------
Number of Inspection Reports. 

Number of Irregularities mentioned in the 
Inspection Reports. • 

1,197 

6,088 

A statement showing the Circle-wise break-up of these figures 
is furnished in Annexure n. 
Comments of the Accountant General, Posts & Telegraphs, Simla 

will be communicated in due course. 

To, 

The Lok Sabha Secretariat, 

New Delhi 

M. DAYAL, 

Member (Posts), P. & T. Board 



ANNEXURE I 

Statement showing the Circk-wise position of irregularities noticed through 
inspection reports isStud "pto 30-9-1963 and pending on 31-3-1964 

Sl. Name of Circle/Unit . 
No. 

I. Andhra 
2. Assam 

3. West Bengal . 
4. Bihar 

5. Bombay 
6. Bombay-Tele. Distt. 

7. Central 
8. e.C.T.S. Calcutta . 

9. Calcutta TeJe. Distt. 
10. C.A.O. T. S.&W. Calcutta 

II. Delhi . 
12. Delhi Tele. Distt. 

13. Dy. Dir. PLI Calcutta • 
14. D.E.W., Calcutta . 

IS. H.M. P&T W/S Calcutta 
16. G.M. Electrification 

17. Gujrat . • 
18. Hyderabad Tele. Distt. 

19. Jammu & Kashmir 
20. Kerala 

21. Madras. 
22. Madras Tete. DiStt. 

23. Mysore Circle 
24. Orissa. 
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Number of irregulari-
ties issued upto 

3<>-9-1963 and pending 
on 31-3-1964. 

711 

573 

1,201 

65 

1,163 
131 

106 
89 

181 
1,068 

45 
4 

288 
9 

329 
271 

89 
624 

588 
101 



SI. 
No. Name of Circle/Unit 

~ . Punjab 
26. Rajasthan 

27. V.P. ". ' •. 
28. Sr. E.E. P&T Calcutta. 

29. T&D Circle . 

30. Telegraph Traffic 

~  . 

200 

• 

Number of irregulari-
ties issued upto 

30-9-1963 and pending 
on 31-3-1964 

392 

497 

35 
8 

16,543 



ANNEXURE II 

Statement slwrDing the Circle-rcise position of outstanding Inspection Reports 
included' in Para 29 of Audit Report, 1964 in re$pect of Reports 

Issued up to 1951-62 
.. _ .... __ .. _-_. __ .. _- _ ..•. .----------.-- .. --... --
SI. 
No. 

Name of Circle/Unit 
I 

t. Andhra 
2. Assam . 

3. West Bengal . 
4. Bihar 

S. Bombay 
6. Bombay Tele. Distt. 

7. Central 
8. C.C.T.S. 

9. Calcutta Tele. Distt. 
10. C.A.O. S&W Calcutta. 

II. Delhi 
12. Delhi Tele. Distt. 

13. D.D.P.L.1. Calcutta 
14. D.E. Wireless, Calcutta. 

IS. D.G. P&T 
16. D.G.M., P&T Workshops 

Calcutta. 

17. Guirat . 
18. HYl1erabad Tele. Dim. 

19. Jammu & Kashmir 
20. Kerala . 

21. Madras. 
22. Mysore. 

Inspection Reports Inspection Reports 
as on 31-8-1963 As on 31-7-1964 

No .. 

149 
40 

201 

55 
62 

60 
2 

32 
19 

10 

2 

4 
61 

45 
20 

4 
20 

47 
33 

Items 

169 
14 

339 
81 

71 

143 

23 
2 

10 

173 

25 
162 

268 
602 

No. 

54 
30 

5 
II 

13 
19 

7 

4 
27 

28 
IS 

4 
IS 

28 
22 

Items 

599 
90 

131 
82 

86 
8 

165 
37 

9 
15 

24 
120 

8 

88 
99 
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~ ... -.. ---. -.. " .. _, ----_ ... ".'.---. -----_.-
S1. Name of Circle/Unit Inspection Reports Inspection Reports 
No. as on 31-8-1963 as on 31-7-1964 

No. Items No. Items 

23. Madras Te1e. Distt. 4 19 '2 2 
24. Orissa 26 128 16 37 

2S. Punjab 54 2S1 41 154 
26. Postal Seal Aligarh 4 7 4  7 

27. P.T.T.C. Saharanpur 2 4 2 4 
28. Rajasthan 36 192 29 136 

29. U.P. 228 1,473 203 1,075 
30. Sr. E.E. P&T Calcutta 2 2 I 1 

3 I. Telegraph Traffic 4 5 ., I 

32. T&D Circle 8 IS 1 1 

33. Training Centre, Jabalpur 2 2 

TOTAL 1,197 6,088 871 3,639 



APPENDIX XXX 
(Reference Para 68 of the Report) 

No. 15-2/63-WK 
GoVERNMENT OF INDIA 

DEPARTMENT OF COMMUNICATIONS 
(Post and Telegraph Board) 

19 Asadha 1886 
Dated New Delhi-l the 10th July, 1964· 

SUBJECT: -Pu.blic Accounts Committee-Fourteenth Report, 1963-64 
(Third Lok Sabha)-Para 4()........Cost Accounting in the 
P. & T. Workshops-Introdu.ction of Incentive Scheme and 
its working. 

In serial No.2 of Appendix I to their 2nd Report (3rd Lok Sabha), 
t he Public Accounts Committee desired to be apprised of the work-
ing of the Incentive Scheme in the P. & T. Workshops. 

2. The Scheme was introduced with effect from 1st June, 1962 in 
certain selected shops in each of the three workshops. A review of 
the first six months working of the scheme showed that there had 
been no increase in production in the Calcutta and Bombay Work-
shops, while in the Jabalpur Workshops there had been a slight im-
provement in certain operations relating to the manufacture of Stalks. 
In order to make the Scheme more attractive, it was revised with 
effect from 1st May, 1963. A copy of the revised incentive scheme is 
enclosed (Enclosures A & B). 

3. A review of the working of the scheme for the quarters end-
ing September, 63 and December, 63 shows that although no increase 
in production has been obtained in the relay assembly shop of thl:: 
Bombay Telephone Workshops, there has been an average increase 
of 44 per cent in the Cord Assembly shop and press shop and 73 per 
cent in the Drilling and Tapping Section of the machine shop of that 
workshop. In the Jabalpur Workshops there was an increase of 17 
per cent in the production in the Forging shop in the quarter ending 
September, 63 and 55 per cent in the quarter ending December, 63. 
The corresponding figures for the Heavy machine shop being 6' 89 
per cent and 44' 5 per cent. In the CalcUtta Workshops, however, the 
scheme has not made much headway and only a slight increase in 
production of only one item (U-backs) has been recorded. 
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4. Meanwhile, certain other measures viz. use of M.S. scrap in 
Cupola, reduction of percentage of rejection, change in the methods 
and process of manufacture, etc. has resulted in the reduction of cost 
.of certain items of stores, a .list of which is also enclosed (Enclosure 
C). 

This Memo. has been seen by Accountant-General, Posts and 
Telegraphs Simla. 

(Sd.) S. K. KANJILAL. 

Member (Telecommunications Operations) 

Posts &- Telegraphs Boord. 

The Chairman and Members of 

the Public Accounts CommittE!e. 

ENCLOSURE A 

COpy OF MEMO. No. 6-12/62-WK DATED 30-4-1963 FROM GOVERNMENT 
OF INDIA, MINISTRY OF TRANSPORT & COMMUNICATIONS, DEPART-

MBKTS OF COMMUNICATIONS AND Clm.. AVIATION, P. & T. BoARD TO 
THE GENJ!lRAL MANAGER, P. & T. WORKSHOPS, CALCUTTA. 

SUBJECT:-Introduction of Incentive Scheme in the Posts and Tele-
graphs Workshop.If. 

The question of revision of the incentive scheme in' the P. & T. 
Workshops has been under the consideration of the Government for 
some time past. The President has now been pleased to decide that 
the scheme introduced in this Board's Memo. No. 6/12/62-WK, dated 
the 31-5-1962 and extended from time to time may be replaced by 
the scheme as detailed in the Appendix to this letter with effect from 
1st May, 1963. -

2. The incentive scheme shall continue in the sections or shops 
in the Workshops as indicated in this Board's Memo. dated the 
31-5-1962 referred to above and may be extended to any shop/section 
as may: be decided by the General Manager, P. & T. Workshops from 
time to time .. 

3. The expenditure involved in operating the incentive scheme 
shall be debitable to the head 'Labour and other charges-134-Manu-
facture Suspense' and will be met from the ~  grant. 

4. This issues with. the cpncurrence of Ministry of Finance (C) 
vide their U.O. 2184 PT-I/63 dated the 27-4-1963. 

Sd/-HIT PRAKASH. 

Assistant Director Genera 1. 



APPENDIX 

Incentive Scheme for P. & T. Workshops 

1. The output of each worker will be measured against tile stan-
dard laid down in the lay-out sheets, which are available for diffe-
rent operations in the workshops. Each day's production of the 
worker would be converted into the number of hours of production 
based on standard norms. At the end of the month, the nu.m.ber of 
hours worked and the number of additional hours of production shall 
be worked out. 

2. The incentive would be calculated on individual baSIS, as far 
as possible. Whether in a particular shop the incentive will be earn-
ed on individual basis or on a group basis shall be decided by the 
Manager of the Workshops concerned. 

3. Where the incentive is earned on a group basis the operations 
will be grouped into convenient groups. For working .out the in-
crease in pro!iuction, the output of the whole group against the stan-
dard shall be taken into account. I 

4. The extent of incentive payment to each worker in a month will 
be based on the actual (/; increase in production turned out by him 
or his group, as the case may be. Production shall be considered as 
what is actually passed by the final inspection. 

5. Those workers, whose time is booked directly in the manufac-
turing processes:-

e.g. (i) Coil Winders Gr. I and Gr. II, In.o;trument Fitters Gr. I 
and Gr. II, Contact Welders, etc. 

(ii) Core Makers Gr. I & Gr. II, Moulders Gr. I " Gr. II, Fe!-
tIers, Foundry Casters, etc. 

(iii) Stalk Makers, Hammermen, Machine Operators, etc. 
will be treated as direct workers, whereas others, who contribute 
towards completion of the jobs but whose time is not directly book-
ed to the jobs, will be treated as indirect workers. .. 

e.g. (i) Chargemen Gr. II, Instrument Fitters Gr. I " Gr. II. 
Mazdoors, etc. 

(ii) Chargemen Gr. I & Gr. II, Crane privers, Fitters General 
Gr. I, Mistries (Foundry), etc. 
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(iii) Chargemen, Machine Setters, Tool Makers, Progressmen, 
etc. 

(iv) Inspection staff. 

6. For increase in production over the standard, a direct worker 
will be paid incentive at the rate shown in column 4 of Annexure 
'A'. Indirect workers shall be paid at rates shown in Column 5 of 
Annexure 'A'. These rates correspond approximately to 75 per cent 
and 371 per cent respectively of the basic hourly wage of direct and 

indirect workers. 

7. In the case of group earnings, while calculating the actual in-
centive earnings of a worker, his attendance during the month will 
be duly considered. The individual incentive earnings of a worker 
would be for the number of hours actually put in during the month. 
multiplied by the % increase in production of his group. For the 
additional hours of production so calculated, he would be paid at the 
rate shown in Table at Annexure 'A'. A typical example is illustrat-
ed in Annexure 'B'. Any worker whose output in a month is lower 
than the standard for the hours he worked, would not be entitled to 
any incentive payment. 

8. The payment will be made within the third week of each 
month following the one, for which it has been ~ . 

9. The present lay-out sheets should be maintaineq as the stan-
dard and amended only when justified due to change in machinery, 
methods, techniques, raw materials, etc. The Unions would be con-
sulted before such change is introduced. Similarly, for layout 
sheets of new items, the Unions would be duly consulted. 

10. The basic monthly wage would continue to be admissible to 
the worker irrespective of the production. Whereas all attempts 
shall be made to make raw materials and piece parts available in re-
qUisite quantities, the short supply of these shall not be made an:-' 
ground for complaint. 

11. The Management will have the right to transfer the workers 
from one category to another, according to work-load by giving them 
suitable training, if necessary. During the period of training speci-
fied by the Management, the worker would continue to draw the 
average of incentive wage earned by him during the last three 
months. Such payment during training would, however, be made 
only in cases where a worker is transferred to a category/shop to 
which incentive is applicable. If in any case the period of training 
is to exceed 15 days, the orders of the General Manager, P. & T. Work-
shops should be obtained. 
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12. Loading of job in the different shops will be entirely at the 

discretion of the Management; If, for any reason such as lack of 
orders. shortage of materials. tools breakdown, etc. the work load 
does not warrant operation of the incentive scheme, the Manage-
ment will have the right to withdraw the scheme or suspend it for 
such period as may be considered necessary. 

13. The revised scheme shall be introduced from 1st May. 1963. 
(6!12!62-WK) . 

S1. 
No. 

I 

Category 

I. Unskilled 
2. Semi-skilled 
3. Skilled. . 

ANNEXURE 'A' 

Hourly Incentive Payment Rate 

Scale of pay 
in Rs. 

3 

Incentive Incentive 
pay per hour pay per 
for direct hour for 
workers in indirect wor-

nP. kers in nP. 
4 S 

4. Highly Skilled 'C' 

Rs. 70-8S P.M. 
Rs. 7S-100 P.M. 
Rs. IIO-ISS P.M. 
RS.I4Q- I 7SP.M. 
Rs.I so-zoSP .M. 

28 nP. 
30 nP. 
44 nP. 
56 nP. 

14 nP. 
IS nP. 
22 nP. 
28 nP. 
30 nP. S. Chargeman Gr. II Highly 

Skilled 
6. Chargeman Gr. I 
7. Progressman . 

Name-Mr. A 
Month-April. 

Date Item work 

Rs. 20S-240P.M. 
Rs. IIO-I5SP.M. 

ANNEXURE 'B' 
Example of Incentive calculation 

TABLE I 

41 nP. 
22 nP. 

Worker-Direct 
Shop-Assembly Shop. Scale 7s/I 10 (Semi skilled) 

No. of Standard Actual 
hrs. prodn. prodn. 

worked per hr. 

Actual produc-
tion in No. of 
hours of stan-

Increallc 
in pro-
duction. 

I. Line Relat 8 2 

2. Cut-off Relay 7 3 

30 Total 200 hrs. 

20 

30 

dard prodn. 

20 

2 

30 

10 

10 3 
_. _ . _____ 3._ .. __ ...... __ .. 

50 



TABU! II 

Group Incettti'lJe-M""M : AfJril. 

R,sl.y Assembly GrOllp 

N(UlCI1 of Wmker ................ HlJUTS worked Additional hours about 

A ~ ~ 

B ~ ~ 
C 
D 

1,000 

Group Incentive-400 ~ 
1000 Ie 

400 

-----------------------------------------------------------
TABLE III 

Group Incentive vide Table 11-40% 
Incentive admissible to Mr. A for 200 hors. put in by him =200 x 40% 

=80 hrs. 
Incentive payment @ 30 nP. per hour So X  . 30= 24' 00 

NOTE :-Tables II and III will not be applicable where incentive is not calctIlated on a 
geoup basis. 

ENCLOSURE 'B' 

Copy OF MEMO. No. 6-12/62-WK DATED 13-12-1963 FROM ~ 

OF INDIA, DEPARTMENT OF PoSTS & TELEGRAPHS, P. & T. BOARD TO 
THE GENERAL MANAGER, P. & T. WORKSHOPS, CALCUTTA-I. 

SUBJECT:-Introduction of Incentive Scheme in the P. & T. Work-
shops. 

The President has been pleased to decide that the para 6 of the 
Appendix to this Board's letter No. 6-12/62-WK dated the 30th April, 
1963, should. be substituted by the following:-

"For increase in production Gver the standard, a direct work-
er will be paid incentive at the rate shown in Column 3 
of Annexure 'A'. Indirect workers shall be paid at rates 
shown in column 4 of Annexure 'N. Theserates corres-
pond approximately by 75 per cent and 371 per cent res-
pectively of the basic hourly wage calculated at the 
minimum of the scale of pay drawn by direct and indirect 
workers." 

2. The President has also been pleased to decide that the existing 
Annexure IA' to this Board's letter No. 6-12/62-WK dated. the 30th 
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April, 1963, as revise4 by thi3 Board's letter No. 6-12/62-WK dated 
the 8!h July, 1963, may be rePlaced by the revised Annexure 'A' ap-
pended ~ . 

3. This issues with the concurrence of the Ministry of Finance 
(ConununicatiOlls) vide their . ~ No. 2411 TCF/53 dated the 3rd 
December, 19M. 

Sd/-HIT PRAKASH, 

Assistant Director General. 

REVISED VIDE GOVERNMENT OF INDIA, DEPARTMENT OF 
POSTS AND TELEGRAPHS, POSTS ANt> TELEGRAPHS 
BOARD LETTER NO. 6-12/62-WK DATED THE 13TH DECEM· 
BER,1963. 

ANNEXURE 'A' 
Hourly I1JCBntifJe fayment Rate 

S1. Scale of Pay Rs Incentive pay per Incentive pay per 
No. hourforDirectWor- hourforIndirect 

ers in nP. ~  ~ nP. 
-------------------------------------------
(I) 

I. 70:-85 P.M_ 34 nP. 
2. 75-110 P.M. 36 nP. r-. . 
3. nO-ISS P.M. so nP. 
4. II 0:-1 80 P.M. SO oP_ 

S. 110:-2.40 P.M. sO nP. 
6. i40:-I7S P.M. 62. nP. 

7. 150:-2.05 P.M. 72. nP. 
8. 2.05-240 P.M. 94 nP. 

17 nP. 
18 nP. 

25 nP. 
25 nP. 

2.5 nP. 
31 nP. 

36 nP. 
47 nP. 

-_._--_.----------------------------------

Particulars 

I. Stalk 5-1/4" Telephones 
2.. Stalk 6 5/S" Telegrah 
3. Stay Rod 6 ft. 
4. Caps 'B' 
S. Caps 'C' , 
6. Sole Plates B & C  ' 
7. Cost of Galvanising 

8. Switch Board 5 +2.0 (L.S.) 
'9. Coin Collecting Box. 

1854 (Ah) L.S-.I4 

ENCLOUSREC 

Previous Cost 
Unit cost determined 

100 
100 
100 
100 
100 
100 
100 
SIT 
Unit 

" 

57.61 
61'94 
248'59 
149'60 
2.93'72. 
414'51 
68'90 

4,51,741 
545'33 

in 
1962.-63 

51-67 
57' II 
226'13 
133'71 
2.49'42-
398· II 
50-16 

4,479' IS 
532'78 
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 t
h
e 
ut
il
it
y 
of
 t
h
e 
we
i
g
h-
br
i
d
ge
 
h
a
d 
o
n 
hi
s 
o
w
n 
i
ni
ti
at
i
ve
 t
ri
e
d 
t
o 
dil
P
QS
C 

it
 o
f 
i
n A
pr
il
, 
1
9
S
8"
. 
[
Pa
ra
 2
1 
of
 3
8t
h 
Re
p
or
t 
of
P
A.
C.
 
(
1
g
6
1-
6z
))
. 

T
h
e 
C
o
m
mi
tt
ee
 
w
o
ul
d 
li
ke
 t
o 
e
m
pt
u.
si
se
 
t
ha
t 
t
hi
s 
is
 a 
t
y
pi
ca
l c
as
e 
s
h
o
wi
n
g 
h
o
w 
" 

de
la
ys
 a
re
 c
a
us
e
d 
e
v
e
n 
i
n a
 
si
m
pl
e 
ma
tt
er
 
li
ke
 t
h
e i
ns
ta
ll
at
i
o
n o
f 
a 
we
i
g
h-
br
i
d
ge
. 

11 
Fi
rs
t,
 t
h
e 
de
ci
si
o
n 
t
o 
i
ns
ta
ll
 t
h
e 
Br
i
d
ge
 
wa
s 
ta
ke
n 
i
n 
19
49
. 
b
ut
 i
t 
c
o
ul
d 
n
ot
 b
e 

br
o
u
g
ht
i
nt
o
us
e 
be
f
or
e 
1
9
6
0
e
v
e
nt
h
o
u
g
hi
t
w
as
 
p
ur
c
ha
se
d 
i
n 
19
51
 
a
n
di
ns
ta
1-

-l
e
d 
i
n 
1'
5
9.
 
E
ve
n 
t
h
e
n 
t
he
re
 w
er
e 
de
fe
ct
l 
re
s
ul
ti
n
g 
i
n f
ur
t
he
r 
de
la
y 
a
n
d 
l
o
a 

of
 t
i
me
 ti
ll
 N
o
ve
m
be
r.
 
19
63
 s
i
nc
e 
w
he
n 
t
h
e 
we
i
g
h-
br
i
d
ge
 
is
 st
at
e
d 
t
o D
e 
~
 

ti
o
ni
n
g 
wi
t
h
o
ut
 
a 
br
ea
k.
 

-

T
h
e 
C
o
m
mi
tt
ee
 
ar
e 
di
st
re
ss
e
d 
t
o 
n
ot
e 
t
h
at
 t
h
er
e 
ha
s 
b
e
e
n 
u
nc
o
ns
ci
o
na
bl
e 
de
la
y 

of
m
or
e 
t
h
a
n 8
 y
ea
rs
 e
ve
n 
i
n i
ns
ta
ll
i
n
g t
h
e w
ci
a
b-
br
i
d
ge
 
(
p
ur
c
ha
se
d 
i
n 
19
51
 
a
n
d 

i
ns
ta
ll
e
d 
i
n 
De
ce
m
be
r,
 
19
59
). 
T
h
e 
C
o
m
mi
tt
ee
 
ca
n
n
ot
 
b
ut
 
p
oi
nt
 
o-
n 
t
h
at
 

t
h
er
e 
ha
ve
 b
ee
n 
a
v
oi
da
bl
e 
de
la
ys
 
b
ot
h 
o
n 
t
h
e 
p
a
n 
of
 
P 
.ar
. T.
 
A
ut
h
or
it
ie
s 
a
d 

t
h
e 
R:
li
l
wa
y 
A
ut
h
or
it
ie
s 
i
n a
tt
e
n
di
n
g 
t
o t
h
e p
r
o
bl
e
ms
 a
ri
si
n
g 
o
ut
 or
 t
h
e i
ns
-

ta
ll
at
i
o
n 
of
 t
h
e 
br
i
d
ge
. 
La
c
k 
of
 c
o-
or
di
na
ti
o
n 
ha
s 
al
so
 
af
fe
ct
e
d 
t
h
e 
pr
o
gr
es
s 

of
 w
or
k.
 
Re
-c
al
i
br
at
i
o
n 
h
a
d 
t
o 
b
e 
d
o
ne
 t
wi
ce
, t
h
e 
pi
t 
h
a
d 
t
o b
e 
re
pa
ir
e
d 
t
wi
ce
 

a
n
d 
f
or
 a
U 
t
hi
s w
or
k,
 
it
 a
p
pe
ar
s 
fr
o
m 
t
he
 n
ot
es
 f
ur
ni
s
he
d.
 t
h
e a
ut
h
or
it
ie
s 
..
er
e
n
ot
 

al
i
ve
 t
o 
t
he
 u
r
ge
nc
y 
of
 t
h
e 
si
t
ua
ti
o
n.
 
T
h
e 
C
o
m
mi
tt
ee
 
ta
ke
 s
er
i
o
us
 
n
ot
ic
e 
0
1 
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D
o.
 

4
9 

SI 
W
or
ks
 
&: 
H
o
u
si
q 

.
S
O 

j
2 

no
. 

.I
\l
cl
l 
de
la
ys
 
a
n
d 
la
ps
es
 
a
n
d 
e
m
p
ha
si
se
 t
h
at
 t
h
e 
P.
&.
T.
 
a
n
d 
t
h
e 
Ra
il
wa
y 
A
d-

t
h
or
it
ie
s 
s
h
o
ul
d 
e
nj
oi
n 
u
p
o
n 
all
 t
h
ei
r 
of
fi
ce
rs
 
a
n
d 
st
af
f 
t
ha
t 
s
uc
h 
ea
se
a 
s
h
o
ul
d 

n
ot
 
re
c
ur
. 

(i
). 
T
h
e 
C
o
Di
nt
it
te
e 
w
o
ul
d 
li
ke
 t
o 
b
e 
i
nf
o
n
ne
d 
of
 t
h
e r
es
ul
t 
of
 t
hi
s e
xa
mi
na
ti
o
n 

• 
a
b
o
ut
 p
os
si
bi
li
t
y 
of
 e
c
o
n
o
mi
c 
ut
il
is
at
i
o
n 
of
 t
he
 V
er
ti
c
al
 
Sl
ot
i
n
g 
Ma
ch
in
e; 

(i
i)
T
h
e 
re
al
 r
e
gr
et
 o
f 
t
h
e 
C,
?
m
mi
tt
ee
 
i
n 
t
hi
s 
ca
se
 i
s 
t
h
at
 t
il
l 
t
h
e 
re
ce
i
pt
 o
ft
h
e 

!l
ut
ti
t 
pa
ta
, 
t
h
e 
P.
&.
T.
 
De
pa
rt
me
nt
 
di
d 
n
ot
 
k
n
o
w 
t
h
at
 t
he
se
 m
ac
hi
ne
s 
w
m 

l
yi
n
g 
i
dl
e 
or
 t
h
at
 t
he
y 
we
re
 
s
ur
pl
u
s 
or
 t
h
at
 t
he
y 
we
re
 
t
he
re
 a
t 
al
l.
 
It
 i
s 
us
b 

s
ur
pr
is
i
n
g 
t
h
at
 i
n t
he
 c
as
e 
of
 s
e
ve
n 
ma
c
hi
ne
s 
o
ut
 o
f 
ei
g
ht
,·
 t
h
e 
de
pa
rt
t
ne
nt
 h
a
d 

Do
t 
be
e
n 
a
bl
e 
t
o 
tr
ac
e 
t
h
e 
ci
rc
u
ms
ta
nc
es
 w
hi
c
h 
ne
ce
ss
it
at
e
d 
t
h
ei
r 
pr
oc
ur
e
me
nt
 

an
d 
t
he
 j
o
bs
 f
or
 w
hi
c
h 
t
he
y 
we
re
 
i
nt
e
n
de
d.
 
T
h
e 
C
o
m
mi
tt
ee
 
de
si
te
 
t
ha
t 
8 

t
ur
V
e)
1 
of
 
t
h
e 
ma
c
hi
ne
s 
Wh
ic
h 
ar
e 
l
yi
n
g 
u
n
us
e
d 
i
ot
h
e 
w
or
ks
h
o
ps
 
a
n
d 

ot
h
er
 p
la
te
s 
u
n
de
r 
t
h
e 
P 
.
&
T.
 
De
pa
rt
t
ne
nt
 
s
h
o
ul
d 
be
 
u
n
de
rt
a
ke
n 
i
n 
or
de
r 
t
o 

i
e
e w
he
t
he
r 
t
he
se
 c
a
n 
b
e 
ut
il
is
e
d.
 
I
f
 n
ot
, 
st
e
ps
 s
h
o
ul
d 
b
e 
ta
ke
n t
o 
di
s
p
os
e 

t
h
e
m 
uf
. 

TI
le
 C
o
m
mi
tt
ee
 
w
o
ul
d 
li
ke
 t
o b
e 
i
nf
or
me
d o
f 
t
h
e d
is
p
os
al
 
of
 t
h
e E
n
gi
ne
 G
e
ne
ra
t-
• t
 

or
 
Il
Ii
d 
t
he
 a
m
o
u
nt
 
re
al
is
e
d 
t
he
re
fr
o
m.
 

....
.. 

TIl
e 
C
o
m
mi
tt
ee
 
de
si
re
d 
t
o 
be
 f
ur
ni
s
he
d 
wi
t
h 
a 
n
ot
e 
e
x
pl
ai
ni
n
g 
t
he
 d
d
a
y 
of
 
2
8 

m
o
nt
hs
 
i
n v
ar
i
o
us
 
st
a
ge
s 
a
n
d 
t
he
 r
ea
s
o
ns
 
t
he
re
f
or
 i
n 
t
h
e i
ns
ta
ll
at
i
o
n 
of
 a
 t
u
b
e-

• w
el
l 
by
 t
h
e M
i
ni
st
r
y 

~
 a
n
d 
H
O
U5
in
g. 
T
h
e 

~
 d
es
ir
e
d 
t
h
at
 t
h
e 

n
ot
e 
s
h
o
ul
d 
al
s
o 
st
at
e 
if
 a
n
y 
pa
rt
 
of
 t
h
e 
de
la
y 
wa
s 
a
V0
1d
ab
le
. 

• 
Th
e 
C
o
m
mi
tt
te
 
~
 t
o 
st
at
e 
t
ha
t 
t
h
e 
n
ot
e 
is
 s
ti
ll
 a
wa
it
e
d.
 

'!
b
e O
mr
ni
tt
ee
 
de
si
re
d 
t
o 
b
e 
fu
mi
sh
ed
 W
it
h 
a 
n
ot
e 
as
 t
o 
w
ha
t 
Wo
ul
d 
hl
ve
 
be
e
n 

t
h
e 
t:
Os
t 
if
 wa
te
r 
wa
s 
ta
ke
n 
fr
o
m 
t
h
e 
ne
ar
es
t 
wa
t 
er
 p
i
pe
-l
i
ne
 f
or
 s
u
pr
f
y 
t
o 
t
hi
a 

pr
oj
ec
t,
 
a
n
d 
w
he
t
he
r 
t
hi
s 
q
ue
st
i
o
n 
ha
d 
be
e
n 
e
xa
mi
ne
d 
be
f
or
e 
ta
ki
n
g 
u
p 
t
h
e 

pt
aJ
e
B 
t
Oi'
 t
ub
e
We
U. 
Th
e 
re
pr
es
e
nt
at
i
ve
 p
r
o
mi
se
d 
t
o 
f
ur
ni
a
h 
a 
Do
te
 
on
 
t
h
e 

a
u
bj
cc
t.
 

It
 i
s n
:
gr
et
ta
bl
c 
t
h
at
 t
hi
a 
Do
te
 
is
 al
so
 
a
wa
it
e
d.
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T
h
e
C
o
m
mi
tt
e
e 
r
e
gr
et
 t
h
at
 t
h
e q
uc
:s
ti
on
 o
f 
as
su
ri
Dg
 s
u
p
pl
y 
of
 g
o
o
d 
dr
i
n
ki
n
g 
w
at
er
 

':
t
o t
h
e 
re
si
de
nt
s 
of
 
t
h
e 
ar
ea
 
ha
d 
n
ot
 
b
e
e
n 
gi
ve
n 
as
 
m
u
c
h 
c
o
ns
i
de
ra
ti
o
n 
as
 i
t 

de
se
r
ve
d,
 
as
 a
 
re
s
ul
t 
of
 w
hi
c
h 
t
he
re
 w
as
 
pr
ev
al
en
c::
e 
of
 i
ll
ne
ss
 a
m
o
n
gs
t 
t
h
e 
st
af
f 

" 
H
O
UI
i
Ds
 
• 
a
n
d 
ev
en
 
a 
de
at
h.
 
T
he
y 
ha
ve
 
n
ot
 
s
o 
fa
r 
be
e
n 
i
nf
or
me
d,
 a
s 
re
q
ue
st
e
d,
 i
f t
h(
" 

q
ue
st
i
o
n 
of
 

~
 
dr
i
n
ki
n
g 
wa
te
r 
fr
o
m 
t
h
e 
e
xi
st
i
n
g 
ne
ar
es
t 

~
 h
a
d 

at
 a
ll
 b
ee
n 
ex
a
m.
an
ed
 a
n
d 
w
ha
t 
t
h
e c
o
st
 o
f 
s
uc
h 
a 
sc
he
me
 w
o
ul
d 
ha
ve
 b
ee
n.
 
I
f
 

t
hi
s 
e
xa
mi
na
ti
o
n 
h
a
d 
n
ot
 
be
e
n 
d
o
ne
. 
t
h
e 
I
8
p
R 
is
 r
ea
ll
y 
re
gr
et
ta
bl
e.
 
W
he
n 

t
he
se
 
3
0 
ne
w 
q
ua
rt
er
s 
we
re
 
or
de
re
d 
t
o 
b
e 
c
o
ns
tr
uc
te
d,
 t
h
e 
pr
o
bl
e
m 
of
 w
at
er
" 

. 
s
u
p
pl
y 
wa
s 
ne
gl
ec
te
d 
e
ve
n 
t
h
o
u
g
h 
f
or
 t
h
e 
e
xi
st
i
n
g 
8 
q
ua
rt
er
s 
t
h
e
y 
we
re
 
fa
ci
n
g 

se
ri
O
Wl 
di
ff
ic
ul
t
y.
 
Ne
ce
ss
it
y 

~
 w
at
er
 
s
u
p
pl
y 
s
h
o
ul
d 
ha
ve
 

be
e
n 
ob
vi
o
U'
J 
t
o 
t
h
os
e 
re
s
p
o
ns
i
bl
e 
f
or
 
. 
pr
oj
ec
t.
 

! 
A
s 
re
ga
r
ds
 t
h
e 
de
la
y 
of
 2
8 
m
o
nt
hs
 
(
de
ta
il
s 
of
 w
hi
c
h 
ar
e 
st
ill
 a
wa
it
e
d)
, 
t
h
e 
C
o
m-

mi
tt
ee
 
ar
e 
n
ot
 a
t 
al
l 
c
o
n
vi
nc
e
d 
t
h
at
 a 
pr
oj
ec
t 
of
 t
hi
s 
na
t
ur
e 
s
h
o
ul
d 
ta
ke
 a
s 
l
o
n,
 

as
 
t
ha
t.
 
T
h
e 
C
o
m
mi
tt
ee
 
ar
e 
n
Ot 
c
o
n
vi
nc
e
d 
wi
t
h 
t
h
e 
e
x
pl
a
na
ti
o
n 
gi
ve
n 
b
y 

t
h
e C
.
P.
W.
D.
 
f
or
 2
8 
m
o
nt
hs
, 
de
la
y 
i
n 
a
n 
i
m
p
or
ta
nt
 p
r
oj
ec
t 
li
ke
 t
hi
s 
w
hi
c
h 
c
0
n-

ce
r
ne
d 
t
h
e l
if
e 
of
 
t
h
e 
pe
o
pl
e/
li
vi
n
g 
i
n 
t
h
at
 a
re
a.
 
T
hi
s 
de
la
y 
la
c
ks
 j
u!
ti
fi
ca
ti
o
n 

es
pe
ci
al
l
y 
i
n 
vi
e
w 
of
 
t
h
e 
fa
ct
 t
ha
t 
t
h
e 
C.
P.
W.
D.
 
a
ut
h
or
it
ie
s 
we
re
 
a
wa
re
 o
f 
t
h
e 

ur
ge
nc
y. 
I
f
 t
hi
s d
el
a
y 
c
o
ul
d 
b
e 
j
us
ti
fi
e
d 
as
 n
or
ma
l,
 i
t i
s h
i
g
h 
ti
me
 a
 p
r
o
b
e
w
as
 

ma
de
 
i
nt
o t
h
e w
or
ki
n
g 
of
 t
h
e C
.
P.
W.
D.
 
i
n o
r
de
r 
t
o e
ns
ur
e 
t
h
at
 t
h
e o
r
ga
ni
sa
ti
o
n 

w
or
ks
 
ef
fi
ci
e
nt
l
y 
b
y 
c
ut
ti
n
g 
o
ut
 a
ll
 p
r
oc
e
d
ur
al
 d
el
a
ys
 
a
n
d 
la
xi
t
y 
a
m
o
n
gs
t 
t
h
e 

st
af
f.
 

T
h
e 
C
o
m
mi
tt
ee
 
fe
el
 t
h
at
 l
os
s 
i
nc
ur
re
d 
i
n 
t
hi
s c
as
e 
c
o
ul
d 
ha
ve
 b
ee
n 
a
v
oi
de
d 
Wit
h 

m
or
e 
ca
re
f
ul
 
pl
a
n
ni
n
g 
of
 
t
h
e 
pr
oj
ec
t.
 

P
A.
T.
 
B
o
a
nI
 

T
h
e 
C
o
m
mi
tt
ee
 
ar
e 
di
st
re
ss
e
d 
o
ve
r 
t
h
e 
a
b
n
or
ma
l 
de
la
ys
 
i
n 
ex
ec
ut
in
g 
t
he
se
 

pr
oj
ec
ts
 a
n
d 
ut
il
is
at
i
o
n 
of
 s
t
or
es
 a
s 
di
sc
l
os
e
d 
i
n 
t
he
se
 c
as
es
. 
W
hi
le
 
t
h
e 
C
o
m
mi
 ..
. 



tt
ee
 
a
p
pr
ec
ia
te
 t
ha
t 
t
he
re
 c
o
ul
d 
b
e 
de
la
ys
 
i
n 
ac
q
ui
si
ti
o
n 
of
 
la
n
d,
 
t
he
y 
fi
n
d 

t
h
at
 o
ut
 o
f 
1 
S 
ca
se
s 
me
nt
i
o
ne
d 
i
n 
A
p
pe
n
di
x 
X
XI
II
, 
o
nl
y 
i
n 
t
w
o 
ca
se
s 
(i
te
ms
 I
 

a
n
d 
3)
 t
h
e 
de
la
y 
wa
s 
d
ue
 t
o 
ac
q
ui
si
ti
o
n 
of
 l
a
n
d.
 
I
n 
ot
he
r 
ca
se
s,
 t
h
e d
el
a
ys
 h
av
e 

be
e
n 
st
at
e
d 
t
o b
e 
d
ue
 t
o d
el
a
y 
i
n c
o
ns
tr
uc
ti
o
n,
 n
o
n-
re
ce
i
pt
 o
f 
st
or
es
 a
n
d 
re
ce
i
pt
 

of
 i
nc
o
m
pl
et
e 
st
or
es
 a
n
d 
e
q
ui
p
me
nt
. 
It
 i
s a
ls
o 
s
ur
pr
is
i
n
g 
t
ha
t 
i
n 
ma
n
y 
CI
I
S
CI
 

e
ve
n 
t
h
o
u
g
h s
a
nc
ti
o
n 
wa
s 
gi
ve
n 
7-
8 
ye
ar
s 
ag
o, 
t
h
e w
or
k 
ha
d 
ei
t
he
r
n
ot
 b
ee
n 
c
o
m-

me
nc
e
d 
or
 h
a
d 
be
e
n 
c
o
m
me
nc
e
d 
o
nl
y 
i
n 
19
63
. 
S
u
c
h 
de
la
ys
 
o
nl
y 
s
h
o
w 
Ja
ck
 

of
 p
r
o
pe
r 
pl
a
n
ni
n
g 
a
n
d 
c
o-
or
di
na
ti
o
n,
 
a
pa
rt
 
fr
o
m 
la
xi
t
y 
of
 c
o
nt
r
ol
 o
ve
r 
t
h
e 

w
or
ks
 
a
n
d 
pr
oj
ec
ts
 
u
n
de
rt
a
ke
n.
 
At
 
t
h
e 
i
ns
ta
nc
e 
of
 
t
h
e 
C
o
m
mi
tt
ee
, 
t
h
e 

P.
&.
T.
 
B
oa
r
d 
f
u
mi
s
he
d 
a 

~
 s
ta
te
me
nt
 g
i
vi
n
g 
f
ul
l 
pa
rt
ic
ul
ar
s 
of
 t
h
e 
~
 

je
er
s. 
I
n 
t
h
e c
as
e 
of
 i
te
m 
1 
s(
n1
 (
re
le
va
nt
 e
xt
ra
ct
 g
i
ve
n 
i
n 
A
p
pe
n
di
x 
X
X
V)
, 
t
h
e 

C
o
m
mi
tt
ee
 
we
re
 
s
ur
pr
is
e
d 
t
o 
fi
n
d 
t
h
e 
de
la
y 
be
i
n
g 
at
tr
i
b
ut
e
d 
t
o 
di
ff
ic
ul
ti
ea
 

i
n 
tr
a
ns
p
or
ti
n
g 
t
he
 s
t
or
es
. 
T
h
e 
C
o
m
mi
tt
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k
e t
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e 
t
h
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re
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t
o 
U
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e
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4
0
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L
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a
b
h
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wa
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at
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1
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u
g
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19
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t
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St 
Ma
rc
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58
, 
t
h
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u
m
b
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 o
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n
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c
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a
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f
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os
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o
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h
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 d
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3. 
T
h
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C
o
m
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h
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n 
t
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m
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i
n 
t
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 d
ea
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c
o
u
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s 
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t
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s
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ce
ss
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s 
i
n c
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h
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re
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h
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i
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t
h
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o
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 m
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a
ns
, 
t
h
e C
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m
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n
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ac
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 c
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 p
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c
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b
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h
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h
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h
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 d
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b
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h
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 r
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b
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e p
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 f
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is
 
ne
ce
ss
ar
y 
t
h
at
 t
h
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n t
h
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h
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c
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 c
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r
d 
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x
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di
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o
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i
o
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n t
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e m
at
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a
n
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s
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h 
r
e
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n
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h
e d
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o
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b
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i
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r
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h
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o
m
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ee
 
fe
el
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n
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p
p
y 
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ot
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ra
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c
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c
o
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p
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 b
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